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LEGISLATIVE ASSEMBLY. 
Tuesday, 15th Fe b ruaT1J , 1938. 

'The Assembly met in the Assembly Chamber of the Council House M 
EJeven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

MEMBER SWORN. 

~ -Colon l Sir Henry Gidney, M.L.A. (Nominated Non-Official). 

STARRED QUESTIONS AND ANSWERS. 

(a.) ORAL ANSWERS. 

BIITJIINTION OF BRITISH TRoops IN PBoVINOBS FOB INTERNAL 8.B:VUBITT 
PuBPosES. 

246. *JIr .. T. S. AviDalbiJInpm OheUIar: Will the Defence Secretary 
,gtate : 

(a) whether, since the last Se88ion, Government have addressed the 
Local Governments whether they insist upon having British 
troops for internal security purposes; and 

'(b) whether Government have received' any replies, if so, what is the 
nature of their replies? 

'lIr. O ••• G. Ogilvie: (a) No. 

(b) Does not arise. 

JIr. T. S. AviDashilingam Ohettiar: May I know why the Government 
'Of India have consistently refused to address Local Governments in this 
matter? 

JIr. O. 11. G. Ogilvie: I would refer the Honourable Member to the 
-question asked during the last Session at which the answer given was 
"that it was unnecessarv and had never been done before, that it was 
undesirable, and that Government could not do BO. 

lIr. D. X. Lahiri Ohaudhury: Will Governmeut state the reason why it 
is considered undesirable? 

JIr. O ••• G. Ogilvie: Because there is no good to be gained from 
"following the procedure suggested. 

JIr. Lalchand lfavalrai: May I know if confidentially Provincial Gov-
~ nm n  have been taken into confidence in regard to this question? 

( 601 ) A 



602 LBOISLATIVE ASSBMBLY. [15TH FBB. 193ft 

JIr. O. )(. G. Ogilvie: I do not understand what the Honourable 
Member's question is. 

)(r .Lalchand l!lavalrai: My que-stion is that although the general 
public might not he taken into full confidence, whether the Government 
of India have ever been confidentiallv in (,ODuDUnicatioD with the Pro-
vincial Governments in this matter?' , 

JIr. O. )(. G. Ogilvie: There iii! nothing confidential about this matter 
at all. 

JIr. T. S. Av.inaabiUngam Ohett.iar: In view of the fact that the sub-
stitution of 13ritish troops will be a cause of great ~ n  to the Indian 
exchequer, will they consider the advisability of addressing Local Gov-
ernments? 

1Ir. C. )(. G. Ogilvie: No, Sir. 

MOVEMENTS OF TRoops FROM BIwrISH INDIAN PROVINCES. 

'247. ·Kr.-T. S. AVtDashi11Dg&m Cbettiar: Will the Defence Secretary 
state: 

(a) ~ troops were moved' from, any of the Briti,sh Indian Pro-
vinces this year; . 

(b) whether any of the Local Governments protested against the re-
, placement of British by Indian troops; and 

(e) if 80,' which were the Provinces and what were the grounds of 
their protests? ' 

JIr. C. )(. G. Ogilvie: (a) No. 
(b) and (c). Do not arise. 

Ill. T. S. Avln&shUtngam Cfttettiar: Sir, I do not put question No. 
2·18. 

~2~  

RECOMMENDATIONS MADE BY 'TBE RESERVE BANK OF INDIA ABOUT' 
FINANCINO OF (Jej.OPBRATIVE ORGANISATIONS. 

249. *JIr. T. S. AvinaShWngam- Chettiar:WiIT the HOl11)uiable " the 
f.lDance Member state: 

(a) whether Goverfimenthnve received any pl~ ~m th$ Pro-
vincial Governments regarding the recommendations made by 
~  l ~  Bank .in ~  report with regard to financing of 
co-opera.tIve org!l!iIsatlons ~ '" 

tThis quest,ion was hot pm; hy the questioner. 
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. (b}·..,..ha.t is the Bature of their. replies;. and 
(c) whether they have come to . .aa:y conclusion in the matter? 

'1'Ile Honourable Sir .James Grigg: (a) and (b). The· replies so far 
received relate to matters which are within the competence of the Pro-
vincial Governments. 

(c) Does not arise. 

STOPPAGE· OF THE E:t:ODUS 'OF CERTAIN ATTACHED OFFICES TO SIMLA. 

250. ·Seth GoviDd Das: Will the Honourable the Home Member be 
pleased to, state : 

(a) whether it is a fact that GQvernment. contemplate net to take 
some offices to Simla :this. ~  and . 

(b) what will be the app~o ma n  saving to Government on 
account of their leaving these offices behind at Delhi? 

lTheJronourable BlrllenryCraik: (a) I· would refer the Honourable 
Member to the Press Communique, dated· the Imh January, 1938, and to 
the reply given on February 2nd, to Mr. SantbaDam's questioD No. 90. 

(b) The necessary information is being collected and will be laid on the 
table of the House. 

INDIAN Tltoops Sli:NT TO THE FAR EAST DtrllJNG THE RECENT SINo-JAPANBSB 
WAR. 

251. ·.r. T. S. AviIlashUingam Chettiar: Win the Defence 'Secretary 
state: 

(a)\vhether the.Jndian troops sent· to the FRr·East during the recent 
Sino-Japanese war were e:ver called into action; 

(b) if so, what was <the nature of the action and what is the extent 
of casualties; and 

(c) how much longer their presen'ce will be necessary there? 

. JIr. O. II. G. Ogilvie: (a) No,. 

(bi Does not arise. 

( c) It is not yet possible to say. 

Mr. Sri Prakasa: :\Iav I know what nre the exact functions that these 
troops are now performing? 

JIr. O. II. G. Ogilvie: They are forming a !Jortion of the garrison 
tIt Hong o~  

Mr. Mohan La] Saksena: WIlat ie tbe amonnt of the total cost of 
sending these troops? 

'Kr; President {The Honourable S~ Abdur Rahim): That is' not iIi the 
~n on  ~ on  '.. 



[15TH FEB. 1938. 

POLITICAL PRISONERS UNDBRTIlB Dm:&OT CoNTRoL OF THB GoVDNMENT OF 
INDIA •. 

252. *Mr. Badri Dutt Pande: Will the Honourable the Home Member 
be pleased to state if there are any prisoners convicted or detained for 
political offences still under the direct control of the Government of Iudia 
or have they all been released? 

The BODourable Sir Benry Oraik: I am collecting information and 
will lay a reply on the table of the House in due course. 

CENTRALISATION OF THE ADIilINISTBATION OF COTBAL EXCISE WOBK. 

253. *Kr. Qovbut. V. Deah!R1Ikh (on behalf of Seth Govind Das): Will 
the Honourable Member-in-charge of Finance Department be pleased to 
.tate: 

(a) whether Governmeot have definitely decided to proceed with 
centralization, under the Central Board. of Revenue, the 
administration of centl'lil excise work, now performed by Pro-
vincial Governments; 

(b) since when this propositioo will take effect; 
(c) the Provinces in which it will be given effect; 
(d) the officers in whose hands the routiue administration will be 

left; 
(e) whether any new ~ l,Vil1 be. created to take ch81'ge of i.he 

administration the centralisation involves; 
(f) the reasons a a~ Government for the centralisation of th(' 

administration; and 

(gJ the ~o n  which will be adversely affected as a result of 
centralization of administration and whether any relief will 
be granted to such Provinces? 

Kr. A. B. Lloyd: (a) and (b). The Government of India have decided 
to centralise the administration of Central Excises under the Central 
Board of Revenue with effect from the 1st April, 1938. 

(c) The question of the action to be taken in Beng&l is still under 
consideration. Otherwise, the scheme is being proceeded with in all the 
provinces except Sind and Orissa., 

(d) In Bombay and Madras the an-angements will, in the first in-
stance, be put in the hands of the Collectors of Salt Reven\le in those 
provinces and in the N orthem Indian provinces' in those of' the Commis-
sioner of Central Excises and Salt, Northern India, in whose &ppointment 
has been merged that of the Commissioner, Northern India Salt ,Revenue. 

(e) Yes. Under the Commissioner of Central Excises and Salt, North-
ern India, two Deputy Commissioners and a Chief Accounts Officer have 
.been appointed with ~ from the tat February, 1{)S8., It is also ':pro-
posed to appoint some Assistant Commissioners, Superintendents and 
subOl"din&te staff under the Commissioner of Central Excises and Salt, 



STARRED QUESTIONS AND _:\NSWERS. 

Northern India, with effect from the __ ~  4 p~  1938. For Madras and 
Bomba) the existing temporary wholetime posts of Collectors o.f Salt Re-
venue will be retained. It is also proposed to continue the post of the· 
Headquarters Assistant in Madras after- the 28th February, 1938, and to 
create a similar Po.st in Bombay from the 1st April, 1938. Certain sub-
ordinate staff will-also be required for Bombay and Madras and the ques-
tion in being examined. 

(f) The Government of India considered it desirable o.n merits that the 
administration of Central Excises, and particula.rly that of Sugar Excise, 
should be under their own close control- and should he conducted o.n as 
uniform lines as possible. 

(g) The Go,'ernment of India do not see how the scheme can adversely 
affect any Province th&t has been making a pl'Oper charge for exercising 
its agency functio.ns. 

Mr. T. S. AviDubiUQg8m Obettiar: What is the financial effect o.f the 
oentralisatio.n? 

Mr. A .•• Lloyd: I am afraid I a~~~ n  that question absoilltely 
accurately at this stage. There will be a small extra charge compared 
with what we are now paying . 

• r. D. It. Lab1ri Obaudhury: Were the Pro.vincial Go.vernments con-
sulted before the idea of centralisation came -iIi? 

1Ir. A ••• Lloyd: \Vell, Sir, the.idea of centralisation was first formed 
and Provincial Governments were then consulted. 

Mr. D. It. Lahiri Ohaudhury: Was the Bengal Go\-ermnellt consulted 
ill this matter? 

Mr. A .•. Lloyd: Yes, Sir . 

• r. D. It. Lahiri Ohaudhury: May -I _ know what is !ihe opinion ')f 
t he Bengal Government? 

1Ir. A. B. Lloyd: No, Sir . 

. Mr. Lalcband Xavalrat:With regard to clause (e), may I know whe-
ther the officers required have been already appointed, or any more offi-
rers will be appointed, if so, who, and bo\v maoy? 

Mr. A. B. Lloyd: No more officers will be required to take charge of 
the administration than is there referred to . 

• r. Lalch&nd Xavalrat: Will there be subordinate officers appointed? 

Kr. A ••• Lloyd: I do not know w:hntpart of India the Honourable 
Member is speaking o.f? Is it Sind? -.' 

JIr. Lalch&nd :Ravalrat: Certainly Siild. 



1Ir. A. B. Lloyd: In regard to 'Sind, the answer ~  given in my answer 
to part (c): . 

"Otberwiae, the BOheme is being proceeded with in all the province. except Sind ~ 
Ori .. a." . 

. , 
Mr. Mohan La! Sakaeaa: In regard to the United Provinces, may I 

know if the Government consulted were the interim ministry? 

Mr. A. E. LlOJ'd: My impression is that the reply came in after the 
present ministr) wsa in o"e, wt· 1 cannot be quite certain. I know a 
number of replies came in alter that. 

PROOF FOR CLAIMING REFUND OF INOOME-TAX IN RESPEOT OF REPAIRS 
TO PRoPERTY. 

254. *Kr. K. Santbanam: Will the Honourable the Finance Member 
be pleased to state: 

(a) whether. in making the allowance pennissible under section 9-1 
(i) of the Income-tax Act, 1922, in the case of properties D.J 
respect of which the owner has undertaken to bear the cost 
oi reDairs. vouchers or other proof, showing the cost of p~  
done-to the property during tpe year, are required to. be pro-
duced by the owner in support of his claim for the allowance; 
and 

(b) if the :ms\\er to part (a) be. in the negative, whetlter Govern-
ment are prepared to conSider the desirability of insisting 
upon such proof?' 

Mr • .A.. K. LlOJ.d: (8) No. 
~ No. Government cannot insist on such proof as the amount of 

the allowance has been fixed by law. 

CUTAIN GovERNMENT OF INDIA OFFIOERS DRAWING SPEOIAL PAY. 

255. *1Ir. E. Santhanam: Will the Honourable t.he Finance Member 
be pleased to state: 

(a). the number of officers under the Government of India who are 
getting a salary of Rs. 1.000 Rnd above and are draWing 
special pay in addition; . 

(b) thE> grounds on which the special pay is granted to them; 
(c) whether these grounds &re periodically scrutinised:' . 
(d) how many of these. 'officers are liable to he transferred .to liOsts 

carrying no special pay; 
(e) whether the speeiul"pay cmints for leave and pension; 
(f) when an officer haviQg specilJ,l pay is on leave, whether. ~  

person ~ppo n d to officiate in his post also gets the special. 
paJ. while the officer on leave is getting it; and 

(g) the total saving that would accrue to the Government of Iil'dia 
if the special pay is abolished? . 

'l"heBonourable Sir James Grii&: (11), (d) and (g). It ~ p~ d 
~a  the ~no a l  :\fember's question refers to all" officers whosesala.-

rles a.re debIted to Cent.ral Revenu,es,. and not merely to. o6icer,s.. set.png 
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iathe Government. 6f India. Secretariat. The Government of India con-
sider that the time and . laboUr involved in the collection of the informa-
~n required would be out of proportion to any . advantage 'likely to . be 

gamed. The Honourable Member may take it that the gteatmajority of 
these posts are mentioned in the Pay and Cadre ScbedUles apd in the 
Superior Civil Services Rules. copies of which are available in the Library 
01 the House. 

(b) Att.ention is invited to Fundamental Rule,9 (25). 

(c) Yes. 

(e) and (t). Yes. 

Kr. ]t. Santh8 D&m.: With reference to part (g). would it not be in 
the order of some crores? . 

The B.onourable Sir .James Grigg: I cannot believe that. because to the 
best of my recollection the whole of the pay of the Indian Civil Service 
for the whole of India would be of the order of two crores and 80 their 
special pay cannot possibly amount to some crores. 

Kr. E. 8anthaDam: If you take into consideraMon all the officers in 
the Government of ]india Secretariat? 

i The lloDourable Sir .James Grigg: I am, absolutely ,certain Without 
any investigation at all that the ~  involved are not anything like that 
or indeed other than a small fractIon of the amount the Honourable 
Member mentioned. 

INDIANS ~  NON-INDIANS WITH HIGHER SALABIlDS JIlMPLOYBDlNTHE ~o  
INCLUDING NAVY. 'ETC. 

:356. *JIr. llaDu Subedar: (a) Will the Defence S ~ a  the 
number of (i) Indians and (ii) non-Indians employed in connection with 
the defence ifl all br1lnches of the arm;)l. including, navy a n~ air forces 
and the general staff. who are in receipt of a salary (including allowancell) 
of Rs-. 400 per month or more? 

,(b, Will he please give the corresponding number of Indians and non-
Indians in 1930-31 and 1934-35? 

~  O. lI. Q. Ogilvie,: (a) and (b). The ~ ol lla on req.ui,red by the 
Honourable Member cannot readily be extracted from toe accOunts and 
woulci require an 'expenditure of time and labour which wou}dnot 'be 
justifiable. 

As far asomcei's are concerned. however. the following information 
may be useful as a guide. and in conjuQ,ction 'Yiththe ,Navy. 4rmY,and 
Air ForCe lists. copies of which are in t.he. Library of the HOuse •. ~ na l  
:an approximate c&leulation to be made in relipect Of ofticers. 



LEGISLATIVE ASSDlBLY. [15TH FBB. 1988. 

All. officers of, and above, the following· rankA are in receipt of monthly 
emoluments of Rs. 400 per menaem or above: 

1. Royal Indian Navy-
(a) British Officer&-

(i) Executive Branoh 

(ii) Engineer Branch 

(b) Indian Ofticers-
(i) Exeoutive, and Engineer Branches 

II. Army-
(a) British Officers (inoluding K. I. C. 0.) • 
(b) Indian CoJDJDi8sioned Officers 

III. Air Force-
(a) British Officer&-

General Duty and Stores Braum-
(b) Indian Offi.oers-

(i) General Duty Branch 
(ii) Stores Branch • 

Li.eutenant of two ye&r'& 
seniority. 

On promotion to Lieute· 
nant. 

Lieutenant of four y8&1'& 
seniority. 

2nd LieuWlant. 
Those over three years and 

nine mODtha service .. 
Lieutenant. 

'.Pilot Officers. 

~ n  Officer. 
Flight Lieutenant. 

Mr. President (The Honourable Sir Abdur Rahim): The statement 
that has been read out by the Honourable Member should have been laid 
on the table. 

Mr. Kanu Subedar: Can the Honoura-ble Member say, in view of the-
fact that the information asked for by me cannot be given, whether the-
number of Indians in the grades which he read out has increased since-
1934·35 or has diminished? 

Mr. O ••• G. Ogilvie: My impression is that it has substantially in-
creased. 

Mr. Kuu Subedar: Simila.rly. has the number of Europeans al8() 
increased. 

JIr. O ••• G. Ogilvie: That I am not prepared to say. I do not think 
it has. . 

MEASURES J'OB RELID OJ' AGRICULTURAL DEBTORS. 

257. *Mr. Jlanu Subedar: (a) Will the Honourable the Finance-
Member be pleased to lay OD the table a summary of measures passed 
by the Provincial Governments for the relief of agricultural debtors.? 

(b) Are Government aware of any of the Provincial Govern·mentff 
having consulted the ~  Rank authorities on this subject? 

TIle Honourable Sir .Tames GrIa: (a) The information can be· obtatJi-
ed from the proceedings of the Provincial Legislatures.. 
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(b)" I would refer the Honourable Member to 'thestatelllellts mad-e on 
this subject in the report of the RQserve Bank for the year 1987 and in 
the Governor's address to the share-holders at the general meeting held 
011 the_ 7th of February. 

J(r. Kanu Subeciar: Can the Honourable Member assw'e the House 
that several legislations which have been passed on this subject in the 
Jlrovincial. Legislatures do not encroach on the province of the Gov-
ernment of India as provided in item 38 of the Seventh Schedule of the 
Government of India Act? 

The HODQurabie Sir .James Grigg: I can answer tha.t if the Honourable 
Member puts down a specific question about a specific mellsure. - "-

1Ir-. KOhan La! Saksena: Do the Government contemplate bringirig in 
similar measures for the centrally administered areas? 

The Honourable Sir .James Grigg: No, Sir. 

Kr. Kohan ·Lal Smana: Why not, Sir? 

The Jlonourab1e Sir .James Grigg: I do not think that arises out of 
this question. 

ORDERS OF THIi! MILITARY AUTHORITIES AT LANSDOWNE 11 E CELEBRATION or 
THE INDEPENDENCE DAY. 

258 .. *Kr. Kohan La! Swena: (a) Will the Army Secretary be pleased 
to state if it is a fact that the military authorities at Lansdowne passed 
orders regarding ·the celebration of the Independence Day, prohibiting 
the reading of the pledge of independence in public places, including th& 
hazar area?' -

(b) If so, were the orders passed under instructions of the Government 
or on the initiative of the local authorities? 

(c) Were similar orders issued at any other place? If not, for what 
rensons were the orders passed? . 

(d) Do Government propose to Cllncel the aforesaid order? 

Kr. O. K. G. Ogilvie: (a) 'The facts of the case are that the 0 .. C_ 
station met certain local political leaders and discussed with them the 
undesirability of rending the "independenC'e pledge" in Lansdowne Can-
tonment. The discussion was friendly and· the people {lOncerned volun-
tarily decided not to proceed with the reading of th-a pledge. In this 
p~ la  case therefore, the question of prohibition did not arise. The 
military authorities and local leaders acted in friendly co-operation. 

(b) and (d). Do not arise. 
(c) Government have no information. In this respect, however;' I 

draw attention to the answer given by me to pf4rt (b) of Mr. T. S. 
AvinaRhilingam Chettiar's starred question No. 147 of the 7th February. 
1988. 

Kr. Badri Dutt P&IIde: Is it a fact that persons were told that they 
will be turned out of the Cantonment if they held a meeting there on the 
26th? 
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. .,. O ••• G. Ogll .... : I am not quite sure what, the trend of the Hon-
,o1ll'Bhle Member's question is. It rather seems that he was disputing 
'what I have read to him. 

Kr. Badrl Dutt Pande: Is it not a fact that the persons were threa.ten-
,eel to be turned out of the Cantonment if they persisted in holding a 
"meeting on the 26th of January? 

Kr. O ••• G. Ogilvie: As far as I know, they did hold the meeting 
. and were anowed to hold one. They were not allowed to read the In-
-dependence Pledge, rather they a.greed not to read it. If they had not 
.eeed not to reaa the Independence Pledge, I have no doubt that the 
threat the Honourable Member has spoken of would have been adminis-

'tered. 
Kr. Badri Butt Pede: Were the processions banned on that day? 

•• O. ]I. G. Ogilvie: The actual terms agreed upon were as follows: 
'No processions were to be taken outside the Bazaar area. 

Kr. Badri DuU Pede: What about the processions within the Bazaar 
~1 . 

•. O. •. G. Ogilvie: Within the Bazaar area, apparently, t.heywere 
, allowed. It was said that all celebrations, meetings, etc., were to take 
place strictly within the Bazaar area. 

JIr. ]lohan La! Swena May I know under what law the threat would 
'have been administered if they had read the Independence Pledge? 

1Ir. O. ]I. G. Ogilvie: If the Honourable Member will read section 239 
of the Cantonments Act, he will see that the Officer' Commanding the 
station has power, in the event of anyone doing anything or being likely 

'k. do an n~ or 8eeming to him likely to do anything which will disturb 
. the tranquillity of his troops, will affect their discipline or is directed 
'against their loyalty, to take steps to expel him from the cantonment. 

][r. Sri Prakasa: Can the Cantonment authorities act against the 
orders of the Provincial Government or go beyond them? 

Kr. President (The Honourable Sir Abdur Hahim): That is a hypothe-
'ticaI question. 

RELEASE OF STATE PRISONERS. 

259. *Kr. Kohan Lal SakseIla: (8) Will thtl Honourable the Home 
Member be pleased to state whether Government have considered the 
1ld:risability of releasing the tit ate prisoners? If not, do they propose to 

.do 80 at an early date? 
(b) When were the cases of the detenus, confined in Naini jail. con-

-aidered last aad by whom? 
(e) When was the ease of e:r:-Maharaja of ~a a detained at Kodaikanal 

·reviewed last? For how long has he been under detention, and under 
. what conditions. if any, is he to be set at liberty? 

'I'Ilt lItlBOUrabie Sir Ihmy Oraik: (a) and (b). Thereal'e t-lIree3tate 
'Prisoners for whom the Central Government are responsible, namely, ine 
-ihree prisoners who were until recently lodged in the Naini Central Jail 



~  QUESTIONS AND ANSWERS. 811 

but who are now in the Delhi District .Jail. TheirCBSeS Me reviewed 
every six months by the Government of Ind ~ and were last oonsidered in 
Sept.ember, 1937. 

(c) The Honourable Member's attention is invit.ed to the reply given 
by-the Honourable the Leader of the House to Sardar MangalSingh 's 
qaestion -No. 255 on the 1st September, 1937. 

Mr. Lalch&nd lfavalr&i: With regard to part (c) of the question, may 
I 'ask if the Government have re-considered the question after the last 
an ~  was given? 

The Honourable Sir Henry Ora.tk: That is a ma ~  for the Crown 
Eepresentative and not for the Government of India. 

Sardar Kangal SiDgh·: Is it not a fact that my question relating to 
the ex-Maharaja of Nabha was about his health? That 'question had 
nothing to do with his release. 

The Hono1l1'&ble Sir Henry Oraik: The Honourable Member's question 
was: •• Will the Honourable the Leader of the House please state whether 
,the question of the release of the ex-Maharaja of Nabha, who is now 
confined at Kodaikanal under Regulation III of 1818, now rests with the 
Madras Government or the Government of India?" 

It had nothing to do with his health: it was about his release. 

Kr. Kohan La! Saksena: Mav I ask whv these detenus were trans· 
ferred from the Naini Central Jail to the ·Delhi District Jail? 

'!'he Honourable Sir Henry Or&ik: I am not eertain: I must have 
notice. 

MINISTERIAL OFFICERS BELONGING TO ASSAM IN THE GOVERNMENT OF 
INDIA SECRETABIA.T. 

260. *J[awYi AbdUl Basheed Ohaudhary: Will the HODourable the 
Home Member please state: 

1(11) the total number of ministerilll officers in the Government of 
India. Secretariat; 

(b) how many of them, if any, belong to the Province of Assam; 
and 

(c) whether Government propose to t.ake more A1!samese in these 
services in future? 

The Honourable Sir Henry eraik: (a) and (b). I presume the Honour-
rable Member refers to Assistant Secretaries and Superintendents. The 
lMlI1Jlber of permanent Assistant Secretaries and Superintendents on the 
1st February, 1938, was 18 and 60, r.espectivel:l, and none of them 
~lo n  to tile Province of Assam. 

(c) Government have not recognised the principle of territoriaJ repre-
sentation, and there is no reservation in the Centml Services for Assamese 
as such. 
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J[a1llvi Abdul. ll.Uheed Oh .. udhUI'J: May I know on what basis the 
minil!terial officers of the Government of India Secretariat are appointed?' 
Are they appointed on provincial basis 01' any other basis? 

The Honourable Sir Henry Or&ik: The Honourable ldeplber is aware 
that there are certain, reservations for minority o~m n  but th8f6' 
is not, and never has been, any reservation for the inhabitants of any 
particular province or area. 

J[a1llvt Abdur Ba8heed OhaudhUI'J: Am I to understand that .the 
Assamese will have no chance of having any appointment in the Gov43rn-
ment of India Secretariat? 

The JIoDourable Sir Henry Craik: They have exactly the same chance 
as anybody else. 

1Ir. Abdul Qatyum: 1£ Government are not following any territorial 
basis for appointment, how is the British ratio fixed in these ~ 
Is it not on a territorial basis? 

Mr. Preal.dent (The Honourable Sir Abdur Rahim): That is a matter 
for argument. 

INADEQUACY OF THE POLICE ABBANGBIIENTS AND THE MUNICIPAL SERVICES 
DURING SUMMER SEASONS AT NEW DELHI. 

261. *1Ir. C. If. )[uthuranga ][udaliar: (a) Will the Honourable the 
H6me Member be pleased to state if after the Government of India Il\ove 
up to Simla annually, the public sernc.es, municipal and other, are cut 
down drastically in New Delhi till Government mo ~  down again in 
winter? 

(b) Is it a fact that most of the roads in New Delhi are either unlit 
or only partially lit during the nights of the summer season? 

(c) Is it a fact that, during this period, a number of thefts occur owing 
to the paucity of the police force in New Delhi? 

(d) Will Government place on the table a statement showing the-
number of thefts reported to t.he police during the summer seasons of 
1935, 1936 and 1937 and also the number of cases in which the police 
were able to trace the property and hand it over to the owners? 

(e) Are Government prepared to consider the d a ~l  of maintaining 
the police and the municipal lIanitary services at their full level during 
the ensuing summer season? 

The HoDOlU'&ble Sir Benry Oraik: The infonnation is being obtained 
from the Chief Commissioner, Delhi, and will be laid on the table in 
due course. 

ALTERATION IN THE RULES BE rrV.4 VOCE OF THE INDIAN CIVIL SEBVlClII' 
EXAMINATroN IN INDIA. 

262. * .... C. If. ][uthuranga ][udali&i: (a) Will the Honourable the 
Home Member be pleased to state the reasons for the recent alteration 
in the rules .regarding viva voce examination for candidates appearing, for 
the Indian Civil Service ~ na on in India? 
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(b) Does the same ~ prevail in England for the London examination"! 
If not, why has a departure been made in the case of Indian students 
appearing in India? 

The ~o a l  Sir Henry Cr&fk: (a) I presume the Honourable 
m ~  ?s referring to the notice issued by the Federal Public Service 

Comml ~on . tQ t·he ~  that the Commission will require only those 
~o qualIfy In the wrItten tests to present themselves for interview. The 

;reason for this procedure is that, in view of the large increase in the 
number of candidates, it would be impossible for th(' Commi!lsion to 
interview all the candidates in the time available. 

(h) No; since the circumstances necessitating the adoption of this 
procedure have not arisen in England. 

111'. O ••• Kuthuranga Kudaliar: Are the Government aware that by 
the latest procedure prescribed for viva voce examination the candidates 
will be obliged to incur double expenditure in travelling wJ:tich involves 
great hardsnip for those coming from long distances? 

'!"he J[oDourable Sir Hemy Oraill:: In the case of candidates who 
succeed in obtaining a certain standard of marks, in the written test, it 
would mean their coming back for interview in Delhi. I believe some 
of the candidates have always got to do that. 

111'. O ••• Kutburanga Kud&Uar: Will the Government allow travel-
ling allowance for candidates who have to attend a second time? 

The Honourable Sir Henry Or&fk: I must have notice. 

PROPOSALS FOR THE REDUCTION OF PAY OF THE INDIAN CIvn. SERVICE AND 
THE INDIAN POLICE SERVICE. 

263. *1Ir. O ••• Jlutburanga Kudaliar: (a) Will the Honourable the 
Home !\Iember state at what. stacze t.he proposals for reducing the pli v of 
the Indian Civil Service and the Indian Police Service are at present ~ 

(b) Are Government aware that ill l 1a~ a  Bombay and the United 
Provinces, schemes have been or are heing put through for permanently 
reducing the pay of new entrants to the provincial services? 

Tile Honourable Sir Heary Oraik: (a) The position is stHl as stated in 
the answer given on the 30tb September, 1937, to the Honourable Mem-
ber's starrea question No. 938. 

(b) I understand that certain Provincial Governments have reduced or 
contemplate the reduction of rates of pay for new entrants into the 
Provincial Services. 

Kr. O ••• ][UUlUl'&Dl& KudlUar-=. 
tion be carried on? 

For how long will this considera-

The Honourable Sir Henry Ora1k: The a~  to the Honourable Mem-
ber's previous question was: 

. "The question has. been d ~ d till the o a o~ a ~  .to review ~  ~  
recruitment and conditions of sernce of the Indian en'll ServI('e and thE' IndIan Poh('E' 
Service". 
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PAUCITY 01' INDIAN OFFICERS IN THE DEFENCE DEPARTMENT. 

264. *Baba ltaUaah Behari La!: Will the Defence Secretary be pleased 
to state: 

(a) if it is a fact that in the Defence Department there is not 'a 
single Indian down toO the post of an Under Secretary; 

(b) if it. is a fact that on the administrative side of Anny H ead-
quarters, civilians of Indian nationality cannot be Under 
Secretaries; 

(c) if. it is a fact that the audit of military expenditure is handed 
over to a civilian of British nationalit.y; and. 

(d) if it is a fact that an officer from the War Office is toO be 
imported for the post of . FinanCial Adiviser!to the ;Defence 
Department? . 

1Ir. O • .II. G. 0giI"fie: (a), (c) and (d). I refer the Honourable 
Yelllber to the replies given by the Home Secretary to parts (b) and (c) 
o a d ~ on No. 807 asked by S S~ am  iDI1iTtha'.27th 
September, 1937. 

(b) There are no POt;ts of Under Secretary in ArtIly Headquarters.· 

CERTAIN STATE PRISONERS {TNDER REGULATION III OF ISIS IN THE 
. . PiTNJ:!:B.·: ..... • •. ; ...• ,: ... ;  . ~ 

265. *1Ir. Sri Prakasa: Will the Honourable the Home }Iember 
state: :ri.:···,··. ~ "' .. .  . 

. (a) .n it is a· fact :that Messrs. Amir Haidar Khan, Teja Singh 
8watantra, Raw Kisban .and Vasudeva Singh are indefinitely 
confined in the Punjab jails under Regulation III of 1818; 

(b) if so, how long they a ~n so confined and when their cnses 
were last examined; and 

(c) if Mr. Teja Singh Swatantra is being prohibited from attending 
to his duties as .an elected member of the Punjab Provineial 
Legislative. Assembly? 

TJIe Honourable Sir Ilenry Or&ik: (a) to (c). The responsibility for 
these State Prisoners pS$sed t() tHe :1WiVinei6l Governmerttfrom 'the 1st 
April, 1937, on the introduction of Provincial Autonomy. 

Mr. Sri Prakas&: Is it a fact that ReguJation III prisoners are also 
now under the Provincial Government? . 

The Honourable Sir Henry OrBik: Yes, Sir. 

DEATH OF STATE PRISONERS C I 1 l ~ d lI  lnoF UUS. 
266. *Mr. Sri Prakasa: ~ ll the Honourable the Rome Member state 

. the number of prisoners coiilrned under l~on III of :18tStnat have 
died since 1932 and the disease from which each died? 

.0 . The Houourable Siz.r,Keniy ar&ak: Two. One died of apoplexy. I am 
ascertaining the cause' of death of the other. 
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Ill. Kohan. LIl ~  What are their names 7.' 

The Honourable Sir JleDly Oraik: One who died of apoplexy was J. Il.:. 
Sen Gupta. He died on 23rd July, 1933. The name of the other ja.. 
Sardar Muhammad Yunus Khan son of the late - ~m  Mubal1llJl8d. 
Yakub Khan, who died on 4th March, 1932. 

REHEARSALS OF AlB ATTACKS, ETC., IN INDIA. 

267. *JIr. Sri Prakasa: Will the Defence Secretary state: 
(a) if it is a fact that rehearsals have taken place in India ofa ttacks ; 

from the air on some principal towns as also of "black outs". 
"gas masks", etc.; 

(b) what is the average cost of each such operation; and 
(c) what good these do t? the. population as a whole? 

Kr.O ••• G. Ogitvie:(a) and ~ I have no information beyond wbal 
has appeared in the press: . . 

(c) It cannot be estimated. . .' 
"'t'- ; . 

Jlr. Sri Prakasa: Are not the Government of India consultedbefofta 
sllch rehearsals are ordered? 

JIr. '0 ••• -G. Ogllm: No. SiJ'. 

JIr. Sri Prakaaa: Which.is the authority d ~l  pon ~l  for llUoh· 
rehearsals? 

Kr. O ••• , G. Ogilvie: The Provincial Governments arrange ~  

JIr. B. Du: Do not the Central GovernmeJllt loari the services of their 
air force? 

K1:. O. •• G. Ogilvie·:' Theairforee always co-operate whenukell' 
to do so, if it can possibly arrange to. do flO. 

Xl. B. Das: Does that mean that the Bengal Goverr.n:tent asked Ole 
co· operation of the Government of India to arrange the air force demOllll-
trations over Calcutta on the 23rd of this month? 

JIr. O. JI. G. OgUvie: No, Sir. It means that the Bengal Government 
obtained t4e co·operation of the local air force authorities. 

Mr. B. Das: Do the Bengal Government or the Government of India 
pay the cost of this demonstration? 

JIr. O ••• G. Ogilvie: No extra CORt of any kind is involved. Aero-
planes are ailotted 1\ certain quantity of petrol'a year and, provided. tb., 
tj.gt is not exceeded, they can carry out flights for the purposes 06". 
training without any extra COBt being involved. 



616 LEGISLATIVE ASSEMBLY. [15TH FEB. 1938. ,. 
IMPBOVEMENT OF TilE COURT BUILDING AND ESTAB,r,cSlUIENT OF A HIGHEST 

. APPELLATE COURT FOR CENTRALLY ADMINISTEKJD AREAS AT DELHI. 
268. *Mr ••. .&sa! All: (a) WiII the Honourable the Home Member 

!>lease refer to my 9uestions of 1935, regarding the dilapidated condition 
And scattered location. of the various court buildings of the metropolis, 
.and ~  ~ a  steps, If. any, have been taken during the last three years 
to buIld sUItable courts lD a central place, easily accessible to the litigants 
.of Old and New Delhi? 

(b) What steps, if any, have been taken to establish a Circuit Court 
..of the Lahore High Court, or another Court of highest appellate jurisdic-
:tion, for the convenience of the litigants of Delhi and Ajmer-Menvara 
Provinces? 

(c) Are Government prepared to consider the feasibility of undertaking 
'necessary legislation to constitute an appellate court of the highest crimina: 
;ana civil jurisdiction for Delhi and Ajmer-Merwara and any other centrally 
administered areas, at Delhi, and confer the necessal'y powers upon the 
-J udges of t.he Federal Court? 

fte BOIIourable Sir Bamy Ora: (a) Government have been consider-
ing the matter and have a scheme under preparation. 

(b) The question of establishing a Circuit Court of the Lahore High 
Court to deal with Delhi appeals has been considered and dropped. 1 
am not aware of any propoj!al for hearing appeals from Ajmer-Menvara 
.in Delhi. 

(c) Apart from legal difficulties Government do not consider the pro-
1posal a suitable one. 

Mr ••• AI&f All: With reference to part (a), mlly I remind the Honour-
able Member that he held out a similar promise about three years ago? 
~  Government taken three years to mature their plans and have not 
.yet come to any conclusion? 

'I'Jle BoDoUr&ble Sir Bemy 0rIik: We have come to a pretty 01e8l" 
.conclusion but it is now a question of money. The Honourable Memher 
had better try his persuasive powers on my Honourable colleague, the 

-Finance Member. 

Mr. II. A8&f Ali: With reference to part (b), may I know why this 
.proposal has been dropped? 

The Honourable Sir Bemy Oraik: One difficulty was the questIon of 
accommodation for the Court; and I think there is 1\ Jegal difficulty also. 

'1 do not t.hink it would be possible to establish a Circuit Court within the 
terms of the existing I"etters Patent . 

• MECHANISATION OF THE INDIAN ARMY. 

269. *JIr. Badri Dutt Pande: (a) Will the Defence Secretary he 
·pleased to give the House a detailed account of the scheme for the 
-mechanisation of the army in India? 

(b) Will mules and horses be eliminated from the mechanised A:tmy? 
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. (C) What are the units that are to be m an ~ dl  
• 

(d) What is' the cos\o! the whole' scheme? 

(e) How m ~ of it is to be o ~  by the EngUsh_ ~ lI  alW how 
m1l1!Ch by the Indulotl treaSury? .' ." . ," ~ .' ... -

(f) How many years will the whole scheme be spread over:' 

Kr; O ••. Q: 'Ogilvie: (a), (c), (d) and (e). I refer ~  Honourable 
Member to my speech of 31st JanUftry, 1938,' on·Mr. A'nnaahilingam 
Chettiar's adj01l111ment. ;inotion. c· . ' .. -' 

(b) Yes; except 'for dfficers; a ~ n peac't fime. 

(f) It is impossible to: .say ,at present. 

'Kr. S1'l PrUaI&: 'Is It a fact that Government are intending tOo 
mechanise the Military Audit Department hnd introducing machines to 
make calculations and ·elirQinating all men? 

LOWERING OF THE AGE-LDnT ~  ~ ~ - l  ~~~ .. 
. " , _ ~ .. " r  _ ,"..._ . ~  . ~ . _.......11., _, ~ 

270. *Kr .•. .Asaf .-n: (a) Will the. n~  ~~~~ l l a ~~ state 
-"whether o~mm  am' aware of the tact t'hil'f 'tht'J3titiSh ~ l m l1  
hav.e reduced the age of retirement in' ,the British Arnl'V, aud under' ·the 
I~ --scheme a certain number: of olil' Generals have ~a o 'retire, and 
yourtger men have taken their place? 

(b) How many ·officers of. the British .Army .in India have been affected 
by this m~  and how In/my o ~~ a ~ ~  4.uil to, ~ 2 

!' ,', '" • '. • • '. :.' n~  .. · .+, .• '''''.. . ..:-...... . ~  ••• ,'- .. '_. 

(c) Will GcaveJ.'Bment atate why 'DO steps have been taken in India 
~ enforce ·tIle age.limit in respect ,Cl>fbheBritish Army' in India, ghd 
alSQ the Indian Army •. allow yoUnger men toreplaee those who have 
reached the a~  of retirement und,er ,the ~ ~  :",j':j.i. ... ,:;, 

. (d) Will o ~ n ~ ~ a l ~ ~l  ~ ~ l ~o -~  the 
Bntlsh, and {2) the lndlallArrriy W11l have to . retIre WltlUr! ~1  next ~ 
years under the new British scheme? . 

_', .. ;,.''t:.:';' ·:'t! 

JIr. a .•. ·Cl. OgU.""! ~  A$, far as Governmerit are aware; there ·has-· 
heen npchange. in the age prelilCribed for retirement in the British Anny. 

(b), (c) and (d). Do not arise. r I118Y, however, infOrm thelJnnour-
. able Member that the pl'0Sentrule:in '<fhif"Anny :10' na a ~a ~m the 
British Anny, is that' protnotioIiB to, and bevond. the'raM oflieutienant-
colonel are by selection'." ' ", 

J[r ••• Asaf Ali: May r ~o  what . ~ ~l  .. was,_ the" ~o ~ ,of phe 
announcement that was· made lD the papers qUHe' 'l'eccmtlY'1d>ml't rec1ucmg 
the age of reti.r8J;nent jn ,the ~~~1 nI ~lp S~  ~  p.ae,Secre-
tary knows something about it? . 

J[r. O. II. Q. Ogilvie: I presume that it meant that.in practice owi?g 
to the number of retirements effecteq the age of l l~  would be 
reduced, but the official age up to .which an officer c.an. ~ a  .. not, BOo 
far as we are aware, been·attered:lD. . .8Iiy'way. r. •. ",".,." 
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lIr. II. Asaf Ali:! Will the Government of India consider the desirability 
of following the British Government's decision if this matter .and make 
room for younger men? 

Mr. 0: II. G. Ogilvie: I do not know which younger men the HOllOur-
able Member has in mind. 

NOTICES SERVED ON CERTAIN CONGRESS ~  ;r.aE o l ~C  

271, ~~  II •. Asaf Ali: Will ~ no a l~ ~ o~  ~  please 
'9tate if it is a fact, that on 19th Novembel', 1937, (I) ~Sa a  Devi, (2) 
Brij Rishen Chandiwala, (3) Shatrugan, (4) ;K. ~  and . .(9) Sarupa Nand, 
OoIlfll"ess workers of the Delhi Province were serVed with a notice from 
the Local Government directing ~ that they:· 

(i) shall abstain from all forms, of political ~~ ~ n ~ thtvDelhi 
Province, and 

(ii) shall not take part in any procession or ·in any meeting in the 
Delhi Province? 

'The' .ODourable Sir Benry 01'&Ik: Yes. 
.. . .. :,., : ~~  ~  ~ ~  I •• 

. Jti .•• Aaaf.,.u: With reference to part (ii), will o mm n pl~a  
invite the a n ~on of the o ~l Govl;lmment to the fact that orders :of 
this ~ n  nature are ~ll  ll ~ and aninterierence with ,tb,e ordinary 
-civil liberties of the citizens, a ~ the.order 1 ~  tlJ.at they shall not 
take part in an;y procession or in any meetirig in the Delhi Province which 
may even, mean a funeral procession or possibly a marriage prdoession? 

The HOnourable SIrBemy Or&tk: I do not ~  that the order was 
illegal or in any way outside the terms.of the section. But that is 
hardly a matter which can be debated·onthe floor of the House. If the 
persons· concerneQ cODsider it illegal they aurely have their rtlmedies. 

JIr. Kohan L&1 ~a na a  were'the reasons o~ passing this ~~d  
\'hi l o l a ~ 'Sir Beilry OraD&:: I think j ~d ~  in ~ pl  to a 

Jlreviousquestion on the subject. . 
Mr. Kohan L&1 Saksena: If I remember aright, that answer was that 

they were going to the interior and were' add ~ ~~ of vU'fagers. 
I wa.nt to know why orders were passed in regard to meetings and proMS-
siolls in the ~  ~  , 

'l'Iie ll l ~  Sir Henry Cl~  ~  were conducting a 
campaigil fc:>r ll~ to pay land revenue and because, they had,announced 
that their intention was to make a demonstration· before the Chief Com-
missioner's House which could not be permitted. 

. . : !' :: t. .... i-: ~  ~ "/, 
JIr •• obD 'I,al. SakHn&: HQw long will this order 'remain ''in fOrce? 

, The ''Bonourable" Sir 'Benry OriJk:Fora period of three months from 
the date of the order. The order was passed on the 18th 'November, 
1987; so it will last till the dav after tomorrow. . 

. .... . ~  ' ./ i I";' " ~  ~~ 

'S'rAT'EhISONERS IT'SDER REGuLA']'ION m OF 1818. 
272. *1Ir. Amarendra J(atbOhattopadhJa,.: fa) Will the Honourable 

~  Home :Uember be plealled to ~S the number of prisoners, known as 
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'State' Prisoners under Ragulation TIl of 1818;" sttl1 ~ d mI d 'm jails all 
ovet- India and also m n ~ their respective place!! of present confinemerit ? 

(b) Will the Honourable Member be pleased to state how many of the 
aforesaid State Prisoners are from Beyg,J, ~~ o~ m~  ~ ,them, . Qelong 
to Provinces pther than Bengal and the number of years each o~ therp has 

. been kept under confinemetit under' Regulation III? '. ~  , " '.. .. k 

(c) Have Government their immediate release in contemplation? If so, 
when do they contemplate relell'sing them? 

, , 

~ Bonaarable Sir l ~  Qxa\k:, W ~ •.. so.far as ~ C n al Gov-
.ernment are concerned. . AU 6f them 'are confined in the 'Delhi Jail. - , .' ',: '. .. , '". ' . . 

(b) None come from Bengal. Two.,belong to Delbi ~nd the third, to 
Ajmer-Merwara. One. has been, ,inoonfinement for abQut six years, 
another for four and a half years, and the third for 21 years. 

(c) No. 

Mr. T. S. Avinubntngam Ohetti&r: Sir, the replies are read in such a 
low tone tbatwe could not hear anything. ' . ; 

Mr. President (The -Honourable.Sir Abdur Rahim):' I think the ques-
tioner heard it all right. . , 

Mr. T,. S. AvJushflfngam Qhett4ar: a ~m  011 tJ;iisside ,could 
.. 'Jlot. hear . .it. ,. ' . 

(Voice8 of: "We did not hear".) 
Mr. Badri Dutt Paud_: Sir, in the U. P. Assembly loud .speakersare 

"installed and . . . . . . 
'Mr. Pr8s1dent (The Honour&ble SirAbdUr cicRahlm):'Order, " order. 

Next question. 

NATIONAL . Illuri' 'OF INDIA. 

278. "Mr. Amarendra,lfa\h 'dhatt6j)acUJiyaya:, (a) Will the Honourable 
the Finance Member be pleased to state the total amount of India's 
Nations;! Debt 8S it stands today, and 'the. ~o al amount of interest India 
.has to pay on that amount yearly? ' 

(b) Will the Honourable Member be pl~lI d to state the occasions .md 
the tiIne when these debts had to be incurred by the Government of India? 

(c) Will the Honourable Memb.erbe plea:sed to .state if he has on~ d ~ 
the possibility of repayment of ~ debt wlthallmterests'l If so, lil ho", 
Il ~  ,years and how? , " ~  

The Honourable Sir James Grtgg: With':your permiSsion, Sir, I shall 
.deal with questions Nos. 273 and 274 togeth.er. . 

Full informatiion regarding the total amo n~ o~ de.t>t o an~  the 
-portion attributable to Railways, and the dIstributIon of ~  m ~  
-charges, is given in the Finance and Revenue Aecotlnts, copIes' of l~  
are available in the Librarv of the House. The ,debt can only ~ repaId m 
accordance with the term"s on which individual loans ~  al~ d  The 

"-iat-e of iliterest payable on "new'loonS 'depends' ()llinarket" condltlons. 
B 2 
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Mr. ~ d l'MAllaJ: May I know o~ the Honourable. l\-lember-
whether Finance and Revenue accounts also gIve ~ ln ~ ~ aI -~ at 
what time? ' 

::(, 'PIle Io~  ~ ~ ~  They give. a list of"individual l~ n  

1Ir. Presid8Dt(The Honourable Sir Abdur Rahim): 'The Honourable 
Member ought to be :vigilant and, ~ o  ~a  when his question has been 
answered he must go onto' the' next· '  - . , 

DEBT OWED BY STATE RAILWAYS TO THE CENTRAL GOVERNMENT, 

t274. ~  ~ l~a ~ 1 ~~  ~  Wilt on~1l a l  
t.he :Finance Member be pleased to state the total amount which Railways 
(State) owe to the Central Government 8.Jld the interest realised by the 
latter on that amount' and if any' interest has -already aecmed and has 
not been realised? ' 

(b) In how many years will this amount be realised by the Central' 
Government? 

(e) Has the Honourable thi;l, RinMCEt ~  an,. schelJle under his 
consideration or contemplation to enable him to repay the aforesaid debt!;, 
or get repayments from State Railways within ten yean?' ., 

(d) Is the Honourable Member prepared tocoBSider the adVisability-
oj a ~  a loaD at two p Il ~~~~~ ~ ~ ~ ~  am ~  to l ~ l da  
an eqUIvalent amount of debt and --save 'a large Itmount m l'hte'rest"to be 
spent on village improvement schemes in _ the centrally administered 
areas, or through lTovjll.cia}, ~n  

NEWSPAPERS SUPPLIED TO THE CADETS AT TIlE IojoDIAN MttiJTUy.' ACA'DEMY" 
DEHBA. DUN. ' 

275 .• ~ 1JRal-IN.qh: -Will ;-t4e 1;)efenceSeere1illrJ'please 
state: 

(a) the names of the daily newspapers which are supplied to the 
cadets at the Indilw ¥,ilit4'ry Aeadem;V, Dehra Dun; 

(Q) whether" ~~  j". ~~  ~p .. ~ a  - ~ eptry of l ~ pap  of· 
any ~l~aI party into 'the Academy-; ... . 

(c) w.hether ~ -is $py similar restriction on thE! ~  at 
Sandhurst in England; -

(d) whether it is a fact that in England the ad~  are allowed to-
read the newspapers of all political 1?8rties; anjl 

(e) whether Government are prepared to reconsider this matter and 
allow the cadets t-o 'read thE' newspapers of an political 
parties? If not, why not? , -

1Ir. C ..• ' Q: .Ogilvie: (a) The following daily newspapers I ~ provided' 
at-the Indian 'Military Academy:, ',/i',,:, ''-: " ".'-.f;---:":_,:::i '<1'1' 

The Time8 (daily edition). 

The ~ l 1n-an  _ . 

The.· ~ l  'and Militfl!ry Gaiettei 

The, Time. of 11 d ~ -  ,f,; , " " 
f' "; 

-~--- - l  - an - -- ~  - o~ - 7 .. - - ~ 7 - - o 7  b,7';r/:-' ~p - 7lln lI -- - - - - o- n- - - o- ~ - - -C ~~  ~  -~ . 
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·(b) No, as any such action has not been found to be necessary. 
(c) No. 
(d) Yes. 

621 

(e) In view of the answer to part (b) no reconsideration is necessary. 

Sardar liang&! Singh: Is ittnerely by ail accident that no nationalist 
-paper or socialist paper is allowed in the Academy? 

iItt. <0 • . 1t. G. 01l11itt: If the Honourable Me'inbei' had listened to my 
reply he would have heard thll anSwer. ' 

Sardar liang&! Singh: Who decides the ~ on  

:Mr. O ••••• 0IIilVR: The question of what' papers are to beptovided 
free by the Indian Military Academy. for the use of cadets is decided by 
the authorities of the Acad-eIriy in' cOIlsultatiOti ~  tM tmdets themselves 
who have a voice in the selection of papers through their representatives 

·on the I~ a  Committee. 

lit. T.S . I I ~ oliflifar: Is any friendly advice given as to 
-what papers may be subscribed for or got? 

E. d. Ii. O. OgltVli: That does not anile. 
CBRTAlN EXPENDITURE IN THE DEFENOE DEPAR'NrIENT. 

2'76'. *Sira&r • .,. SbigIr: Will the Defence Secretary please 
stl\tp: " 

(a) the annual expenditure incurred on salaries Hnd allowance!:! of 
(1) Indians and (2) Euri>pe.ti8, p ~  i'l\ Hie P>efEMCe 
Department; . 

(b) the total annual expenditure incurred on equipment of the In~n 
Army (i) in India, (ii) in England and (iii) in other cOllntri'3s; 
and 

(0) whether any part of £he British m ~ a  hudget'is spen't out of 
the country? If 80, how much? 

lIr. C .• : o. ogllfle: (a) The' average annual expenaittifefitctirred- 'on 
salaries and allowances in the Defence Department, Secret,arift1;, are' as 
follows: 

11& 
(i) Indian . 3,32' )a)[bIl 

(ii) British 1,94 Iakhs. 

(b) The information, as far as it can be extracted from the accounts is 
as follows .. It concerns the year 1937-38. 

Expenditure on Equipment of the three Defence Serviees incurred in: 
(i) India-

Army 
Air Force 
,Royal Indian Navy • 

Or roundly Re. 180 lakhs in all for India. 

Rs. 
169,80 

4,38 
5,54 

lakhs. 

" 
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(ii) EngZand-

Army 
Air Force 
Royal Indian Navy 

Or roundly Rs. 140 lakhs in aU for England. 
(iii) Other Oountris8-

[15TH FEB. 1938·. 

Re. 

88,84 lakhs. 
46,52 
5,21 " 

" 

, No precise figure can be extracted frQl;ll the accqunts" bUf tp.,e ~~-
ture may be taken to be 80 small as to ~ ,negligtole. "I, ". '" 

(c) Government have n~ information. 

EXPENDITURE FOB MEOHANISA'l'ION OF T.B:£ hmlAll ~ 
! .1 

Z'n *Sardar KID.I&1 Singh: WilJ the ,Defenoe S ~  please 
state : 

(a) the 'total initial expenditure required to mechanise the whole of 
the Indian Army, and ~~ ld ,be nn al a~ 
thereafter; and , 

(b) whether it would be possible to reduce the strength of, the ArJpy 
after it is mechariiSed? ," , " ',' ' • ,', 

JIr. O ••. G. Ogilvie: (a) and (b). Theinfonnation asked for is not-
available, as there is no intention of lll an a n ~ the w.holeof ~  Army. 
Any such scheme would be wholly impractical, as ii. proportion only of 
mechanised troops is required. 

JIr. T. S. AviD_IUDgam Oh.'tiia.r: Is there any programme of mecha· 
nisation for any part of the Indian Army. 

JIr. '0 ••• G. Ogll'rie: Yes, the matter is now under detailed consi-
deration. 

JIr. Sri Pra.ka8a: Is there any literature available which will give us. 
some idea of what mechanisatiQIl means. 

JIr. O. K. G. Ogilvie: I should say there !s a vastquaBtitl of}t .•. 
JIr. Kohan Lal SakBeDa: Is it available in our Libra.ry? 

JIr. O. 11. G. Ogilvie: I am not sure, but it is certainly available in 
the Army Headquarters Library. 

VISIT OF HIS MAJESTY THE KING EMPEROR TO INDIA. 

278. *Sardar M&DIal Singh: Will the Honourable the Home Member 
please state: 

(a) whether it is a fact that His Majesty the King Emperor will 
pay a visit to this country next cold weather; 

(b) whether a Royal Darbar will be held on the' occasion of His, 
Majesty's visit t<> this country;' ' 

(c) if the answers to parts (a) and (b) be hi the affirmative, when 
the formal announcement is likely to be made; 
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(d) whether the Government of India were consulted bv the. British 
Government before the decision about HililMajestv 's coming 
visit was arrived at; and ' 

(e) whether the o~n al Governments were C I l l ~  in the· 
matter and, if so, which Governments are' for' and" which 
against the Royal visit? . 

The Il~o a l~ Sir Henry Craik: Withyour p m ~ ~ l 1 will 
reply to th!s questIOn and the next question together. I n ~  attention 
to ~  announcement made in the newspapers of the 11th instant that. His 
Majesty will not be visiting India next cold weather. 

Sardar Jlangal Singh: What is the answer to part (b.)-":ere tb,e; Go-w:-
ernment of India consulted by the British Government? 

• -' ," ,.0;- •.•• 

The Honourable Sir Henry Craik: I haw no ~l o ad  to'm/repiJ. 

VISIT OF HIS MAJESTY 'lHE KING EMPEROR TO INDIA. 

t279. *Kr. l[oh&Jl Lal SakseDa: Will the Honourable'.'tbe-I·Home;:·Merll-
ber be pleased to state: 

(a) if the attention of Government has been drawn to··the·Reuter:i; 
recent message regarding the proposed visit of His. Majesty 
the King Emperor to India; 

(b) whether the Government of India were consulted l'egardirig the· 
proposed visit; if so, what advice they have given; and 

(c) what is the amount of the expenditure, over ~  visit?,. 

DISPARITY IN PAY OF THE BRITISH AND INDIAN COMMISSIONED OFFI()ERS. 

280. ·Kr. A.bdul Q&tyum: Will the Defence Secretary please: 
state: 

(a) whether it is a fact that there is a great disparity in the pay 
of the British officers and the Indian commissioned o ~  
in the Indi"n Army; 

(b) whether it is a fact that a British officer on appointment/to the 
Indian Army gets more pay than an Indian commissioned 
officer would get after nine or even eleven years' service; and 

(0) whether it is a f"ct that, in view of this great dHiparity, Indian 
commissioned officers cannot maintain the same standard of 
living as the British officers? 

:Mr. O. 1[. G. Ogilvie: (a) and (b). I refer the Honourable Member 
to statement "A" laid on the table of the Council of State on the 14th 
September, 1937, which shows the difference in the pay of King's_ Com· 
missioned officers and Indian Commissioned officers of the Indian Army. 

(c) I refer the HonourabJe Member ·to the speef .. h of Lieut.-Colonel 
A. F. R. Lumby in this House on the 28th August, 1934, in connexion 
with the Indian Army (Amendment) Bill touching on this point,. ,which it" 
published on page 2262 of the Debates ior that day. The standard of 
living of British officers varies from unit to unit. Government are fully 

tFor answer to this question, 8ee answer to question No. 278. 
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·satistied> that in the illdiAnised units tire emoluments of Indian Commis-
. ;;ioIlBd Officers are sufficient to enable them to live in the saIPe ,my as the 
British Officers in those units.' .  . 

1If. Abt1al qatyum: 'With reference ttl part (l,) of. the queStion, may I 
know if it is a fact that an Indian Commilisioned Ofticu gets the same pay 
which a British Officer starts with, after nine years '! 

JIr. Plellde. (The Jlollourable 6ir Abdur a lI~  It is d ln ~ o~ ~~ 
Honourable Member to keep all these facts in his head. 

!Ii. Abdul Qaiyum: The question was given notice of in (b). 

lIr. President (The Honourable 8ir Abdur Rahim): Was that al1~ d~ 

~  O ••• G. 0Kilvie: The 9,nswer can befo\lUa in:the. l a~m n  
laid Oll the table uf the Cuuncil of State. r can give it if the Honourable 
~ l m  likes. 

'¥I:. ~ ~ 1 wallt to lmuw whether tae l- l ~  ~l na  

can refer to the answer given in the Council of Stote"! 

•• ilresidlmt ('rhe Honourable Sir Abdur Hahini): This hat> been tho 
practice here, because it is published and is open to Merubers. 

*': ~~ Qa;.pm: The answer ("an be.,givell-yes or no: it is a fact 
or is it not'! 

Mr ••. ADat1l'a8a'1&nam 11an ~  They cannot refer to answers givell 
ill the Cuuncil of State. 

~ •• Prelli4em (The HollOw.1lble Sir Abdur ltllhiJn): You ~ann  liiSCU8s 
1l.JI.Ything that takes plaee in the Council of State, but the information that 
is given there is II ,"ailable to )le11lbers, and there is no reason why that 
answer -should be repeated and the time of the House unneceggarily 
taken up . 

... x. _"" ....... ~ I submit tbi1> is u simple questio:m which 1u., to be 
illlsweredby 1m yes or no. 

~  President (The Honourable Sir AbdUl" Hahim): It isnotl 'so sUnple, 
it applies to every ques-tion. n the information is ava.i.llilble and is publish-
~d in the proceedings of the Council of . State, it ought not to be repeated 
bere. 

:Kr. A"bdal Qaiyum: If finy question has been ... : '. 

Mr • .President (The Honourable Sir Abdur Rahim): Order. order, I have 
;given my ruling. 

G:BitEV"ANCES ()J' THE INDIAN CoMMISSIONED OFFIOEBl'!'. 

28.1.. ~~  ~ QaiJum: Will the Defence Secretary please ~ 

.(a)how long an Indian commissioned officer spends at the lndian 

. Military Academy before he is gazetted;· 
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(b) ~  -is t$' corresponding period for 8 British offieer at 
S8Bdhlinlt ; 

(c) whether -it is .. -fa<'t that in spite of n ~  one year'. a.Ilie-
date, !in Indian commissioned officer is still kept junior to 
his contemporary at Sandhurst by three days; if so, whether, 
this does not involve a delay in the promotien of the former; 

td) whether Government propose to take speedy steps to eradicate 
this hardship; and 

(e) whether it is a fact that a' British officer is allowed to draw 
marriage or lodging allowances; whether the same allow-
ances are paid to the Indian commissioned officers? 

,JD'. O ••• G. Oli!vie:(a) The course of instructiOll aj: t.he:lndian 
Military Academy, Dehra Dun, extends to 2i years, 

.(b) The ('orrespondingperiod for Hriti!olh officers lit Handhur!olt - IS ,'18 
months. 

(c) In spite of the fact that im officer from Salldhurst joins his uliit ~ 
_ year before the date on which an India'll Commissioned officer who (mtered 
Debra Dun at the same time joins his, he is not counted as senior by a 
~a  but by three days only. In other words; the Indian Commissioned 

,ofticer is made a gift of app o ma ~  orie year's seniority. 

(d) No. There is no hardship. 

(e) I ~ the Houourlible M.ember to the a~ ~~p ~~ wt ... ~ ~  
of the CouncIl of State on the 14th September, 1937, showmg tTiepay arid 
allowances of King's Commissioned officers and Indian COllllllissioned 
officers of the Indian Army.'f: __ 

III. AWal QaiJaaa: With reference to the answeJ:.tO'liart.(c). may I 
kl10W why 'three days' difference is in favour of British officers? 

XI. C ••• G. OIil'rie: In order that. the fact a ~ officel' wIlOll.'v! 
already been with his unit as a serving officer for llwli.61e ,veer maybe at 
lenst nominaJ'ly marked. 

','. 
~ :i' .-

GRIEVANCES OF THE nmlAx COMMISSIOXED OFFICERS. 

~ 2  *Kr. Abdul Qaiyum: Will the Defence Secretar:v pl ~~  ad~ 

(a) whether it is a fact that the quarters built for or assigned to the 
" Indian commissioned officers are inferior to those _ intended 

for British officers; , -~ 

(b) whether it is a fact that an Indian oommissioned officer has 
to pay five per cellt. of his pay for these quarters; 

(c) whether it is a fact that when a British officer occupies tbe 
quarters built for Indian commissioned officer, he is gi ven 
8 remISSIon out of his lodging allowance --as eompEmsation 
for inferior accommodation; and 
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{d) if the answer to part (c) be in the affirmative, ~  Govern-
ment propose to take speedy steps to removethia inequality? 

1Ir. O ... G. Ogilvie: (a) The new quarters specially built for IndiaDl 
Commissioned officers -are slightly smaller than those for British officers. 
No distinction is, however, made in allotting available British Officers' 
quarters to Indian Commissioned officers. 

(b) Yes. 

(c) 1'0. Compensation for inferiol' accommodation is not admissi.ble to-
a British officer below the rank of Lieutenant:Colonel. ' 

(d) Does notarise. 

Mr. Kohan Lal SalaJeD&: :\lay I kno,,' if the l 1 ~  ittnQtJer :hediMse' 
the families are smaller? 

1Ir. O. II. G. Ogilvie: When it was decided to .Indianise 8 large 
number of regiments, the officer cadres were much greater than they had 
been in the old Indian army ill view of the {ad that all the officers froIIl! 
pw.toon commander upwards were commissioned officers. It, therefore, 
became necessary to embark on a large building programme and the expense 
was naturally very great. A committee was, therefore, assembled .for the 
purpose of c<?nsidering how this could be done satisfactorily IUld as cheapl! 
as possible. The Committee included two Mem1;>ers of the Legislature and 
the plans which it put forward were those on which the quarters for junior 
Indian Commissioned officers were now built. 

JIr. Moh&a Lal SakIeDa: May I know if the quarters' that will be built 
for British officers in future will also be of the same size? 

1Ir. O. K. G. OgilVie: No, Sir. 

JIr. Abdul Q&iyum: May I know if part of the lodging'alloW&l,lQe ~ l 
mitted to a British officer when he occupies what the HonoUrable ~m  

describes as smaller quarters? 

1Ir. C. II. G. Ogilvie: Only in the case of an offioer of the rank "of 
Lieut. -Colonel. 

Sir Muhammad Ya.m.iIL JDIan: Will the Honourable Member disclose-
the names of two Members of the Indian Legislature? 

Mr. C. M. G. Ogilvie: I cannot do so off-hand. 

GRIEVANCES OF THE INDIAN QOMMISSIONED OI'PIOBBB. 

288. *Kr. Abdul Q&iyum: Will the Defence Secretary please state: 
(a) the total number of Indians commissioned from Sandhurst and! 

the Indian Military Academy up to date; 

(b) how many of these are actually serving today; 

~ a  is the cause of tbis enormous waste; 

(d) whether Government are quite satisfied that lndia.ns from, 
Sandhurst and the Debra Dun Academy are being trea.te<f 
fairly; and 
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(e) whether Government are prepared to appoin.t, ~ I I  com-
mittee consisting of the elected members of this House to go 
into the question of the grieYances of. the ~nd ap omp l -
sioned officers and the King' s commissioned Indian offiuers? 

': .: ; "t,,: ,;", 
1Ir. a. M. G. Ogilvie: (a) 209 from Sandhurst apll 187 from the Ilidian 

Military Academy. 

(b) 143 from Sandhurst and 184 from the Indian'l\fintary Acaaemr: 

,(c) The causes of the wastage are as follows: 
Deaths, 3., 
Retirements and resignations, 50. 
Removals, 3. 
Trtmsferred to Special Unemployed List, 13. 

(d) Yes. 
(e) No. 

,d 

' .. 0 .·L: 

111'. Abdul Qatyum.: With reference to part (c), mil.;v'Tkn6", \,dMt is 
the cauSe of so many Sandhurst returned Indian officers leaving the Army? 

, 1Ir. a. M. G. Ogilvie: I am afraid -that it is mpo l~ t4<".:asSign :any 
general reason. The cause probably differs in each individual case. If any 
general reason could be given, I suppose it was d ld o l ~ l a  ,lfjey 
did not like a military career as much as they thought ~ o ld  

Mr. Abdul Qaiyum: How is, it that Indian officem in 'the" ad m ~ in 
spite of the inferior status like a military career, while the Sandhurst 
officers prefer to leave it? ':d ',' 

111'. a. M. G. Ogilvie: The most senior officer from the Indian Military 
Academy has at present only four years' service and has not Jet reached a 
stage when he could draw either pension or gratu}ty. 

MPOINTMENT OF THE INDIAN CoMMISSIONED OFFICERS TO THE MILITIA OR 
THE SCOUTS. 

284., *Kr. Abdul Qaiyu.m: Will the Defence Secretary please state' 
whether, any Indian commissioned officers have been appointed so far to 
the Militia or the Scouts? 

, 1Ir. a. M. G. Ogilvie: No. 

111'. Abdul Qaiyum: May I know the reason why Indians are not 
appointed in the militia or the scouts? ' 

)11'. a. M. G. Ogilvie: Icannot possibly say. 'l'he seleetion of otncerf! 
for such a.ppointments rests with the civIl authorities, 

1Ir. ,Abdul Qaiyum: Is there imy standing order that Indians ought 
to be excluiled from these services? 

Mr. a. It. G. Ogilvie: Certainly not. 
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lIr. Abdul Qaiyum: Is it proposed to take Indians? 

lIr. O ••• G. Ogilvie: I cannot po l~  say. 

1Ir. lIoban La! Saksena: Who lire the eh-j} authorities that make the 
" selection? 

lIr. O. lI. G. Ogilvie: The militia and the scouts are civil forces, and 
t.hey llre not military at al1. . 

1Ir. Abdul Qaiyum: Who makes the appointments fOl' the militia and 
scouts? 

JIr. O. II. G. OgUvie: I require notice. 

)[r. Abdul Qaiyum: Do these posts t'RUy extrn allowance81/ 

IIr. O. M. G. Ogilvie: I want not.ice. 

1Ir. K. SanthaDam: ~Ia  I know if the eivil officers coneeml.'d take the 
advice of the military authorities in selecting officers for militia· and scouts? 

1Ir. O. M. G. Olilvie: I suppose the'y do. 

111'. Abdul Qliyum: May I know if these valuable opportunities for 
training are denied to Indians? 

lIr. O. M. G. Ogilvie: I really cannot say. 

Sir Muhammad Yamin Khan: Are the expenses on the militia and the 
seouts borne on the DefeIlf'e Budget? 

JIr. O. lI. G. Ogilvie: No. 
Mr. Mohan La! Saksena: Is the Honourable Member a civil authority 

or a military authority? 
Mr. President (The Honourable Sir Abdur Rahim): With reference to 

,,,hat I said in regard to referring Honourable Me:mbers tp replies made in 
the Council of State, it has al"'ays been the pra<,tice to refer td1tbem; but 
it does not mean that iIi every case an answer like that would be lJufficien't. 
I did not mean to imply that: hut in this particular case, there only cert&ili 
figures were wanted, and that information has been al~ aa  supplie4 in 
the Council of State and is available to the Members. . 

CLASSIFICA.TlON OF THE CA.N'l'ONMENTS. 

285. *Mr. GOViDd V. Deshmukh (on behalf of Mr. Sham Lal): Will 
the Defence Secretary be pleased to state: 

(a) what cantonments have been classified as Class I,Olaastl(i), 
Class II(ii), Class II(iii) and Class III for purposes of 
section 13 of the Cantonments Act; 

(b) whether any steps have been taken to ascertain 'the'. strength of 
civil population in cantonments on hills during summer. as 
the last official census was taken n ~  
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(c) if the answer to part (b) be in the negative, what steps Go\'ern-
ment propose to take to bold a special census d n ~ mm  

,to correct the classification 'ofl-hese n ol m n~  . 

. (d) whether it. is a fact that in some cantonments the -old system 
of Corporation Sole and nominated :Soar.d: stijl continues, 
and the I'lected Hoards are not ~  formed; if so, where; 

(e) if the answer to part (d) be in the affirmative, when the 
elected Boams are likely to come into 'existence in those 
cantonments; and ~ 

(f) whether there are any cantonments in which a . military officer, 
other than the Officer Commanding the Station, is the 
President of the Cantonnrent Board? If· so, ,whe1'j8? 

.Kz. D, II. G. 0gil9ie: (a) The attention of the Honourable Meinul'l' 
:is jnvitedto section 13 of the Cant,onm.ent Act, 1924, and to part (u) of 
, the reply given by Sir Richard Tottenhamto starred qQeStiQR No, 561 asked 
by Seth, Govind nas in the Legis\ativl' ~m l  ,o,n the ] lth September. 
1936, 

(b) Yes, 

( c Y Does no't arise 
'.". '. ~ . .,.. 

(d), Yes. Elected BOHrds, have not yet been constituted in o a ad~ 

Ambala, 'Kohat, 'Nowshera, ltisalpttr;Murree GaUs, Loralai, Delhi, 
Ahmedabad and St, Thomas Mount, . ',',i\., \l ... ' .. , ~  ,< 

(e) Election;; will be held as soon $'·tbei aece\;\Bfl.'r;v rormalit_1 ftne 
been ('ompleted ~  Provincial Governments find the LOl'al Authoritips eon-
earned. . 

(f) No, 

BAZAR COMMITTEES OONSMUTED IN CANTOl.lo'MEloi'TS. 

, 2 1~  ~  ~~ (on behalf of Mr. Sham Lal): \Vm' 
i.he -~  S ~  . be pleased to state: 

(a) the names of the Cantonment BoaMs in Class I and Class II 
Cantonments, where Baz,ar Committees have and have not 
been constituted in 'accordance with section 48A of the Can-
tonments Act; 

(b) the reason why these Cantonment BoaMf, have failed to con-. 
stitute these statutory Committees so far; 

'(e) whether it is a fact that in some cantonment!! although the 
Com.roittees are nominally constituted, the" have not yet 

." started functioning; if so, why; and . 

'(d) wJ1at powers have 'been delegated by the official majority in, 
Cantonment Boards to the Bazar Oommittees in each Can-
tonmellt? 

Kr; :0. M.G, agu ... : T am collecting the information nnd will lsyit 
on t.he table in due. course. 
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BUNGALOWS RESUMED IN CANTONMENTS. 

287. I ~~ d V., Deshmukh (on behalf' of Mr. Sham Lal): Will 
the Defence Secretary be pleased to state: 

. . .. I ' 

, (a) how many 'bungalows . were resumed.in the year 1936-37 in 
various .cantonments in India,. the names of their owners 
and the price paid; , 

·(b) whether ImY of the bungalows so: resumed were rebuilt, and 
at what cost; 

(e) whether all the resumption proceedings were undertaken under 
the Land Aoquisition Act, or in any other way; 

(d) what number of· bungalows Government are resuming in the 
current year 1937-38 and for what purposes; and 

(e) whether it is a fact that two bungal&w8 'jn KohM O'antm'lment 
and two· in Rawalpindi· are being resumed simply because 
the oWners did not sign the aCknowledgment (that tbey held 
land under General Order 179 of 1836) and not becauSe 
they were' required for military? 

Mr. O ••• G. Ogilvie: I am collecting the information and will lay it 
cr, the table in due course. . 

S-I -~ .1'AID TO ~  AUTHORITIES .UD lo~  •. ; 
288. *JIr. GoviDd V. Deshmukh (on ibehalf o{ Mr'. Sham Lal): Will 

-the Defence Secretary be pleased. to. state: 

(a) what amounts of ordinary and special grants-in-iud Were paid to 
various Cantonment Authorities a.nd Boards in the 'vears 
1936-37 and 1937-38 and the purpose or purposes for ~  
they were paid; 

(b) ~  ~  is Rny increase in ~  total a~o ~ of grants-in-
aid over the year 1935-M; ,. ., , 

(C) what amount of annual incOMe- a S a d ~ om -lands 
hitherto under the management of Cantonment BWds· aDd 
now under the direct management of Govemment;. 

(d) w:hat methods have been adopted to allocate ~  income to the 
Board, which has been deprived of it as' e.. result of direct 
management as contemplat.ed by Government in paraf!Taph 
(1) (2) of the Statement of Objects and Reasonaofthe Can-
tonments Amendment Bill; 

(e) whether Government have received any representation from the 
All"India Cantonments Association urging the giving of 
liber!il grants-in-aid to Cantonment Boards; and 

(f) if the answer to part; (e) be in the affirmative, what action Gov-
ernment propose. to take on this .representation? . 

Kr. O .•• G. Ogilvie: (a) A statement is laid on the table o n~ the 
-payments· made to eantonments in India as ~a  durin", 19860:37 and 
1~~  . . . 
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The further allotment of grants fOI" t.he year 1987-88 is still under consi-
deration. 

(b) Yes. 

( c) The information will nt)t be a vaila ble till after the end': df ~  year. 

(d) If any compensation for the loss of revenue is required to enable 
cantonments to maintain finaneial stability, the necessary grant-in.aid will 
be given.! . 

(e) Yes. 

(f) It has been noted. 

Onmtll-in-aid paid to OIJftlot&mentlJ (8IIduding thoIle in BUf'ma) during ]936-J7antl ]937-38. 

1936.37. 

I, 
l " 

~ fIN"'" tomainttHn financialllt}Uilibrium. 

Dharamsala . 
Cau)pbellpore 
SubatJta . I, 

Amritsar 
Lebong, 
Jalap&ha.r 
Almora • 
Ahmednagar 

lIa.rda.n 
RiaaIpur' 
Bannu 

',. 

Station. 

Pachmarhi . 
Wellington' . 
Nasirabad . 
'Ferozepore '. " ;. . 
CampbeUpore 

,Drigl1 ;Road, ;" , 

Delhi. 

Abmednagar 
poo~ . 

RB. 
'1,'32 
6,O.a 

'2,96" 
. 3,107 

5,017 
. 7,1'1 
4,1U9 
','50 

' . .":-,:",} ~1 ~ 

Ezeia IJtreetlighting. 
lis. 
2,n5 
'2,'29 

959 
. ·.:: .. ffi. ~ ") 

., 
.:._1' 

" • j • • • 

, ~  

Special grantll. 

mo ~  
"OF -, ·purPPee,. 

1,150 
11,000', ,'c' .f::I,,'1 
5,000 
:5,000 . 7;;":" ~ ~ ~  

Provision of latrines. 
~ o  

Repairs to roads. 
~p m m ~ the 
Sllkb Nulla; . 

8,615 

2,895 

. ~  

18,950-
10,000 

Total 

1/ 

63,410 

1,06,221 

C~ npl on or certain 
works in vit!age 
Campbellpore. 

Construction of 
~  !juarters • 

. lInp~ n  ,to car-, tai'rl iI6ada. ,-
F&mine ReHef works. 
Improvements to 

Ghorpuri and Wano-
wrie villages. 
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1937·38. 

Ordinary grants t, maintain financial equ.ilibriu.m. 

Dhsramsala . 
CampbeUpore 
Amritsar 
Subathu 
Almora 

on~ -
Jalapahar 
Deolali 
Pachmarhi 

Risalpur 
Mardan 
Bannu 
Kohat 

Rs. 
1,191 
5,524 
6,000 
4,1l3 
4,091 
5,000 
6,158 
4,000 
1,000 

----- 37,077 

Extra Rtreet lighting. 

Ra. 
3,On 
2,415 

920 
4,920 

. Special grants. 

11.11i6 

[15TH FEB. 1938. 

A sum of Rs. 9,500 has been paid to Hyderabad (Sind) Can onm n ~ ~ oonstruo. 
tion of quart.ers for the Executive Oiieer. _, 

NOTE.-Further grant.s to be: made t.o cant.onments during 1937·38 &!'e under con. 
sideration.· .. ' 

Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member inform 
this House whether the annual n ~p nd  for the maintenance of 
cantonments is on the increase or not? - .' 

)(1'. C. M. G. Ogilvie: It may be said toO be sligbtly on tne .. increase. 

Lieut.-Colonel Sit JleI1l1 GidBeY: Could the Honourable Member tell 
the House approximately how much? 

Mr. C .•. G. Ogilvie: This year's figures are not ready but the increase 
in 1936·37 was just over 16,000 rupees. . . 

... Go9iD4. V. DeShmukll: What is the increase due to'? 

)(1'. O ••• G. Ogilvie: Due probably to greater generosity-of the Central 
Government in the matter of offering amenities to the ~~l ~op a on of 
the cantonments. . 

AnVISABI¥TY OF DELETING SECTION 239 OF THE CANTONMENTS ACT. 

289. *JIr. ~ d v. D8shmukh (on behalf of Mr. Sham LaI): WilT 
- the Defence Secretary be pleased to state: 

(a) whether any person has been removed from an ... · cantonment by 
the Officer Commanding the Station under section 239 of the 
Cantonments Act during the last three yearf:l; 

(h) jf the a ~  to part (a) be in the affirmative, what were the 
partiettlar reasons for such removal; and 
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'(c)' if the answer be in the negative, whether Government propose 

1;0 consider the advisability of deleting this aectioll from the 
Cantonment Municipal Act? 

'lIfr. O ••• fl. Gpl't'le: I am collecting the information and will lay it 
It·NooN'. on tim table in due course. 

. '. (lJ) WRITTEN ANSWERS • 

RlaDUOI.'lON OF STAMP DuTY ON !NLA.ND BILLs. 

200. ·Kr. Sam1 Vd.cataChelim dhetty: Will the Honourable the Finance 
~  p~  ~a  . ," , ~  

': '(8) whether Gdvernment have reoeived the opinions of the Pro-. 
Vincial Governments ~ ll d nl  t-he' reduction, of Stamp' duty on 
Inland Bills; if so, whether he v'ill please lay a copy of the 

~  I • saute ~  table; ,. , 

i(b) whether' Government are aware' of the recommendations of the 
Reserve 'Bank of India that 'i:lueh.·.dtitiea should' be. reduced to 
twoannai' per f.hol1sRnil per annum; 

(c) whether Government propose to reduce the duty to the figure 
recommended by the Reserve Bank' of India in their R-eport 
on Agricultural Credit Department; if not, why not; and 

(II) what loss in the revenue is expected if such a reduction is car-
ried on? 

'l'he Honourable Sir .Tam. Grigg: (a), (b) and (c). I would refer the 
'Honourable Member t.o the Bill which I introduced yesterday. 
(d) It is estimated that with the reduced duty the increased use of 

inland bills will obviate any loss of revenue. 

STBIKES AND LoCK-OUTS IN MILLS OF DELHI. 

291 .• .,. Sil PZ&lqap: Will the Honourable the Home Member state:· 

. (a)if it is 8 fact that there have beEm for some time past strikes 
or lock-outs or both in some of the mills at Delhi; 

,(b) if any official or Bon-official agencies :&'9'8': maintamedlany cen-
sorship on the press so that news regarding these may not be 
published; 

(c) what the exact situation_ at t.he present moment is and whllt 
the cauSes have 'been that' have led to these troubles; 

~ a  aotion, if any, Government have taken to bring about an 
a,micable understanding in the interest c;f all . eoilcemed, and 

(e) what assista.nee, if any, Government have given by supplying 
policemen and other official agencies in this connection, and in 
whose interest this has been done? 

~ Honourable Sir Henry Oraik: lam na l~ o ~  ,to ~ ~ que.stion 
wlMeh.ebould 'have been addressed to the ono~ l  ¥ember-repreSenting 
the Labour Department. .  . 

o 
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RE:fUSAL O:f A PASSPORT FOR KA.BUL TO ONE H.A.B.NAM'sINOH. 

292. *JIr. Abdul Qatyum: Will the Honourable the Home Member' 
pleaoe state: 

(a) whether ~p am Singh son of ~ I~ ~  ~  •. 
applied for a passport for Kabul tQ the Police at a ~ a  

(b) whether any reply has been sent to him; if not, why not; 
(c) whether it is 8 iact that }{amain Singh was married in Kabul 

and that he is anxious to meet his relat.ives there; and 
(d) whether it is a fact that the pRSBport is .being ·withheld from 

him; if so, what are .. ll ~a on  J()f, ~  ~ l  ;"i" 

The Honourable Sir Henry Oraik: (a) to (d). The dentmlGovernmerl.t 
have hitherto recei'Ved no' reference on the subject frQm the passport 
authorities, and. inquiries are. being mlMie to allOertai.n the fac.ts. 

" (. 

RBSTRICTIONS ON PARKING OF CABS ON THB RoAP JQUqNG DB' BABAKHAM1I& 
ROAD AND CuBzON ROAD IN NBW DELHI. 

, I . . . ,.' .' . !' ~ : , 

293. :*.JIr.n.'x. Labiri Cbaudhury: (8) Will the Honourable the Home· 
Member be pleased to state whether it is a fact that the Senior Super-
intendent of Police has put some unusual restrictions on the p~ n  of 
oars on the road joining the a ~ m a Road and Curzon Road in Con-
naught Circus, New Delhi? If.so,;why? 

.. (b) Is it a fact that .the Superintendent of Police has put these, restric-
tions on the representation made by the managers of the Btate8man anll 
the Burma Shell? If so, did the said authority ever consider the neces-
sity of providing'a suitable cal' park {.or the.re&ndent-s <if a o l I l l1 ld~ 
ings on the road? : . 

(c) Is it not a fact that in spite of the representation m~d  by the 
residents and shopkeepers of the Bombay Life Building· on the road, t1,J.e-
Superintendent hAS failed to make any suitable arrangement for parking 
their cars? ',., ,., :," " 

(d) Are ~o nm n  aware that .nowhere l ~  rip Ca -a~p  C~  
are such restnctlOns put on the motonsts? If so, do o nm~  propose' 
to instruct the authorities concemed to withdra\\' these .orders? If not. 
why not? . 

TIlt ~ ,Sir JlaDry Or&lk: The n o n~ on iEi"being obtained' 
from the Chiet Comri:UBBiOner, Delhi, and will be laid 011 'the' table in du& 
course. 

a.HonT NOTICE ~ I  AND ANSWER.· 
ORDERS. OF MQBILIZATION TO CllINA FOR THE MEERUT COMMAND • 

. ~  Badri Dlitt Pade: Will the Defence 'Secretary be pleased to state. 
U It IS a fact that. the Meerut Command is under orders of mobilization to 
China? ' . .. 

JIr. O ••. G. Ogilvie: No. Sir. 
~  

May I know bow .many' Indian' ·tl'()(')p8 'there. Kr. B&dr{' DUt$ . Panda: 
are at present iIi China 1 ," .,.\1,:- I :.i': 
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1Ir. O. II. ~ Ogilvie: 1 do not .think that arises out of this short notice 
~ on  

UNSTARRED QUESTIOKS AND ANSWERS. 

EXPENDITURE ON CENTRAL COMMITTlI;ES OR BOARDS. 

. 25. JIr. Jla.Du,SlIbedar: WiU the Honourable the Finance Member be 
pleased to eii&te'how many central committees or mixed o~d  of.officia.ls 
and non-officials are functioning, and what was the expenditure mourred 
on ~  a ~ d n  the last ofticiaLyear, for ~  completeac.counts 
are available? ; ... ' 

The Honourable sir James GrtU: The infoImation is being collected 
and will be laid on the table oftha House in due course. 

BxPlIiNDITUlm ON Colll'FElU!:1fCES'PRl!ISIDED OVBR BY A MEMBER OR' SECRETARY 
~  OF TIlE "CEwTBAL GOVEllNMENT; 

" 26 . .,.¥aDu ~  Will the Honourable the Finance Member be 
pleased to state the names of oonferences, which were held, presided over 
by a Member' of Government (Central), or a Secretary to Government 
(Central), during the last year, for which complete accountliare available, 
and the expenditure incurred in connection with each of them? 

The lIOIlourable Sir Ja,mes Grigg: The information is being collected 
and will be laid on the table of the House in due course. 

STATEMEN'rs LAID ON 'DUE TABLE. 

Information promised in ·reply to staTTed q11estions Nos. 192 and 204 asked 
by Rai BahaduT Seth Bhagchand Soni, on the 25th JiinuaTlI, 1937. 

GaAN'T TO THI': AJMER l\fUNlCIPALITY }o'OR DRAINAGE AND WATER SUPPLY 

SCHBMES. 

,Sfarl'ed qUf.,tio1/,. No. 19P.-(a) .AltJiough. lOme .years ago it was the practice iu 
the United . provinCes for the Local Government to, make grants to . the extent of 
50 per cent. of the capital cost for public health schemes in the principal cities of 
~  rr-ovince. financial stringency ha. ainceintenoened. &Del this ill now JlO Jonger the 
case: Occasionally small grants :Ire still made for the 'purpose but generally if local 
I'esomces are not equal to the expenditure o ~m n  aid takes the fonD of a 
loan. ..' . 

In the Punjab, grants·in·aid are made t-o local bodies on the recommendation' of 
the local Sanitary Board. The magnitude of thege grants depends on the cost of 
tl:e scheme. Fol' very expensive works this grant represents ~d of. the cost. For 
schemes upto twp lakhs the grant is 50 per cent. . 

(b) This is not st-rietly the case. In the United . Provinces, the Provincial Public 
Health Engineering Department only executes schemes for municipalities who either 
have no adequate staff of their own or who do not wish t<J entrust the work to a 
commercial firm. In the Punjab, the practice is for the Public Health Engineering 
Department to. carry put such schemes on the l'ecommendation of the Sanitary Board, 
or at the specific request of the local body concerned. . 

(c) ~o l  S~p ~~nd ~~ En.gineer,. Health Serv!ces, J?elhi, is directly under 
the Chief C ~I I  Delhi. BIB adVIce, however, 18 available to 'Oovemment in 
connection rill; ~ n  scbemes, etc". in centrally .• dministered areas. . 

Cd) and (e). .As a result of a rt'cent visit by the pUblic Health Commissioner' witli 
tbe. Govt'rnment of Jndia., the question of ~  sanitation and water supply is UDder 
reVieW, . 

(J 2 
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IlIPBOVEllBNT 01' WAUa SUPPLY IN A..noB .• 
StalTed que.tion No. 104.-(a) The water supplied by the Ajmer Municipality is 

from two sources: 
(i) The Foy_gar lake. 
(ii) The well. at Bhaoata. 

Both sourcea have recently been examined. That from the FOY8&Jar lake has been 
found. without clea.naing tteatmeut, anftt for human .C01llllllllptlGD;·. ~  from 
tlle BbllOnta "eIl. hal beeII fountl quit. fit for all domestlc rUl'pOl61 ildudiD.g lt1uaMl 
COIBIJDption. 

(b) Chlorinating action is being taken in respect of the Foyugar lake supply and 
pOBBible met.hods of adequate filtration are alIIo under investigation. 

(c) The question pf the Ajmer wa.ter Ilupply is under review. 
J. ".. ..i,...A 1 .•.•• J.;! 

.' 

I,,/ormation.promi.&ed. inrepl" to at4rr.e4 ~ o~I  ,24 ..... by, ~~ 
Lalchand NlWaZTai on. fht> 31st J"""U4fY, 1938· 

PROMOTIoNS TO GRADE V A1J1USTANT STATION MASTEftS'· 'f'oS'fS ON TiiB NORTH 
W.ESTBRN RAILWAY. 

(a) The Honourable Member is referred to the informa.tion laid OD the table oftlae 
BoUlle in connection with parts .(b) to (d) of starred qu.estion No. 29 aaked by him 
on the ~ d of August, 1937, in this House. 

Government are informed as follows: 
(b) Yes, the following "ther categories of staff are eligible for promotion to posta of 

ABBista.nt Station Masters, grade V, after they qualify in Course T-5 and Control 
duties :-

(1) Guards, grade II, III IMld IV'. 
(2) Platform and Luggage Inspectors pf all grades. 
(3) Special Ticket Examiners, Ticket Collect9rs, Enquir,. Clerks, grade III and 

upwards. . 
(4) Yard Foremen aDd Supervisors, grade IV lIIud upward •. 

(e) As an Assistant Station Master, grade V, is eligible for rromotioD to Station 
Master, grade V and from grade V to grades VI, VII, and VIII and from grade 
VIII to the post· of Station SuperinWD4ient, it is _ntial that he .hould have a know-
ledge of boUt goodsandtrallllpOrtation dntie.. ~ o  this reason certain higher categorl3a 
of staB from &llloogst both the TrallBpOltatiOll and Commercial branches 'are on ~d d 
eligible fGr lII1caad'·8DCt!1DeM,.if found luitable and are ginn a coaree of training in 
T-5 iB. the Walton Trainin! SchOol. 

~  TJte reply to the'. ftl't't part ,is in the a ma ~ ~  As regards the latter parie, 
Station Masters and ABButant Station Masters are ellgtble o~ tranlfer on promotion to 
other posta Inch .as : 

(1) Chief Cam Witneas. 
(2) Sales Inspectors. 
(3) StatiOJlery .and ~1 I IILI(MQt!ll'a. 
(<$)' ABBi.tant ControlleJ •. 
(5) Trame Inspectors. 
(6) Enquky Clerki. 

The promotion to other posts depends u}.'Oll t.heir a ~ o  the post and occur. 
rence of va,CI'Dciell. 

(e) ~  ~  _wing categmies c.I Nfl, to wlrich II a~  &at.ion ~ 
or Station M&sWfl were -proBIbtd.from lst Jantmry 1935 to 31st December 1937 
is laid on the ,table of the Roan- ' ,. , 

. (1) :A statement showing categories of staB promoted to the posts of AMistallt 
StaLion Masters a~  V W laid, on the table of the House. 
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seatefIKtttMottJiAg Cfltegories of StaN to .lich ~ l a  Statfon Master, or Station 
Master, were promoted from t,t JUfluary, 19$5 to 81at J)eeember, 1981. 

Name of category. No. 
Chief Calih Witnesses 2 
Traftit' Inspector 1 

Aaaiataut Bales luspectol"B 2 

Statement ,howing a ~ 0  of Staff pro(l&Oteci to Me post of ~ an  Station 
Master, Grado! V. 

Name of category. Grade. No • 

. Guards III 14 
Guards IV 4 
~ MasteN I 2 

Enquiry Clerk 111 1 

21 

InfoTmation promised in reply to staTTed question No. 11/; asked ,by Mr. 
'Bf'Ojendra Narayan Chaudhtli'y on the 3trd February. 1938. 

VANS FOR CABBYUfG MOTOR VEHICLES ON THE ASSAM BENGAL RAILWAY. 

Ca) 16 .. 
(b) Rs.OO,ail. 
(c) Yes. 

information promised in I'eply to a 8·u,pplt?lIIenfary question asked by Afr. 
T. S. At1inashilingam Chettiar in connection with MI'. K. Santhanam'lI 
short notice question on tlw 4th February, 1938. 

AGRBBJIIENT OF THE GOVERNMENT OF lNDIA WITH THE GOVERNMENTS OF 
CEYLON AND THE NETHERLAND INDIES FOR CONTROL OF EXPORT AND 

CuLTIVATION OF TEA. 
THIS AGREE'MENTmade on the 18th day of November 1936 between THE 

INDIAN TEA ASSOCIATION (LONDON) of 21 MinciDg Laue ill the City of 
LoDdon and THE SOUTH INDIAN ASSOCIATION IN LONDON of 21 MinciDg 
I_ane aforesaid of the first part THE CEYLON ASSOCIATlON IN LONDON of 
1l, Idol Lane in the said City of LoDdon of the second part 'fHE VEREENIGING 
VOOl' de THEE CULTUUR IN NEDERLANDSCH INDIE of AMSTERDAM aDd 
THE NEDERLAND8CH INDISCHE VEREENIGING voor de THEE CULTUUR 
of BATAVIA of the thil'd part and the INTERNATIONAL TEA COMMITTEE of 
69 Mark Lane in the said City of London of the fOllrth part WHEREAS the parties 
of t.he tirBt, secoDd and third parte represent the majority ()f tea growers ill India 
Ceylon and the Netherlands East Indies. AND WHEREAS by t,he Agreement, dated 
the 9t,h day of February, 1933, and made between the parties of the fir8t second aDd 
third parts (hereafter called the original Agreement) proviaic,D was made for the regu-
lation of the export of tea from, and the limitation of extension of tea area8 in, the 
producing countries therein mentioned fOl' a pel·jod of 5 years commeDcing from the 
1_ April 1933 (hel-eafter called the orilJinal period) in I d l~ to restore equilibrium 
between sllPply .nd den.and. AND WHERF..AS pursuant to alld for the purpoMll 
of the original Aa'rllllaent the IDtematioaal Tea Committee were IIt!t up. ADd whereas 
puraullont to the Mf'morandwn of Reccmllnendaotions dated al60 the 9th February, IB, 
and signed by repreflentatives of the parties of the tiNt aecoDd and third.parta (herein-
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after in Clause 12 referred to as the said Recommendations) the Intemational Tea 
Committee were given power (inter alia) to study the progress of and way'8 and means 
for increasing the consumption of tea and to recommend measures for the Improvement, 
development and/or contl'ol of thEl production a~d consumption of tea. And whereas 
the International Tea Committee, having prior to the date of this Agreement studied 
the whole position pursuant to their powers and having considered all relevant a o ~  
have come unanimously to the conclusion that equilibrium as contemplated by th!' 
original agreement cannot be fully achieved by the end of the original period and 
that the continuance of regulation is necessary. Aud whereas the .Associations repre· 
sentative of growers of tea in the producing countries aforementioned have expresaed 
their approval of such continuancp. And whereas the conclusion of this Agreement 
and the carrying out of its terrr.s are suhject to the approval and continuE;d approval 
of each and all of the Governments of the producing countries hereinafter defined 
and to the passing and.' or continuance of and enforcing of such enactments ordinances 
aDd/or amendments thereof or other provisions by such Governments as are nece888&ry. 
And whereas for the purposes of this Agreement and of the Annex hereto the following 
expresaions shall have the follo,,"ing r':lspective meanings :-

"The new period of regalation" mealUl the perioo 1st Apnl 1& to 3lat March 
1943' 

"Tea" sha'll include any kind of tea; 
"Producing countries" shall mean (a) India that is India as defined by section 

311 (1) of the Government of India Act, 1935, and is therefore exclusive 
of Burma which i8 defined in such section, (b) Ceylon, and (c) Netherlands 
East Indies (which shall include Java, Sumatra and the other Islands in 
the Netherlands East Indies); . 

"Year of Regulation" shall mean the period 1st April to the succeeding 31st 
March; 

"The Committee" shall mean the International Tea COlLmittee; 
"Exports" shall mean total exports from a producing country of tea produced 

in that country and shall include such tea when exported as ships' stores 
or by parcel post but shall not include tea when exported by way of 
I!&JIIples which are made up as packages not exceeding 8 oz. each in weight 
or re-exports of tea. 

NOW IT IS HEREBY AGREED AS FOL'l,OWS :-

1. Regulation of exports of tea frolll the producing countrie8 shall be continued 
for the new period of regulation. 

2. The standard of each producing ~o n  upon which regulation of exports is 
fixed shall continue to be based on the maXlmDm exports of tea froll'& each of the 
producing countries in anyone of the three year8 1929, 1930 or 1931 and ~ d n l  
bas been ascertained to be and shall respectively be &8 follows :-

(a) India 383,242,916 lhe. avoirdupois. 
(b) Ceylon 251,588,012.. " 
(e) Netherlands East Indies. 173,597,000 .... 

808,427,928 " .. 
3. The figure of regulation (i.e. the permissible exportable quantity) for each year 

of the flew period of regulation shall for each of the producing countries continue to 
be such percentage· of the ascertained standard as the Committee with the approval 
of the respective Governments of the producing countries shall fix on or prior to the 
31st of Decemher (including the 31st December, 1937) preceding such year of regulation. 

4. No exports of tea from any of the producing countries* shall be permitted during 
the new period of regulation without a licence. Subject to the following proviso the 
exports of tea from any of the producing countries. in any year of regulation shall 

• Burma is, 1)r ~ ahout to be,separated from India. In view of this separation 
the export of tea without licence from India to Burma, which has taken place during 
'the existing Tea Regulat.ion Agreement of the 9th February, 193'-5, must, as from 1st 
April, 1938, cease: in other words no tea 8S from· the date last mentioned shall be 
exported from India to Bum.a except under licence. 
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-not' exceed the said figure of regulation for that year PROVIDED ALWAYS that 
tea, o~ the export o~ wh!ch licences have been or can be acquired during a. year of 

l~ I l (hereafter In thiS clause called such yeln) but which has not been exported 
by mldmght of the 31st of March of such year, may pursuant to special licences to be 
~ d by not later than the. following 14th of April be exported up to but not after 

the 31st of May next folloWing (when 'such special licences shall become invalid). Ex-
ports under such special licences shall he treated as "xport. of such year. 

5. During the new period of regulation :-
.(a) 

~  

(c) 

If production of tea in any of the pI'oducing countl"ies IS greatly in excess 
of the' amount which it is entitled to export piua its requirerr.ents for 
,local consumption, such country shall without delay take all such stops 
,as it may deem necessary to restrict such excess production. 

The (J{)vernments of the producing countries shall be asked to co-opel'ate 
with each other to prevent smuggling, evasion and other abuses of regula-
tion. 

The export from any of the producing c)untries of seeds, roots, stumps, 
,cuttings, buds, or :lony living portion of a tea plant which may be used 
,to propagate it, shall be prohibited but this prohibition shall not apply 
to any such seeds, etc. exported from anyone to any other of the pro-
ducing countl'les which seeds, ete., are required for scientific purpOSES 
illy a scientific Institution in anyone of such producing o n ~~ pro-
Tided that a licence to export the same be obtained from ~Il  other 
producing country and that such licence specifies the name and address 
of the scientific InstitutIOn requiring the same. 

6. During the new period of regulation the infilling 01' ~ppl n  of ~ an  on 
land planted with tea. on 31st March 1938 Rhall be permItted. Replantmg of tea. 
shall also be permitted (a) upon land planted with tea at the 31st Marcl> 1938 from 
which the original bushes have bet-n uprooted or (b) upon land planted with tea on 
31st March 1936 from which the original bushes have been uprooted since such 31st 
March 1936 and which at the 31st March t938 is lying fallow in accordance with 
usual planting practice, but the replacing of tea ureas by planting new areas shall 
not be permitted. 

7. (1) During the new period of regulation-

,,(a) The prohibition of the sale 01' lease of further areas for tea ,'ultivation 
and/or of the planting of tea on unplanted land or on land carrying 
other products shall continue; 

~  Tea areas existing on the 31st March, 1938, shall not be extended in any 
prod.ucing country, except for such experimental or other special purposes 
and on such conditions, as its (J{)vernment rr.ay consider necessary, and 
with the express permission of such government. 

(2) Under no circumstances, except in the case of either of the two provisoes next 
hereafter mentioned, shall any such extensions in any producing country exceed, 
during the new period of regulation, one-half, of one per cent. of the total tea areas 
existing in such producing country on the 31st day of March 1936. 

Provided first that owners of tea areas in any producing c'.)untry, which areas 
.after the 31st of March 1933, and up to the end of the new p<;riod of regulation (a) 
have been or will have been permanently destroyed by subsidenr:e, flood, riYer erosion, 
earthquake or other Acts of God, or (b) have been or will ~  been taken over by the 

~l n  or 1:0cal Authorities and no longer carry tea, 'nay on satisfyi?g the 
-couti'olhng authority as to the I08S of tea areas sustamed ~  them, be permitted by 
'their (J{)vernment to replace such areas to an equal extent., on land not planted with 
tea, without such l'eplacementll being included within the ')De-half of one per cent. 
above mentioned. And provided secondly that the planting of nurseries may also be 
perrr.itted in -any producing country by its respective Gover'lment on land not planted 
with tea, without such land being included within the saie'. one-half of DDt' per cent. 
but on the express condition that the total area of nurseries so planted in such 
,producing country shall not be greater in extent at the end of the new period of 
regulation than that which was similarly planted on, the 31st day of March 1933. 

(3) For the purposes of thil clause and ,the' preceding Cll\IUse 6 the expl'ession "land 
planted'with te&" and "tea areas existing'" mean areas planted in tea in regular tip-
dreep and rl\gistered ,in the producing oounme. a. stich.' , 
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8. The Governments of the produciJlg countries ab&ll be aeked to levy ~ there-
in, for t.he pwpoee of propaganda in the joint. interests of theil' tea prodDCel'll, at 
rates to be muwally agreed upon between the parties to thie Agreement.. 

9. The Governments of the produ.cing <:putries .shllll be asked to furnieh to .the-
Committee all reasonable assistance to cnable the Committee, properly and eBiciently, 
to discharge their dut.ies, snch assistance to include all necessary statistical inform-
ation particularly as regards exports of tea, tea plantings and matters the Bubjed 
matter of this Agrt'ement and its Annex. 

10. The po ~ fnnction8 d ~ and pl ~ d  of the Committee, the voting capa· 
city of th!' representatiyes of the pl'od1lCing countries,and the baeie OIl which t.heir-
erpenses shall he defrayed shan he in accordance with the prmsions scheduled to this 
Agreen.ent as Annex A thereto. 

11. The terms on which any other tea growing country· may be admitted to th!'· 
regulation scheme and the formal admission of sueh other tea gl'Owing country shall 
be dealt with by agreement snppl!'mental to this Agreement. 

12. Notwithstanding anything n~ n  on a ~ tea which is actually ex, 
ported in the first year of the npw period of regtdat.ion-

.. ithel' (a) pursuant to aud within the time limited by !!pecial licences nndel" 
Clause 5 (c) of the saia recommendations. 

or (b) pureuant to determination of the Committee under ola\llle 5 (e) of the· 
I!aid recommendationa, 

shall not, for the purposes of this Agreement. be treated as exported in such first. 
year. 

As ~ The Hands Of The' Parties. 

ANNEX "A", 

(:RoEFEURED TO IN CLAUSE 10 OF :1'IU: FOllEGOI'NG _.o\GltEElR!l'l'.) 

1. (-a) The CODlD".ittee (that is the IntematioDal Tea Comlnittee.) shall t.e ~-
poBed of not less than 6 and more than 12 members. 

(h) Of such members-
not les.; than 2 and not n;ore than 4 shall be appointed by Associations repre· 

senting the Tea Growers of India to repreaent Illdia, 
not less than 2 and not more than 4 shall be appaintedby Associations rep1'l'selit,. 

ing the Tea GI'Ower:'l of Ceylon to represent Ceylon. 
not less than 2 and not more than 4 shaD be appointed by Tea Growers' Associa· 

tions in the Netherlands and in the Netherlands East Indies to represent 
the Netherlands East Indies. 

(c) Each of the Governments of the producing coUntries may appoint a represent .. -
tive on its behalf a.nd such representative shall be at liberty to attend meetillga of" 
the Committee, of which he &ball be given notice, Such representative, attendins ..., 
meetiag, will be provided with .all information, whether verbal or written, fumiabetl .to. 
the members of the Committee attending such nteet.iag. 

(d) A representative appointed under (c) may be a men:.ber of the Colllblitt.ee. 
2. The first business of the Committee shall be to elect from its members a Ohair· 

man and a Deputy-Chairman. 
3. The members of the Commiitee, or a ma~o  thereof, l'epreaentiug a p ~  

ceuntry sball designate in writiag to the Chauman olle of their number who 1iheU, 
at n:eetings o~ the C~mm  cast the vates on behalf of wch produciDg OOIUlWy, anci' 
shall also deSignate 10 the 8aIIle manner an alternate member to actr- and vote in the-
abaeoce of the meniber so designated, 

4. The seat of the Committee· shall be in Lo"n, at which an office il to be maiD-
tained during the term of the Agreement. 

·In view of the lleparation of India and Burma, the latter will be an "other tea 
pvwing country," and in IRIch cil'eumstancea this cIa_ will cover. the fatare ad-
__ on of Burma in the _ way aa it .t- _y tea growiDI oOlmtry oWl.. ...... 
India, Ceylon and the NetherlaaGl .... lam.. 
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5. The number ·of voteewhieh the producing COIUItriea ~ their l'eIIpective 
vot.iq members shall be ept.itIedto cut at any meeting of the Couur.ittee shall be· 
as fonows:- ". 

India 
Ceylon 
Netherlands East Indies 

38 
25 
17 

6. The unanQnOllS vote of the CGlRUBittE'e ehall be \'equiJ-ed to Rlodify, alter or 
repeal any resolution of the Committee, which has been adoptt>d upon the conditiou 
that it shall not be modified, altered or repealed except by such unanimous vote. 

7, Any l'eCOmmE'ndation, :ll'l'angemellt, 01' agreement proposing 01' pI'oviding l01" 
the adrr.issioll to the tea "egulation schtlmc of my ~ growing country otbel' than the 
pl'oducing countries, shall require the unanimous ".ote of thp Committee, 

B. The figure of regulation to be fixed by the Committee as mentioned in Clause 3 
of the Agreement shall be 80 fixed hy mm mo ~ vote, 

9. If the Committee are not" hy the 31st of October in any year (including the 31st 
October 1937) able to agree a6 to the figure of regulation for the year of regulation 
following such 31st of October the difference hetween them shall he referred for deci-
sion, either to an arbitrator to he appointed by the unanimou8 vote of the Committee, 
01' failing this to a neutral arbitrator to be apJlOinted by the PI'esident for the tinle· 
being of the Int.eroational Obamberof Oomrnerce, and the figure 80 arrived at by such 
Mhitntor or neutral IY'bit.rator ,shall be ~ d by the ColUlit.tee and shall be t.he 
figure fixed by them for JIIlch year of regulation. Such arbitrator Ql' .neutral arbitrator 
sMlI .it in Londanand sha.ll act .upon such information and staWltics as may be -
furBished Ito him by the o ~ members of the Committee or their alternates. 

The figure, at which the arbitratol' 01' neutral arbitrator al'l'ives, shall not be higher' 
01' lower than the highest or lowest suggested .figure 0.£ regulation submitted to him-
by such voting members or alternates. . 

The figure to he decided by the arbitrator - 0\' nelltral arbitrator and adopted as-
above must he 80 decided and adapted by Bot later than the end of thE' 30th day 
following such 31st of October. 

10, The figure of regulation, as Boon as it has been ~ d as afol'C&a.id, sha.ll at 
once be reported by the COIl.mittee to the Governments of the producing countries-
for their approval. In order to caulle as littJe disturbanrce of the tea market as 
possible it shall be considered a matter of ~a o  importance that the public announce-
ment of the figure of regulation shall not be delayed beyond 30th of November. 

11. With a view to co-ordination and in order to secul'e a permanent improvement 
of the _ prCMiaciRg inAutry' the Committee shall have tbe o o ~ pnrers )-

(a) to consult and cause to be consulted the Governments of each of the pro-
ducing COUIItries aD. the .Aa&ociatiollB repre_tati"e of the tea growers 
therein with a view to considering whethel', after the new period of 
regulation, regullation of exports shouM be further continued and if . 

(b) 

deemed llece_1'1 or advi_ble to make \"ecommendatioll to that effect 
and to indicate the tem.s on which such further continuance should take 
place, 

The consideration and discussion, with actual and/or potential prodace1'8 of 
tea ill, ami the Governments of, a.ny other tea gl'owing oouniry, of 
measures of mutual interest with a view to agreement 01' arrangement 
affecting or providing f« the admiSBion of ~  othfr tea growing country 
tc; the Tea Regulation Scheme. 

(e) The collect.itorl ·of ... ti&tics and infonaation reapectiug areu onder tea" 
production, exports, cOllBWDption aad etocks of tea in all othel" countries, 
as well 8B in the producing countries, and the ?ublication thel'eof at 
regular intervals. 

(d) The study of the progress or retrogression of the world's tea production aud' 
consumptiOft .. the reaseB8 therefor. 

(e) The study of ways MId .-JIS for the increase of the consumption of tell. 
in the World, 
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(f) The "reaOmmeOOatioD of measures for t,he 'unprovenent, denlopment'and/or 
control of' production and consumption of tea 'and for the improvement of 
the method of selling and marketing. I 

12. The Committee shall appoint a Secretary, as well as such statisticians, attorneys, 
· accountants and such additional staff as may be necessary to carry on the work of (,he 

Committee subject at all times to the control of the Comrr.iUee., 
13. Before the end of January (includ!ng January 1938) preceding. each year of regu-

lation the Committee shall draw up their budget for the forthcomlDg year of regula-
tion showing. lindel' appropriate headings and in a ona ~ detail, the ~a  of 
the expenses of the Committee for that year. The budget shall be communicated to 
the appropriate authorities of each of the producing count·ries and shall show the 
share of the expenses falling upon each such producing country in accordance with 
the ratio laid down in Clause 14 of t·his Annex. 

As soon as possible after the End of ench year of regulation, the Committee shall 
· ·also cause to be drawn up and audited, by a duly qualified chartered accountant, a 
statement of account shOWing the money received and expended during such year and. 
shall publish it in their annual report. 

14. Each of the producing countries shall defray its share of the said expenses of 
· the Co=ittee in the same ratio as its ascertained standard figure, specified in Clause 
· 2 of the Ag;:eement, bears to the total of the ascertained standard figures therein 
mentioned. 

15. None of the foregoing provisions of this Annex shall be revoked or amended 
"except by the unanimous vote of the Committee and with the approval of the Govern-
ments of the producing countries, except that the Committee may draw up, put into 
force, modify or abrogate rules for the conduct of its business and procedure as may 
from time to time be neceS88ry so long as such rules shall not conflict with or alter 

:.the. foregoing provisions of this Annex. . 
THE INDIAN TEA ASSOCIATION (LONDON). 

A. N. STUART, Chairman. 
W. H. PEASE, Secretary, 

:&8 Agents, together with the South Indian Association in London for and on behalf 
-of the majority of the India tea growers above referred to. 

THE SOUTH INDIAN ASSOCIATION IN LONDON. 
H. R. LOCKIE, Chairman, 
W. H. PEASE, Secretary, 

,as agents, together with the foregoing Indian Tea AssOciation (London) for and on 
Jbehalf the majority aforesaid. 

THE CEYLON ASSOCIATION IN LONDON. 
ANDREW YOUNG, ~ d n  
A. G. BAYNHAM, Secretary, 

:-Ior and on behalf of the majority of the Ceylon tea growers above ref!ll'l'Cd to. 
VEREENIGING VOOR DE THEE-CULTUUR IN NEDERLANDSCH INDIE. 

W. G. DE JONGE, Chairman, 
M. A. VAN LENNEP, Secretary, 

..on behalf of 
_NEDERLANDSCH INDISCHE VEREENIGING VOOR DE THEE-CULTUUR OF 

. BATAVIA (JAVA). . 
1:1. W. ZEVIDRIJN . 

. For and on behalf of the 

INTERNATIONAL TEA COMMITTEE. 
R. GRAHAM, Chairman, 
H. M. HAYWOOD, Secretary. 



'MOTION FOR.. ADJOURNMENT. 
l ~  'l'OSAFEGUARD THE INTERESTS OF' INDIA IN THE FINA:-lCIAL SETTLEMENT 

BETWEEN INDIA AND BURMA. 

Kr. President (The Honourable Sir Abdur Rahim): I have received 
:a notice from Mr. Santhanam of a motion for the adjournment of the 
business of the Assembly . 'for the purpose of discussing a definite matter 

<>f urgent public importance, ·viz., the failure of the Government of India 
to safeguard the interests of India in the financial settlement between 
India and Burma, by not carrying out the directions of the Amery 
"Tribunal" . 

I should like to know from the Honourable Member when this failure 
took place as the matter must be urgent in accordance with the. meaning 
of the Rule •. 

Kr. K. S~ nam (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural): I came to know of it from a communique which I read in the 
papers only this morning. 

JIr. President; (The Honourable Sir Abdur Rahim): Sir James Grigg. 

The lloDourable Sir James Griq (Finance Member): Sir, I would with 
:your indulgence like to appeal to the Honourable Member not to press 
this adjournment motion In present circumstances. The Indian Member 

-of the Committee on whose recommendation this Order-in-Council has 
.been made and who is a Member of this House is unfortunately unable 
to be present today owing to the sudden death of his wife last night, and 
I think it would be due to this House and to the Honourable Member 

.I have referred to that he should have an opportunity of making a full 
statement of the reasons which led him to put forward this recommenda-
tion . as he himself took the initiative for this particular recommendation. 
I may, however, say that it was merely a reversion to the original con-
tention of the Government of India before the Amery COII\mittee; but 
if the Honourable Member responds to the appeal I have made to him, 

I suggest that this a matter which can be fully debated and a full 
statement made on behalf of the Government during the general debate 
on the Budget. 

Ill. K. Santhanam: I think I shall agree if the Government l~  
.agreeable to taking this up after the 24th. 

Kr. President (The Honourable Sir Abdur Rahim): That does not 
-depend upon the Government. 

\ 

Kr. K. SanthaDam.: Will you,. Sir, allow it to be 'caken up nt some 
future date? 

lIr. President (The Honourable Sir Abdur Rahim): No, I cannot allow 
that, but the Government I understand would be in a position to make 
~ full statement when the Honourable Member referred to is present. 

Kr. K. Santhanam: I do. not know whether any particular date will 
.be fixed for this discussion, or it will be taken up cnlydurin.B: the Budget 
discussion. If they will make n statement before the Budget discussions, 
I am agreeable to withdrawing this motion. In view, however; of the 
_statement of the Honourable Member, I d? not press this .motion.today. 

( 643 l 
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lb. Prutdat (The HooOUl'able Sir Abdur Rahim): The Honourable' 
Member knows what will happen to it if it is sought to be moved after-
wards. 

RESOLUTION RE CONSTITUTION OF A s'rANDING COMMITTEE: 
FOR THE INDIAN ARMY. 

lIr. PreaidaIlt {The Honourable Sir Abdur Rahim): The Assembly 
will now resume the further discussion oi the Resolution* moved bv 
Mr. N. Y. Gadgil regarding the election of a Standing Committee of the' 
Indian Army on the 4th February., 1938. Mr. Asaf Ali. 

lIr .•. .&Ia1 Ali (Delhi: General): Mr. President, I rise to move the 
kllowing amendment: 

"That at th., end of the Rs801utioll the follQwinl!; be added : 
·.md that the functions of the said Committee shall include tenderinl{ advice to-

the Governor General in Council Oli such matters as he may l:t'fsl·.: t.o the· 
Committee from time to time, with "particular reference t,o: 

\1) sending of Indian troops outside India. 
(2) new pl'Oposals inwlving additional expenditure. and 

(3) Iudianisation of the Army'." 

I have made two small verbal alterations above in the amendment 8S; 
originally typed. 

Sir, at the very outset I must congratulate my Honourable and learned 
cone ague , Mr. Gadgil, who presented his case most ably the other day. 
I should also make it clear that this Resolution was really a Resolution 
of the Party. and in the light of the ~ on which ensued the other 
day I thought it necessary to give notice of this amendment with a view 
t'O ciarifying the entire position. I must also state it straightway tha.t 
I do not find myself in a position to ('ongratuiate my Honourable friena 
the Nawab of Domeli (Captain Sar<iar Sir Sher Muhammad Khan) whO' 
made a very unfortunate speech the other day in which he made certain 
very unhappy references to certain imaginary ine •• __ the life ~o  a 
historical personage, Sultan Salauddin, which ~  l ~  strongly re86llted. 
I understand, by a certain section of the Housf'. Sir, we expected this 
ez-Indian linn, officer to take a. more l'eltsonuble view of the whole 
situation. I did not imagine for a moment that such objections woula: 
proceed from a person who had had some p ~  of the army, and 
on lines which were so wholly untenable. However, Sir, I think I may 
leave the points raised by other people alone and try to convince the 
Government that my amendment really removes all objections that they 
may otherwise have to the Resolution. becau8e ea.eh one of the items 
I h&ve mentioned in my amendment is covered by one or the other nf 
the provisions in the Government of, India Act or the Instrument of 
Instructions issued to the Governor General himself. Take for instance, 
the first one relating to the sending of troops outside India. It is cover!KI 

*"This Assembly recommends to ~ Governor GeDeral in Council that in ol·del·to 
-oate t6Je elected Meml.erB of tile Central Legialatare with the Indian Army early 
provision shoDld be made for the election ~  a StaDdiDg Committee of Indian Army." 
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~  p~~ a ~ 17 of the Instrument of Instructions issued to the Governor 
eneu.... w ch reads as follows: 

- o~  ~~ ~~ I  ~l hhall bear in mind the desirability 6f aacertainiDg the 
I r ml rs. .en e shall have occasion to consider matters relating to the 

!:nOera d~  OFf appomtmg ,Indian officers to Our Indian Forces or the employment 
• ur n Ian orces on service outside India." 

Sir, this provision is very definite and very clear. If the Governor 
~ al is to carry out the instructions with which he has been charged, 

ne J8 bound to consult the representative and responsible Ministers of 
~ ~  Legislature it might be at the time. We realize today that the 

Mmlsters of. the ,(h)'II'ernment or the' Members of the Executive Councll 
:are ne-ither representative nor responsible, in which CRse, if the Governor 
-Geneml refers any matter to his own CabiIiet, £hey must take into their 
,contidence the· Memben of the LegislatUl'e whl) have been elected, and 
for. that reason it is but obvious tbat the very first item I'have men-
'tioo.ed in my amendment, ... _' -

IC. P.re8I4ent. (TbeHonourable Sir Abdur Rahim): You want to change 
the wOJids "Crown Rewesentative" to "Governor a-.neral in Council"'? 

Mr. :II. Asa! AJ1: YilS, Sir, I hve substituted the WIOMs"Governor 
~np al in Co n~ l  .for the words "Crown Representative" in order to 

bnng the ResolutIOn mto conformity with the Government of India Act. 

Then, Sir, we come to the next one. "New proposals involving 
'additional expenditure." That also is covered by the Government of 
India Act of 1985. But, before I make any reference to the Govern· 
'ment of India Aet'of 1935, I want to make it perfectly clear that we 
'have 8S a Party definitely rejected. the Federal scheme contained in the 
'Government of India Act. If I am now making any referenCE> to this 
Act, it is only for the purpose of argument and to convince the Govern-
ment that even, if they view tbeir case according to their own proviFlions, 
'tl1ey are bound to carry out the purpose which I have outlined in my 
amelldment. Section 150 of the C'JOvernment of India Aot of 1985 reads 
-as follows: 

"No burden shall be imposed on the revenues of the Federation or the provinc<l. 
-except for purposes of India or some part of India." 

The provision is very comprehensive and wide, and it. ('ertainly makes 
it perfectly clear that no burden can be placed upon the Federation or. 
,the Central revenues which in any way can be questioned on the ground 
,that it is not for purposes of India. For instance. take the Britisb 
troops in India today. I am certain that my Honourable friend. the Defence 
"Secretary, will agree with me thll.t only one-third of the British troops 
stationed in Ind~a are detailed for purposeR of internr.l security and the 
-other two-thirds 81't!' meant for purely Imperial purposes. Now, the 
expenditure incurred on the British troops which are stationed here for 
-Imperial purposes cannot be debited to tlie Indian exchequer. India 
"Cannot be legitimately saddled with the expenditure which is incurred 
for Imperial purposes. Therefore. if I aRk the Government of India 
today to create a nucleus of a Committee which should be conslIlted 
irom . time to time as rel!'ards the new proposalR n ol n~ additional 
expenditure. I am not' asking for an:vthinp- for which provision has not 
already been made in the Government of India Act. 
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Last of all. the third item of my amendment relates to the Indianlza-

tion of the army. 'l'hat, again, is covered by paragraph 17 of the 
Instrument of Instructions to the Governor General which I have already 
read. I repeat those words again: 

"Our Governor General shall bear in mind the desirability of taking the views of 
his Ministers when he shall have occasion to DOJlsidermatters relating to tht' genE'ral 
policy of appointing Indian. officerst'o Our I.ndian, Forces." 

. These . o d~ really are n p~ d by me in a simpler phrase which 
is nothing else but Indianization oltha anny. . This, I repeat,' is' 8 ' very 
modest demand. In 1986, this, House debated & similar Resolution and 
passed it with an overwhelming 'majority. The only action whi(lh the-
Government. tQOk. after a~  Resolution was paBBed was that His Exeel-
~~  Co~and - n C  .eallecl, I think, a smallCommitteewmch . 
consisted . of some elected Members and consulted' them about &ome 
trifling matters relating to Indianization and matters' of that sort. later 
on, when certain troops had to be despatched out of India, His Excellency 
the GovernQr General W8B pleaBooto Consult Phrty' a ~ 
troop. had been despatched .. This was all' that was 'done by the Govern-
ment of India by. way o.f ~mpl m ~ n  the!tesolutiollwhic9 w"s p~ d 
by an overwhelmmg ma]Ol'lty' of thu\ House m 1936." .' 

Then, again, matters regarding which we are asking the Government 
to appoint a Standing Committee are such as have engaged the attention 
of various Committees from time to time. We can go as far back as 
1926 when the Skeen Committee had to Consider a large number of 
questions relating to the army. Then, again, in 1982 there was the 
Retrenchment Committee presided over hy the Honoura.ble Mr. T. 
Ranga.ehariar. That Committee also went into a large number of questions 
relating to the army. But· since 1926, the policy 'of various Governments 
in the world with ·regard to artnament and the defence of their respective· 
oountries has undergone enormous changes, and the time hos come when 
a permanent nucleus hos to' be created and when BOrne sort of a perma." 
nent Committee has to be created which must go into these matters, 
not only from decade to deoade as has been done previously but to go 
into these matters from day to day. 

After all, even if the Federal scheme, of which the Government of 
India Act contemplates, had eQ:t;ne into operation ~  if it hadbaen. made 
possible for -that Bchellleto ,come into operation, what would have been 
the position? The annuaJ ' financial stat;eII¥lnt would have' been, laId 
before. the House from year to year; somebody would haye been.in charge 
of the Ariny Budget·, who would have had to explain mattl3rB and would 
have gone into all the questions ,,;hich might have been raised on the 
floor of the House in this connection. That being the case, how can .the 
Government of India today deny tp.e elected representatives of the CentG.-al 
Legislature the right to go into some of the questions at anv ,rate. We 
are not asking for divulgence of any defence secrets but we a,re only 
asking to be associated witIi' the military affairs, the affairs of the defence 
of our couI;ltry, to the extent to which we ought to be associated with 

~ in our: p~ n a  capacity. How can they deny. us that right? 
I ~a  here mention one little fact that· as a. Party we are definitely 
pl po~ d to all~  kind of war. Weo, are certainly opposed: to all aggressiv(!,' 
acts which may involve Itn, violence 9r; destruction of life or pi-operty . ~  
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Kr. President (The Honourable Sir Abdur Rahim): The HonourabJe 
Member has got. only one minute more. 

Kr. ]1[ • .Asaf Ali: At the same time, we are for negotiation and collec-
tive security. We oppose any kind of increase of armam.ent and we want.. 
reduction of the burden of defence expenditure to the very minimum., 
FinaUy, we want to relieve India of the wholly unjustifiable burden of 
the expenditUfEl incurred on the British troops maintained in India for' 
purely Imperial purposes, ,and subject to this fundamental policy, we' 
want Indianisation of the Indian army entirely and absolutely within the, 
shortest period possible a~d in fact immediately if possible, and to raise 
the e1;ticiency of the army to the maximum for the purpose both ·of internal' 
security. and defence against extemal aggreB8ion . 

. ' ~  ~ n  (The- HQDDurable. Sir d~-  :8abim): .''l'he Honourable--
Member's time is over. 

Mr ••• AAf Ali: I'Wi:ll conclude in a minute. 
'.\ .; .. 
lb. President (The Honourable Sir Abdur Rahim): 'Dbe Rules are' 

imperative. The Honourable Mem.ber cannot have ,any .more time. 

x, .•. Asaf Ali: With these words, I (ibmmend my amendment for -
the acceptance of the House. 

Kr. President (The Honourable Sir Abdur Rahim): Amendment moved: 
"That at the end ,of the Reaolution the following be added: 

'and that the fWlCtions -of the said Committee shall include tendering advU;; 
to the Governor Q'eneral in Council, on sucb matters as he may refer to ' 
the Committee from time to time, with particular reference to; 

(1) sending of Indian troops outside India. 

(2) new proposals involving additional expenditure, and 
(3) Indianisation of the Army'." 

'Kr. 0., JI. G. Ogilvie (Defence Seeretary): Sir, I propose to limit _ 
civself to the terms of the Resolution and the amendment which has just 
been moved. It appeared to me that many', I do not say all, but mapy of 
the speeches which I listened on the last day were in practice devoted to 
expressing diE!approval of the existing form of the Constitution. With 
th.at I am not concerned. My business is to defe,nd so far .alB in me lies 
the policy of the Defence Department within the present Cons.titution, ill . 
which, as matters stand at present, the responsibility for defence lies with 
the Governor GeD0l'al. in Council. 

_ Before I proceed to ~pla n the policy of' Go.verurnent in regard to this. 
Resolution, I wish, however, to clear up certain, misunderstandings which 
oQviously exist. In the first place the Honourable the Mover, who I wag 
glad to see, had studied the admirable book of. Captain Cole, was under a· 
misapprehension of fljoct as to the constitution and functions of the Com-

)11ittee of rm,periai Defence to which, he said, tht:; duties nod ,functions· of 
t,he,:proposed Stqnding Conunittee might in some sort a.pproxiIllllte. Taere-
~ only one pern;lQnent Member of the Committee of Imperial Defence and 

that i8 the Prii'4E: Minister..The Prime J\{inist.er invites .thos8 Membe1'8-of his Cabinet who are particularly interested in matters of defence or who . 



LEGI8LATn'l!: ASSJDOlLY. [16m Fa. 1988. 

[Mr. C. M. G. Ogilvie.] 

are particularly concerned in matters of defence snd also the heads; of the 
fighting services to consult on defence problems. In order, therefore, to 
beeome a Member of the Committee of Imperial Defence a person has 
either to achieVE' Cabinet rank and become a Member of the GoVernment 
of' the day in power, or he must become the head of a fighting service. The 
idea of the Prime Minister appointing hapha7.8nIly cb08t'n Members d· 
Parliament for sooh a task would not in practice be even thought of. If 
the HbI1ourable' Ml"mber will think a little on the subject, he will realise, 
l' think. that the existing position very eloaely approximates to that in the' 
United Kingdom. The main-reason why there is not a Committee of' 
ltnperial Defence here and why Do need for one' has -ever been felt; is. tbtlrt 
at present the head of the figlitbig services; His Excelleney the Commander-' 
in-Chief, is a M:emberof the Governor GeneraI:s Council aJ;ld no p~ al 

meettbglf ,at l ~  is'to be invited: as a11 outsider -have 'to'b'e 'itraztged., . 

Various Honourable Members including the Honourable the Moyer, Mr. 
Santhanam and, I think, ,}Ir; Abdul Qaiyum dwelt, to-I ~ extMlt upon 
militarY control of defence and he said that it was time it was stopped. 
I 1 l ~--  should 'l'ealise that there is no military e"tint;JtM' of 
d ~  .. The Govem.orGeneral in Couneil is not a military body. It eon-
tains, it is true, one military Qfficer, but the control of defence in ~ 

c.ountrv cannot possibly be described as military. Other Honourable Mem-
bers a;gued that this alleged militar:v control of defence indicated a distrust 
of India. I trust from what I have said that this allegation like the others 
must fall heavily to the ground. ~  Honourable Members, I think 
:.sardar Mangal Singh in particular, dwelt upon the alleged failure to keep 
promises in respect of that. I have not the time to go into this nllltter 
in full, but 1 would refer Honourable Members of the House to the debate 
in 1936 when my predece880r dealt most fully with the subject in his 
speech. In brief the position is that the Government have never, on fl. 
-single occasion, even hinted at the possibility of appointing a Standing 
Committee of Defence. Other Honourable Members, I think again, Sardar 
Mangal Singh is one of them, urged that an a-greed !lolution was come 
'to, a ~ on the last occasion of a debatil on this subject, there was no 
- . division. TlJ.e opinion of the Government IJ.lUst be sought, I submit, from 
t.he speeches of its spokesmen and not from the fact of whether or not it 
has chosen to challenge a division. 

I now tum, Sir, to the constitutional position. This Resolution readily 
divides itself into twoha.lves. What is the constitutional position and Wbftt 
is the pract-ic81 po&iti011? Constitutiona.lly the Governdr' General in COU'B-
dl is responsi@e for defence and it is a responsibility which he cannot 
shelve or share. In no country in the world, does thelegislatare encroach 
upon the responsibilities of the executive in regard to the administration 
·of the Defence, services. In no country in ~ ~ worid is Buch a thing re-• 
~ d ae poasible. Honourable Members, It IS true, have stated many 
tIm,es that ,Government are in fact ~d d by Standing Committees oil 
VatiOtUi subjeets. I a~ that· that is the case, but I also submit that 
,the practice wbieh has been followed of inviting Committees of tbe legis-
lature to enter the sphere of executive responsibility is a. constitutional' 
anomaly. In my ·own mind, I, have no doubt that it' is entirely unsound, 
AI!! regards Defence of co.urse'it ~o ld ~ fur more unsomid than in an)' 
,other mat.ter, except pOSRlbly foreIgn relatIons. Much plaf has been made 
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'With the Constitution Act and the Instrument of Instructions of the Gov-
-el'llor General. I submit, Sir that the constitutional position, both in 
practice and in theory, is abundantly clear. The Report of the .Joint Select 
Committee, the Constitution Act itself and the Instrument of Instructions 
:all look to the time when ~  Federal Constitution, which is not vet in 
force, has supervened. They do not envisage the consultation, by the 
Govel'llor General with a collection of Members of the I.egislature chosen 
from any Party, but consultation by the Governor General with t.he 
Ministry, that is to say, ,,;th the representatives of the Pnrty in' power. 

JIr ••• Asa! Ali: Where are they now? 

Kr. O ••• G. Ogilvie: They are here, Sir. And even if we were to 
give way in this matter, on the practical ground, constitutionally I submit 
that it would be a l1JOlit serious mistake Rnd I\n extremely bad preet-dent. 
I imagine that when the new Constitution' does' supervene Honourable 
Ministers would most strongly object to the V;ceroy consuItingpersons 
other than themselves in the Legislature. All refer£oJ,.ce, tb(:refore, in this 
matter to the report of the Joint Select Committee or to theConltitution 
Act or to the Instrulllent of Instructions is irrelevent. 

I now turn to the practical side of the question. Constitutionally f 
submit that the position is hopelessly against the Honourable the Mover 
and his supporters. In practice what would be the use of such a Com-
mittee and how could we consult it? The answer is that there are very 
few matters on which a Committee formed in the manner suggested could 
be consulted. Honourable Members have disclaimed the wish to proba 
into military secrets. I can assure them that it would in practice be most 
difficult. if not impossible, to separate any class of subjects connected with 
Defence which would not involve a knowledge of military secrets. There 
are a large number of questions in every aspect of the Defence, administra-
tion which can only be properly understood when one has a knowledge 
of secret war plans and mobilisation arrangements which can never in any 
circumstances be divulged. There are, of course, quesl;ions occasional1y 
in which unofficial opinion is valuable; and when ~  questions :lrise 
ad hoc committees have been appointed and will continue to be appointed. 
I may quote the Skeen Committee, the Shea Ccmmittee which dealt with 
territorial and provincial battalions, the Indian MiIit81'y Academv Com-
mittee and the Army Retrenchment Committee. If further questions RnStl 
on which the advice of Honourable Members would be of value, as it 
frequently has been in the past, it will be sought. ' 

Now it has frellllenth' been st,nted that th(' formation of such 1\ Com· 
mittee ~o ld help Honourable Members in understanding Defenee problems 
and IUfmy Honourable m~ 1  said that Defence was a dosed book, thqt 
the Armv Department was In purdah and that they were allowed to ~nn  
nothing about it. I submit, Sir, that is entirely wrong,' and indeed that 
so far from being- ignorant of Defence matters Hnnou7able Members on 
that side know as much about them as any layman in any o n~ of the 
world. Their questions show a. knowledge, ~  even the minutire of organisa-
tion of particular units. and no question o m l ~  policy is not ronsidered 
by them. I imagine that I must hav? in ~  course of last year answered 
in the House over a thousand questIQns In one way or another. Reso-
lutions are freely debated and neither ~ on  nor Resolutions are dis" 
allowed unless they l a l~  are contrary to the public interest. 

D 
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Apart from this, every facility has been prm'ided to n ~  ll ~ a 1  
Members in Defence problems. Ontbe side of finRne·e, blg questIons of 
policy or questions of fresh expenditure anno~  Jor the reasons which.1 
have already given, be entrusted to a Comml~ ~  of. Me.mbers of thIS 
House. That-is obvious enough; but on the adlUllllstratlYe SIde, as opposed 
to the side of policy, they are a.t liberty to make and they do make every' 
manner of suggestion they can. The Public Accounts Committee goes in> 
the very greatest detail into military expenditure. The results o! its 
labours are published and Honoura.ble Members eRn !lee for' themselves 
the detail with which all quest;lons of business and finance are eJtamined. 
The Audit Report, t·he RepOrt of the Public ~ o n  'Committee:' the 
evidence taken by that body; the CommerCial Appendix and the Military 
Appropriation Aecount8 ore an published, Rnd they are all in very great 
detail. I iSubmit, Sir, that there is no need to add anything to this mass 
of inform.&tion, which exists. The Commercial Appendix cont,ains the fullest 
statement of account of all manufacturing and trading concerns which 
function withim tile Defence services. Profit and loss accounts, assets and' 
liabilities, stores accounts,-everything Of the kind is set forth fully and 
clearly. There is no need then, I submit, for the appointment of a 
Standing Committee to do again work which is already done very well by 
~  body. In addition, a pamphlet is produced every year dealing with' 
Import&nt Defence events which have occurred, and that is plaeed in the' 
hands of Membeni. -In addition to that, a special production entitleJ" 
"Some fa.ets aDd figure.- ~ o  Indian deft'nce" in which e"ery matter con· 
nected WIth the army,· navy and air force which has excited political in-
tereb1i has been fullv 'discuSsed, Rnd that book I think contains s wealt.h 
of information in 8. '!ei'y small compass. In addition to that, Honourable' 
MeDlbers who are mterest.ed in n ~  are encouraged to betong to the 
Army He&dquarlei'8 Ubl'ary where every possible work which they can' 
want on,the 'SUbject is available to them. I think, Sir, that nothing 
furtherean poBsibivhe done t() rend.,r Defence an open book than i;' 
aebually being d.one.' . w 

In n l~ m -  may say it is open to any Honourable ~  of tbis 
o ~ or any GrOlJp QIHono14rable Members to make all ~ l ll ll  that; 

they wish on mat.ters concerning Defence to o m~n  Manvalreadv 
do 'so from' the floor of the HOllse. If the. V would send onml1 n ll 0 1~ 
on any subject relating to the Defence Department containing a.nv sugq;e&-
tions which seem to them good, 1 can assure them that they wilJ be most 
carefully considered. In this eoonection I may again remind Honourable 
Mem.bers that if any. questions arise on wh1C'h their advice ill l ~d by 
Government 68 'hoc committees will certainly be 81'point-ed, but I have no 
option. both 00 constitutional aDd on praetieal grounds, but to oppose both 
this Resoluticm and the amendment. 

lIr ..... 1:. ;ralD.e8 (?If l\drll.s: EuropeRn): I have. listened wit.h ve.rv p-eat 
intettist to the speech of t.he Defence Secretaf,v and I mn:v Elllvthll.t jt 
generally 'jn,dicates the attittidethat we take up on this particulRr subject .. 

~  WOund Rlreadv traversed in this debate WIIS trn,'erserl in l\ dehate 
l l~  twovenrs aio. When on the floor of the ,Rouse ollr then 'Leader, 

Sir ~1  ~ld n  ~~  ahRence we all ver,v much de-plore, statp.,1 very, 
clearly what our posItion WRS. 1 think pemaps I had better read' to t.he: 
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House the rE marb t·hat he then made; after pointing out. the constitutional 
difficulty Sir Leslie went on to say: 

"But this does Dot m,an, however, that we have no sympathy with the geueral 
idea that there should be constituted . some kind of an advisory committee on defence 
affairs on which the Central Legislature would have representatives and which would 
be in a position to discuss matter. referred to it by the authorities and would thus 
serve to keep in. touch to some extent at any rate, with questions of defence and 
pro\;de that phase of education to which my Honourable friend, Sir Cowasji, has 
referred to enable members of the Government which will succeed the present one to 
carry out their duties." . 

Sir Leslie went on to say: 
·"It is difticiJlt to think of anv precise fonnula at the mOlllellt and it would require 

not only the most careful examination but a spirit of accl)mmodation on the part of 
the Legisla'ure." 

I do not deteC't in the Defence Secretary'8 speech any lac-kof appreciation 
of the spirit underlying the Resolution and the nmendment, but the very 
fact that the Honourable the acting Leader of the Con~  Party Willi 
ohliged to table an amendment to the Resolution moved by his own Pariy 
illustrates to my mind the practical difficulties of the situation. 

Reference has already been made to the o~ on that will obtain under 
Federation. And I do not expect that if federal conditions obtained today 
there would be any demand for an ad ~o  committee of thir. House apart 
from the Government of the day. The difficulty at present seems to me 
is this: it is a practical one. \Ve are in 11 transitional stage. If we were 
sitting in a House which looked forward to a prolongation of its life 
under the existing Constitution, there would have been a very much 
stronger case for something on the lines that have been suggested by ~ 
Resolution. But it is not the case today: . we are in a transit·ional sta.ge, 
and it is to be expected that within a comparatively short time this transi-
tional stage will ('.Orne to an end and will be replaced by something more 
permanent. Members play all say .. question, question", but they have 
not 8S yet placed any alternative to the scheme which is adumbrat-ed 
under the Government of India Act, and for the purpose of our argument. 
we may aS lla l~  8ssurnethat inasnmch as a large part of the Government 
9f India Act is in force, the remaining sections will sooner .or later be in 
force also. Now, Sir, therefore it is a really practical dimculty to de"rise 
a constitutional machinery which would be appropriate to the tran'3itiona} 
period. Even if the transitional period were not in existence, the _westion' 
is whether the particular methnd suggested in the Resolution ~ r.ho· pro-
per method. Sir Leslie in hiR speech of 1936 had om n~ rather diflllr-' 
ent in view when he referred to a Committee on whiC'h certain p n a ~ 

~ of the Central I.egislature would sit: that is quite different from the 
proposal in the Resolution that there should be a Standing Comm;ttee 
of the Legislatme on the Indian Army. 

Sir. the difficultv I have mentioned is admitted bv l' .. fr. Asaf Ali in his 
amendment. for, whereas the origina1 Resolution suggests that a committee 
sbould be elected . by this House presumably to· advise the Governor 
General in Council onmattell5 concernin.IJ the Indian Army, Mr. Asaf Ali 

o~  that the Crown RepresentatiVe must remain absoJUte in his 
discretion in the matter, lnd l~  thereio1'e, that this Committee shouY 
tender advice with parlietllar ~0  to certain specific items. Quite 
o o l l~  Sir, he is thinking not of the existinr, Constitution but of ~ 
.Ii ooeral Constitution which may come into operation. 
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Kr.lI. V. Gadgil (Bombay Central Division: Non-Muhammadan Hural): 
It does not follow. 

][r. r. E . .ram .. : ,His speech seemed to indicate that he oppreciated 
that at present there is no responsible Ministry in this House, and ~  
he merely wanted to anticipate the position under :FederotiOll and give 
those functions to this Committee which perhaps later on lllay devolve on 
the Federal Ministry. That, Sir, seems to me to be a very difficult 
position indeed, and to our mind it does preclude Hny practical value 
arising from the adoption either of the original Resolution or of the amend-
ment which has been moved, under present conditions. Yet, Sir, while 
we take that view, we also recognise with very great sympathy the in-
creaHing interest which hall been shown recently in different parts of the 
country in matters affecting the defence of India. There is 8 simple reason -
for that increased inte-rest. India no long.er is outside the danger zone of 
;8 possible international WHI': and throughout the country. in the various' 
provinces. there is a remarkable increal:1e in the interest of the public in 
matters relating to military efficiency, coastal defence. air raid precl\ution. 
and manalUvres. I am quite sure that the Honourable the Defence 
Secretary will be the first to acknowledge t·his welcome growth in public 
interest on defence matters; and I would go further and suggest to him 
that, while acknowledging what the defence authorities have done recentlv 
in the direction of making their activities more public, they would do wen 
to redouble their effl)rts in thot connection. 

It will be within the recollection .-.f :Members of the Honse that recently 
in England there has been a tremendous nation-wide campaign to make the 
British army popular, and under the inspiring leadership of our Defenee 
Secretary's counterpart these, Mr. Hore-Belisha, there is much more 
attention paid to the army and navy in the United Kingdom now than at 
any other time since the great war. Would it not be of stimulating interest 
if ~ could see pictures in the press and on the screen in the cinemas of 
our Defence Secretary attending parades tasting the curries or sipping the 
tea at canteens during the time of manreuvres. or indulging in all sorts 
of sports along with our troops, both Indian and Eng1ish, in this country? 
That is the kind of thing which perhaps would stimulate still further this 
welcome growth of interest in matterR relatin!? tc: defence: and while ~  
do not think thnt the particular method suggested in this Resolution is 
the method which is either suitahle, to the present Constitution or appro-
priate to its transitional stage, we do wish every encQuragement to this 
growth of interest in the public, and we do hope that the defence authori, 
ties will continue their work I)f making more availahle to the publie the 
vast and beneficial activities of the ~ a  defence services of t.his country 
whip-h al'e a nm 1~ nn increasing importance in view of int.eruationrtl 
developments. 

Babu Bailnath Ba;orla (Marwari Assoei8tion: Indian Commerce): Sir, 
I rise to lIupnort the Resolution 8S well as the amendment moved bv mv 
friend, Mr. 'Asaf Ali. The other da~ I· was accused of heinli!' nl l~ 
lon ~ Today I will be pleasantly b!'ief. The total expenditure of the 
Government of India is _ something ,over Rs. 83 crores, wh'ile the total 
'expenditure on 'defence matters is about 1\s.44\ CfOl'eSOr just more than 
half of the total expenditure. ~  is why I say that this Army Deport-
nlfmt i,. the better half of thc( 1 emment of India . " . .. 

'" 
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Mr. Sri Prakua (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): Child marriage 1 

Babu Baijnath Bajoria: . . . . and I do not wish that this Army 
Department should be absolutely' divorced' from my friends like Mr. B. 
Das and :Mr. Sri Prakasa who get all their inspiration from their better 
halves. In these days when the defenee of India is of vital concern not 
only to the Army Department but to the people of India, when there is 
every danger of India being attacked both from the east and the west, ,it 
'is, I think, t,he primary duty of every citizen that we should also haVe 
the confidence of the Government of India: rather the Government of 
India should take us into their confidence. I do not mean that they should 
divulge the army secrets, but they should take UR into confidence so that 

. we mlly help them in the proper defence of India when the time comes, 
in such matters, as black-outs and other 'things against foreign attacks. 
The subiect matter!'! which have been enumerated by my friend, Mr. Asaf 
Ali, are very appropriate matters which can De discussed without any 
secret being divulged by the Standing Committee. For example, when,-
ever any Indian troops are sent with the approval of this Standing Com-
mittee, then the people at large in the country will know and will realise 
that because their own elected representatives have also considered this 
point there must be something why these Indian troops are being sent 
outside India, and then there ",ill not be such unrest here. That will be 
of great help to the Army Department. . 

Similarly, as regards questions of additional expenditure, this is also 
a very important item· Every year we have been fighting in this House 
that the expenditure on the army in this country is abnormal as compared 
to our revenues. At the present moment there lis another point to 'be 
considered. We think that the expenses are not made as they should be. 
The question of Indianisation of the army also comes in. We think. by 
Indianisation we. can have greater stability and also a great amount of 
saving in the expenses. I promised to be'very brief and so I will not take 
more time of the House. I heartlily support this R-esolution. 

Kr .•. S. Aney (Berar: Non-Muhammac,ian):, Sir, 1. rise to support the 
amendment 3S well. as the original Rellolution. I have listened very 
attentively to the eloquent speech of the Honourable Member, the Defence 
Seoretary. and I confess it :was considerably disappointing. . He triad to 
ta.ke objection to the Resolution both on constitutional grounds as well as 
on grounds of practical considerations; and yet hea.lso wanted this House 
to believe that all that ,is needed to enlighten the people on problems of 
In~ an defence and in matters pertaining to the defence of British India is 
being done, and now nothing more is wanted.. In fact he went to the 
length of asserting that. the Members of this House are more informed in 
matters of defence than any layman in any o ~  country. 

Mr. C. X. G. OgUvie: Equally. 

Xr ••• S. Aney: I am quoting the words of my friend which I have 
taken down here. Therefore, so far as the thirst, for knowledge is concern-
ed, to use the expression which was used by the Honourable the Leader 
of t.he House yesterday,' it is more than quenched and there should be. DO 
further demtmd in that direction: that is the suggestion made by the 
Honourable the Defence Secretary. As regards the definite suggestions aad 
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'{Mr. M.S. Aney.] 
observations made with regard to this matter in parliamentary debates and 
the. report of the Joint Parliamentary Committ.oo,he. hall .told ~  a ~ ~  
i. intended to be eonsiiered ... n~  Feder&tlOn would come m and It;. IS 
not a m1l.tter far this· Housero consider_at. 'this stage. Tbat is the way 
in whieh he has disposed of those ob8M"Vations; and, therefore, nccol"d!ing 
to him there is absolutely no case for the Houi\e to col).sider so far as the 
present Resolution and· the amendment mo ~d by my friend, Mr. Asaf 
Ali, are concerned. Now, let us look at the question purely from an 
Indian point of view . 

. This demand for BOrne kind Gf association of the .. non-otlicial Indians 
with the ~ n  waiohdeal$ with the defence problem, in order to keep 
tbose who are in ohM.'ge Qf the defence affairs of. India duly informed of 
the Indian point of view, is all old and a very old demand. The question 

has beau. coniMer:ed. . more than once and a demand to that 
t P.M. eftectwSs also once made in this Ilouse. It was ~ d also. 

But even ~  tbat, it ~  be a matter of COImIlon knowledge to 
all those who take an ~ o  t.he political development of this country, 
tBat the Indian National Con ~ appointed a cQrnmittee of its own some 
time in the year 1927, which was .presided over by the late Pandit Motlj.lal 
Nehru who played such an important part in the .constitutional struggle 
carried on on the floor of this House and also outside and whose name will 
long be remembered in t.he history of Indian political struggle. That Com-
mittee prepared a· report generally known as the Nehru report. In t.hat 
I'P.port, a distinetreference is made to the necessity of constituting a com" 
niittee of Indian defence· The committee succeeded in preparing a 
certain constitution wflich, in spite of the difficulties which came in its 
way, would have ~ d the British Government \\;th a model that 
'Would have satisfied pubtic opinion at any rate at that time. In fact, the 
IMian National Con ~  oftered an opportunity to the Brirish Govern-
ment to accept that·tentativel, and to bring to an end the struggle that 
WaS ,?oing on ~ ~n the people and t1,1e British o ~ 1 n  as ~a d  
the fl,lture OonstitJItlOn of this o~n  In the consideration of that·con-
stitution, . not only }>andit MoWat Nehru but one of the most experienced 
M131Dbersof the Executive Council of the Goye!'nIJlent of India and an 
ex-Member of Conncil, .. Sir ';i'e]: Bahadur SaprV,ti<;>ok part. A suggestion 
was .then made that the Governor General inCounch shall appoint a Com-
mittee of n on ~n  of the Prime Mihlister(because that. report 
cont,ell}plated !lo state ·01 thitigs in which· ihere was a purely ~pon~ l  
form of (')"(lVernmeJi1;) ; the Minister lor Defence, the Minjster for Foreign 
~ a  . the Commander-in-CHief, the Co nl llnd~  of· the Air Forces, the 
Commander of the· Naval Forces. and the pMef of' the General Staff and. 
two other experts. At least two members of that Committee, the Minister 
fo: ?efence and the Minister for Foreign Affajrs as well ~  the Prime 
MInIster were to be persons elected by the· people. ... 

It is conceded bv manv of us thattbe defence problems' coosist of :man" 
quesiions which are.4)f s'teclmical nature IoIld it bas always been held that 
there a ~n subjects of practical imperiance in which the advice of 
tile non-official elected element will be of· great use.' This fact is not at 
aU clenied by ey Defence llinisteY in an:y part of· the wo!'ld. It is tr@ 
that the Committee of Imperial Defence thatisoonstituoo in Engla.nd 
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'Consists mainly of the Prime Minister. It is more 01' less dominated by 
him. It is also true that the Committee of Imperial Defence is there to 
give advice to tl,le Prime Minister on !'Iuch questions as are placed before it 
from time to time by the Prime Min'J!'Iter. It Il\ean!l .that the 'Prime 
Minister in spite of the technical assistance he already has ~ o  from the 
Army Department and the Defence Department there seeks the assistance 

"'Of his l ~ d colleagues in the formulation of policy. If the present ar-
rangement continues, I ask what is the arrangement by which lit is pos-
sible for the Defence Department in India or the Governor General in 
Oouncil to get any non-official assistance in matters of policy. l'do not 
see any machinery at aU at present in existence from which they can get 
that assistance· The question of' the Commlittee of Imperial Defence has 
Ibeen very recently oanllidered in England. 

~  other day OI\.B Honourable Member waRted to know what will be 
the function of the Committee that we propose to set up here .. The 
functions of that committee and the powers that are going to be given to 
them are now specified in Mr. Asaf Ali's amendment. In this connection 
I want to invite the attent1ion of Hono'urableMembers to a gtateffiput 
which clearly defines the duties performed by 'such a ' committee in 
England .. The Committee in Englandhss always been a consultative and 
'advisory body and that is what we want ~  -Instead of the' Prime 
Minister, we shall have the Governor General' in Council. The Commit-
tee in England is a consultative and advisory' body 'Created to s'tipply the 
Prime Minister and his Cabinet . with the best· available advice ort all mat-
teri! connected with defence. This is the condition m England, but in 
India alone those who are in charge of defence th'ink that tbey are self-
'sufficient and want no more nl ~nm n  from any Source at all. They 
:&re sveme to any light. They are content ",ith tbe " darkness which 
'envelops them and they prefer to remain groping there for an time to 
·come. Too world has changed. 'J'he n ~ onal situation has changed 
,and the po~  pursued by the Defence Department does affect not merely 
the ~ n  pa ~ n  but ~  ?f PB?plewho p.ay fo; nn n~ this bi.g 
machmery. If that IS the pOSItIOn, it IS'lD conformitv WIth modern condl-
·tIMsof civilised Government that some arrangement snopid be made to 
1!.BSOciate public opinion with the highly technical work"' perfenriedby thfl 
Defence Department. The Resolution which my HonoUrable friend hal; 
moved gives the 'Government an opportunity to remedy 1lhe' defect which 
-exists "in the system that obtains today. ", 

i[ w.ant to welcome verY. heartily the attitude .that wat! once taken up 
by the European Group on this ~  al -d~  . quotation ~ n  
"Honoura.ble friend, Mr. James, has lust CIted from the speech of SIr Lesbe 
Hudson is in my opinion the best support that we could receive for a 
Resolution of this Wind. He hat! made two admissions there. The first 
is for a better association of the people, and the second is that such an 
assooiation will have the effect of educating the people more and more in 
the iritricacies of the problems of Indian defence. I believe that. is the 
best reply that could be given to the objections ralisf,d by my Honourable 
friend, Mr. Ogilvie. He thinks that there i$ no further need ~  

.enlightening us and for giving more information. On the other hand, SIr 
Leslie Hudson's position was taat there m need for that, and from that 
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[Mr. M.S. Aney.] . 
po ~  of view sODle, Mnd of It Committee of .the House shou!d be ap-
pointed anQ. thereby .this House should be. gIven an opportunity unoffi-
cially to associate itseU with the consideration of questi<.>ns ~a n  to: 
Indian defence. Now, after having quoted that I was a httle bit puzzled 
by 'the . observation which my friend, Mr. James made. I believe by 
q'uoting Sir Leslie ~~on  observations on this point which. he made, 
knowing the responsibility that they have to bear as be10ngmg to the 
European Group, I thought those who are present there on those Benches 
would have followed the noble lead given by their chief some time before 
in this I~  House. I thought the. Honourable Members of the European 
(troup would unanimously sQPPort the very modest demand that has been 
made in the form of this Resolution by my Honourable friend, Mr. Gadgil, 
but anyhow he only thought it proper to give a good deal of advice. As 
regards the actual support, he thought it better to leave it to some future 
time rather than give any present promise at all. This is somewhat un-
fortunate in· my opinion. 

The 1;'ime has really come when questions of defence are not to be left 
merely to the discretion pf those who have run the military machine of 
.this country. The particular points which my frien!l, Mr. Asaf Ali, sug-
gested a ~ o  to which certainly no objection can be taken. Even in 
the present constitution of the Goverl1IDent of India Act, proviS'ion is 
made for this so far as the eJj)enditure on Indian troops is concerned, 
and it is only permissible if the troops are employed in India, but if any 
of these troops. are employed outside, _ I believe under the Government of 
India Act this would not be permissible. or even constitutional. Even the 
despatch of such troops without the.consent of this House is certainly 
not constitutional if we properly read the sections of the Government of 
India Act on this point, and yet recently a. certain thing has happened: 
and post facto after the thing is done, _some Members of this House have-
had some kind of consultation with His Excellency the Viceroy. I do 
not ._ ,!ant . to criticize. the particular thing but I am only trying to show 
that if thlS new Act IS to be faithfully worked, there is need for the Gov-
ernment to have ~~ representative Ptmlle sitting close by their side, 
to. be consulted. at any moment. You never know what contingency may 
al'!Se, ,and ypuwill have to act. upon. your own responsibility at the time. 
So in order to provide agamst emergencieR and contingencies of a similar 
nature arising in the future, it is necessary, in order that the Government 
of Ind~a should keep itself within the liIitits of the present Government 
of IndIa. Act, 1935, that some kind of Committee ought to be appointed 
by them so that they maybe able to consUlt members of that body. The 
section -I was referring to is this: . 

"150. (1) No burden sMll be impoaed on the revenues of ~  Federation or the-
Provincell except for the purpoBeS of India or some part of India. 

(2) Subj!)Ct as aforesaid, the Federati(ln .. or a Province may make $rants for ~n  
purpose, notwithstandtiuJ that the pnrpose is not one with respect to WhiCh the Federal 
or the Provincial Legi,.Iature, as the case m.y be; may make laws .. ." 

: ' • • I .' 

You m ~ go through the other provisions 'also. 

I l1d ~ (The Honourable Sir ,Abdul' Rahim): The ·Honourabl& 
Member's time is up. 
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Mr. K. S. Aney: My point is this that in order that the new consti-
tution which is enacted should be given a fair trial, and although the 
Federation may not be coming into existence yet, the spirit of the neW 
ConstitutJion sholiid be bOnle in mind, and in order that it should be pro-
perly worked, I think it is necessary that Government should appoint a 
Committee on the lines suggested in the Resolution by my friend, Mr. 
Gadgil, and for the purposes to which reference is made in the amend-
ment moved by my friend, Mr. Asaf Ali. I, therefore, support the 
motion. 

Several Bonoura1)le Kembers: I move that the. question be now put. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re·assembled after 1.unch at Half Past 'fwo of the 
Clock, Mr. DePll:ty President (Mr. Akhil Chandra Datta) in the Chair. 

lItr. If ••. oTosbf (Xominated Non-Official): The question be !lOW put 

Mr. Sami a a ~am Ohetty (Madras: Indian Commerce): Sir, 
the speech of the Honourable the Defence Secretary is nothing if no, 
candid. He has shattered the lurking. hope that this House had enter-
tained in regard to some dat.e when there will be a possibility of ·the 
formation of a Standing Committee to advise on Army matters and that 
he did successfully. But I must say that his speech is full of contradic-
tions. ,He began by saying that this Resoll!tioD is impracticable on 
account of two main considerations, namely, constitutional and prac-
tical. On ,the on on~ ground, the Government of India caunot' 
Iiliare the respoDsibiIity . of _ the defence of this country with any llon-
oflicialll·lJ('r would It. be Floper on the pa~-  of the Government to allow Han· 
ourable Members of this House to go into military secrets and diplomatic 
matters. Sir, thiu difficulty of sharing the responsibility of the Governmen:. 
with the representatives of the people is applicable to all the Departments 
of the Government and it is not peculiar to the Military Department. On 
that ground it was never II.Fgued, at any rate, by other Honourllble 
Members of the Government that they cannot take into confidence the 
representatives of the people, at least in p ~ of such matters as are 
not entirely,. confidential..Therefore, to quote tl1econstirutional ground 
as ~n objection to allow the p n ~  of ~ peop!e to have some 
insight into the .knowledge of the working of the Military Department. 
seems to me a.n argument which is invoked for the purpose of refusing 
what they at one time .. promised to this House. If on constitutional 
grounds it is impossible to constitute a Committee of this sort, I am sure 
the Honourable Members. of the Government who had Freceded the Defence 
Secretary would have quoted that to be a reason why they would not 
accept a Resolution of that sort. But. it is common knowledge of all 
the sections of this House that, at nIly rate. at oQe time one of the 

-Command ~ n C  had definitely promised to this House that he 
would consideJ:', the desirability of constituting a Committee to supervise 
the ma~  co.nnected with the ,MilitRl'j'Department. Each year the 

l~  Secretaries have put forward new set of reasons to oppose a 
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Resolution of this kind. Last year the predecessor of the present on~ 
ourable :\-Iember stated that the statement of the Commander-in-Chief 
was not correctly appreciated by the House and that, at any rate, he did 
not quote the reasons which the present Defence Secretary has stated. . 

Again, with regard to practical consi4erations that he says stand iri 
the way of accepting this Resolution, this House has already been made 
aware of numerous matters connected with the Military Department and 
from time to time facts and figures are being ~ppl d to ~ Honourable 
Members of this House.' There is, therefol'e', no l a n ~ oo m 1 m 

in the form of a COlIlmittee for any further advice. l~ saying in one 
breath that. t,hey cannot constitute this COmmittee l>ecauBe their' t,hirst 
for knowledge would be so great that they would try to probe into· the 
secrets of the military diplomacy; and to say in the same breath that all 
that is necessary is being pp l ~ to the Honourable Members of this 
House and that the constitution of a Committee. is superfluQus, seems 1;0 
me to be blowing hot and cold in one breath. It looked from the latter 
part of the speech as though there' is nothing secret from the Members 
of this House and therefore the appointment of a. Committee ~ is n~~ 
aary, and that with rega.rd to the expenditure, the Public AccouIitsCom-
~  has the fullest opportunity to ~m n  how ~  moneys .are 
expended. I wonder which is more correCt? Is ita faCt that tne in-
formation that is necessary is supplied to the Members of this House 'ar 
not? If the information is being supplied, why should there be any diffi-
culty about suppl:ving that information to a Committee tha.t may be 
appointed by this House. . 

The truth of the m'a.tter is that there are. ugly spots in the administra-
tion of the Military Department which the' Defence Secretary and. the 
Govp.nlmE'nt of Jndia would 'not like to be exposed by the sesn.'ft-light of 
criticism of the Honourable Members of this Houl!le. If it be not $0, 
tbere does not seem to be any reason why thev should not eonstitute 
this Committee, at least to consider the points that have been put in in the 
~  ~a ona l  amendment of the Congress Party moved by my Hon-
f;urable friend, Mr.' Asaf Ali. 

If the Honourable the. Defence Secretary ha.s shattered the hope 
eJ..-tendt:'d bv bis predecessors, I must say that my Honourable friend, 
Mr. James: has practically disappointed us in the ma~  of expecta.tion 
of any support from that quarter. My Honourable friend, Mr. James, is 
.always more clever than logical and I think he has overplayed hisllart 
on this occasion and has disappointed none else than' his illustrious 
t.eader and perhaps bis group. It was because of thatsl'eeeh of Sir I.eslif' 
Hudson on the last occasion that the Government dared not l all n~  

the House to a division. because they were practically certain that 'die 
'Europeans would support the Cong-rel!ls Party in the matter of that Re901u-
wn. Today my Honourable friend, Mr. James, has let down bis sbsent 
"p-ader rather very badly. 

Allart from that, Sir, my HonoUrable friend. Mr. ~1 n  has been 
ver:_ patroni;.ing both to the Mover of the Resolution Hnd' the Mover 
Of the Amendment. He said and be also ~ d us C>f his mpa ~ ~n~ 
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ttl his Party's sympathy with regard to the motive' underlying this }{eaplu-
tion and, the amendment, but he was not supporting this. Sir, he ~ 
teo nlUch value l,Ipon his sympathy if that does not accompany his co-
operation also in the matter of carrying out this liesolution. I do not 
think the Congress Party needed his sympathy. Wh&t we want is his 
vote. In the way of practical difficulties, he has repeated what the Hon-
OW'able the Defenee Secretary hilS stated. So they do not require fur-
liber answer from me or from my Party. But he spoke of the ~ onal 

.. tage, I do not know of what transitional stage he w&s speaking about, 
whether transition in his own mind of the evolution of ideas or the ~n 

tion from one minute to another. Sir, ever:ything is in a transitional stage. 
What is tho! particular transitional stage that could operate as an impedi-
ment for 6fi'ertuating the object of the Resolution. As a matter of fact the 
amendment. moved by mv Honourable friend. Mr. Asaf Ali, hasoeen'1l"ell 
commente<i upon by my distinguished friend, Mr. Aney, and it WBS intend-
ed to clarify the real object of the Congress a ~ in moving this Resolu-
tion. 

We are not anxious to prope into the '>ecrets of tb.e military 4iplomll:cy 
nor are we gpip,g to be unpatriotic enough to expose those secrets whkh 
wt' might come across iIi order to desert our own country. We wanted 
this Committee for certain .. specific purposes, partieulal'ly .w,ith ftlgam t.o 
the despatch of Indian troops to foreign lands in respect of wars with 
which India is not conl!ected and also with regard particularly to expen-
diture. What reasonable objection cou.ld there be for associating a 
Committee of this House in matters like these? Moreover, the choice has 
~ n entirely given to the Crown Representative to put such matters as 
IIi his opinion would be advisable to place before this Committee. Would 
it still be ~a d that we are desirous of probing into your military secrets? 
Could this thing be said to be unreasonable? Yet, Sir, even as we were 
thinking that this amendment would gain support of the European Group. 
this very amendment is considered to be a reason whv thev should not 
f!xtend their co-operation to us. The' fact that we have'realised that there 
are diffi('lIltit's in the mlltter of a ~ p n  an absolute proposition like the 
one moved by my Honourable friend, Mr. Gadgil, has made us to table 'an 
nmendment to clarify the Dosition. and still the Honourable Members' of 
the European Group' say that because there are difficulties we shall not 
vote with vou for the constitution of this Committee. That sounds to me 
to be a d ~ n no  argument. 

An BC)BouableK.b«': That was not said. 

1&. Sami Vencatachelam ahatty: llr. James sa.id in ~  that there 
Wel'('I practical difficulties and that was whv his Group eould· not support 
thiR Resolution. ' 

AD lIODourabie Ktml;N!r: Certainly not. 

JIr. Sam! Vancatachalam Chatty: Pip-Bse refer to the shorthand 
notes of the speech made by Mr .• James. 

JIr. P.fPut1 !'resident (Mr . .Akbil, Chandra Datta); The Honourable; 
Member a ~nl  one miBute more, . 
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](r. Bami Vencatachel&m Ohetty: I was speaking of the longish life of 
the Council. Now, I see there is only one minute, Sir, why should this 
longish or shortish life of this Assembly stand in the way of the oonstitu.-
tinn of this Committee? If the life of the Assembly is going to be ·short. 
the life of the Committee will also be correspondingly short. If it is 
go;ng to be long, the life of the Committee will be correspondingly long 
a~o Sir, I, therefore, suggest that if t.he Government should oppose 
thiA Resolution it will be going agaiIl1lt its. own pledged word, aDd if the 
Buropean Group is not willing to support the Resolution, then that Group 
is actually letting down its Leader. 

lIr. 11. II. oTosIli: I move .tlul.t the question be now put. 

Mr. Deputy a d ~  Akhil Chandra Datta) : When the I~ ad~  
of R Party. Sir Muhammad ~m n Khan, has got up to speak, I CtUlDOt 
accept closure .. Sir Muhammad Yamin Khan. 

Mr. 11. II. oToshi: I am not at all against your allowing the Leader of a 
PJ.Lty to spe.ak. At the same time, if the discussion on a subject goes on 
fr.r a long time and if the Leader does not get up sufficiently early in the 
Debate, bow then are the rights of other Members to be protected? 

I[r. Deputy President. (Mr. Akhil Chandra Dutta): Sir Muhammad 
Yamin Khan. 

Sir lluhammad Yamin Khan (Agra Division: Muhammadan .RUJ"al): 
Sil", I thank you for giving IF.e an opportunity to speak. The Resolution 
before the House is a "ery simple one and thE> amendment is also very 
simple. The Resolution says that the elected :Members of the Central 
Lgie.lature should be assocIated with the Indian Army, My :Jionourai>le 
friend, Mr. Asaf Ali, has moved an am ~d 1 n  by which he has .clarified 
the intention of thE> Resolution; he has given out the definite purpose 
for which the elected Members of the Legislature should be associated 
with the Army Department. What then is the. objection of the Defence 
Secretary in accepting this Resolution? 'rhe amendment imposes three 
m:lin conditions for which the Resolution seeks the association at the 
Members of this House with the Arm:v Department. 

l'he Honourable the Defence Secretary has ta.ken two objections, firstly 
cn 8- constitutional basis and secondly on practical basis. . He says that 
constitutionally the Members of this House are not entitled to have any 
voice in the matter. Does my Honourable friend li!uggest that When 
In.iian troops are sent outside India, the Members of the Central I,egis-
lature have no right to be consulted? Does my Honoumblefriend mean 
that constitutionally the Members of this House caruiot give advice in 
case Indian troops are sent outside India? Surely that cannot be a' valid 
objection of the Defence Secretary. The second condition laid do \\'n in 
the amendment is that when new proposals involving additional.expendi-
ture are undertaken this House should be consulted. Does the Honour-
able the Deft'1}ct Secretary suggest ,that iniuch. a ,case the l l ~  of.· the 
Central Legislature should have no voice and they should have no right 
to advise the Government of India whether such new expenditure should 
Or should not be incurred? The Honourable the Defence S ~ ~ should 
not embark upon new expenditure without taking 'the views 'of' tRis House. 
The.refore, what is the objection on this score? The third point laid d:lWD 



" CONSTItUTION OF A STANDING COMMITTEE FOR THE INDIAN ARMY. 661 

in the amendment is 'Indianization of the Army'. That· matter has 
always been uealt with bv this House. As far as I remember onlv last 
time' when Indian troops were Bent to Abyssinia to protect the n ~1  ot 
Indians there, an undertaking was definitely given by the Government of 
India that no steps should ever be taken in this l't:spect without con-

~l n  tlu- opinion oftbis House. When troops were sent out last 
time. tho HOU6e was not ill Session. Therefore, on another occasion, the 
Governor General so\lght the views of some of the Members of the Housl\ 
by inviting them for consultation. ,Now, Sir, this point has been conceded 
by the Hove!'nment of India which is represented in this House by the 
Honourable the Defence SecretarY. I do not know whether the Defenct' 
Secretary is representing the views which had already been expressed by' 
t.he' head of the Indian Government, that is, the Governor General or he is 
repre3('nting his own views, or he iR representing merely the views of his 
Department. Certainly, it cannot be said that they a.re the views of the 
Government of Indin. So, I take it that they are the views of his own 
Dcpurtrllent with which certainly he cannot bind the Government of 
India at all. 

lIr. O ••• G. Ogilvie: I have spoken for the Government. 

Sir lIuhammad YamiD. Khan: Ii the Honourable the Defence Secretary 
says thll.t. he spoke on behalf of the Government of India, then I take it 
that the Government of Indio. haVe vetoed the action of the Governor 

n~ al  

Mr. O .•. G. Ogilvie: No, Sir. 

Sir Kubamm"Cl Yamin ~  If they have not, then in this respect 
the Honourable the Delence Secl'eta.r,Y cannot say that it is not acceptable 
t·) ',he Governor General. 

Mr. O. II. G. OJilvie: Yes, he can. 

Sir Jluhamm"Cl YamiDKbaD: Then let it be an anomalv in tht 
clmraeter and words and sayings and doings of the Governor I~ al  

Mr. O ••• G. Olilvie: Not at all, Sir. 

Sir lIuhammad Yamin Khan: I am not here to defend the Governor 
~ al  He has to defend himself against th'e utterances of the Defence 

S ~ a  Thi:3 being the position, I think the interpretation of the 
('.ons1.itution as giveJ;l by the Defence Secretary cannot be accept-ed by this 
o ~  'This House has g<;>t privileges and powers .which must be exer-

cised bv the House and no curtailment of thesfl powers and privilege!> 
would be acceptable' even to those who, if they were free to vote accord-
ing to their cons.cience. would have voted otherwise. :From the practical 
point of view I do not agree that it is difficult that the elected MemberI' 
should be consulted on all matters. Their confidence should be gainerl 
by Government and I agree with Mr. Aney when he ssid that Govemmeilt 
should show now that they are ready to co-operate with the people of 
Indi!!- and gain their confidence, specially when the Defence Secretary 
musf hnve rellHsed tbnt Members on this side are also prepared to defend 
t,hr-1f country. They hR.·ve begun to SE'i' tpat India it;: rean,\' in dan~  "I)1(i. 
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on tne last occasion, tbev made it clear that they would not hesi.tate to 
s{1end any money that may be requu:ed f?r .this specific ~ po  In the 
faee of that expression, I do not thmk It IS a good pobey to refuse to 
take this House into confidence. In the end they might find theInllelv6J'1, 
in l~ position of giving more than is demanded at first. I think - ~ is Ii 
wrong policy not to take us into their confidence. a.nd on both P01.ntS I 
imbrnili thliti no case has been made out bv the Government of IndIa for 
opposing this Resolution which should be" accepted by all sides of the 
House 

Several HOIloarable .embed: The question may now be put. 

Mr. Depu\jPr .. i481d (Mr. Akhil Cb&ndl'8 Dutta.): The question is: 

"That ~ question may now be put." 

'rhe mot,ion was adopted. 

JIr. N. V. GadgIl: Sir, I am glad to note that the Resolution has been 
generally accepted by the non~o al secti9..ns of the House. I wab 
somewhat sdrprised when I heard my Honourablefrieiid, Mr. JameR, from 
the European Group taking quite a different attitude from the one taketl 
b"i his Leader when a similar Resolution was under discussion in the 
House on the 4th February, 1936. In reply I was going to refer to 
the statement to which he referred, but somehow Or other he was good 
enough to refer to it in his own speech and tried' to impress on the Hous", 
that it was &. statement not categorical in ~ character. Sir, if ,you Tefer 
to wbat Sir Leslie Hudson said you will arid' that hfieom.plained about the 

n~ ll of the Resolution then under disCUSSion, but at the Slime time 
he went on to say : 

"It is difficult to think of any precise fonnUla at the momeDt aDd it woald' require 
not only the mollt careful examination but a spirit of accommodation on the part of 
the Legislature. Such a committee could only be OODsl1ltative and nperimeJltal. ·1 do 
not think. however. that it is beyond the wit of man to devise some machinery of this 
description which would have the etrect which I have outlined and which would go to a 
large degree. I think, in meeting the wishes of my friends ~  The desire td fonn 
IIOme liaillOn between matters of defenoeand ~ ll n a  .f the LegWir.ture is & 
natural one and in our view is deserving of consideration by the Govemment and the 
Secretary of State." 

Then towards the conclusion of his speech he said that even under the 
present Constitution and even during the transitional stage, if I were to 
a ~ p  the descriptioIi of the present position as given by Mr. James, be 
does advise the constitution of such a Committee: 

"In the meantime, however, it would not seem to be unreallOnable if, on the lines 
~ I have indicated, within the scope of the present constitutio'nal poeition, .,me 

maciunety could be devised within defined limits. without in any way impairing the 
authority of the Goveruor General in regard to d_nee, of giving the representatives 
of the Legislature the opportunitr to be cons1lltedup,0n and to be infonned upon some 
of the problems involved in India's defence policy. ' 

1, therefore, submit that 80 far as the MemberS of the European Grollp' 
at'e concerned. if consistency counts for ,Anything in politics, they are 
bound fo accept and vote for this Resolution. 
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Mr. 1'. E: James: Sir, will my Honourable friend allow me just to 
tfJl1ke o~  thmg l a ~ We .have not in any way gone back upon the 
declaratIOn made by Sir Leshe Hudson at that time. What I endeavour-
((1 to point out in my speech was that the considerations which then 
moyed ~ to. d l~n  to support that particular Resolution are thb 
• l"ame consideratIOns m regard to this particular Resolution and amend-
ment, which make it impossible for us to accept them as they stand . 

.Mr. Ii. V. Gadgil: Sir, I can understand Mr. James losing a good 
a ~  It you were to compare the Resolution then moved with the Re-
solution which I have moved, there is absolutely no difference. I was told 
in my college days that man is a bundle of contradictions. I never rea-
l~ d its truth but I realise it today. Sir, that finishes Mr. James' objec-
tlOn. 

Referring to the speech of the Defence Secretary, he said that there 
were constitutional difficulties. If that were so, how is it that even 
a o d ~ to him and even according to his predecessor, several committees 
used to "be appointed from time to time in order that non-official agency 
ma.11 be associated with defence matters? If the Constitution then did 
no~  prevent the appointment of such committees .from time to time I fail 
to stle how the Constitution can be taken to bar out the consideration of a 
Hesolution of this oharacter. In fact he gave away his whole case when 
h<! said that the Defence Department would be always willing to welcomt: 
any Ruggestion that may be made in connection with its policy. All 
thet the Resolution demands is that these occasional suggestions eoming 
from unorganised stmrces would be more useful if a Standing Comm ~ 

is constituted. and that is exactly the purpose of this Resolution. I there-
fore submit, Sir, that there is no difference on the principle so far as this 
Resolution is concerned; and the amendment moved by my colleague, 
~  Asaf Ali, made it further clear, if there were any purist among the 

~0 o  who wanted the scope to be defined in more particular terms. 
3 In fact, if the Resolution, as it is, is accepted, it would be 
1'... better, but if the amendment which curtails the c;cope of t·hf; 

I{e301ution, SeCUI'M the unanimous acceptance of the House. I have not 
thl) slightest objection to it. I submit that the House will be well advi;;ed 
ir. accepting my Resolution. 

~  Depu&y Prelident (Mr. Akhil Chandra Datta): The question is: 

"That at the end of the Resolution the following be added: 

'and that the functions of the said Committee shall include tendering advice 
to the Governor General in Council on Inch matters a8 he may refer to thc 
Committee from time to time, with particular referl'llce to: 

(1) sending of Indian troops outside India, 

(2) new proposals illVblvi.ag additional expenditure, and 

(3) Indiamsation of the Ar1ny'." . 

The motion was adop;.ea. 

Mr. Depot," Pruident (Mr_ Akhil Chandra Datta): The question is 
that the Resolution as amended be passed: the Resolution is this: 
"This Assembly recommends to the Governor. General i!l Council ~ a  in order to 

8l1sociat" the elected Members of the Central LegtslatHe With tlie IDdum Army· •. ·early 
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provision should be made for the election of a Standing Committee of Indian A."rI1lY, 
&IlJ that the functions of the said Com.mittt'e .hall include tendering advice to the 
Governor General in Council on such mAttt'r"! as he may refer to the Committee from 
time to t.ime. with particular reference to: . :' 

(1) sending of Indian troops outside India, 

(2) new propotia:ls involving additional' expenditure, and 
(3) Illdiallisation of the Army." ' 

The Assembly divided: 

AYES-53 .. 

.Aaron. MI'. Samuel. . -! 
Abdul Ghani, Maulvi Muhammad. I 
Abdul Qaiyum, Mr. I 
Abdul Wajid, Maulvi.· i 
Abdur Rasheed Chaudhury, Mauh-i. i 
Aney, Mr. M. S. II 

Auf Ali, Mr. M. 
Ayyangar, Mr. M' Ananthasayanam. I 
Azhar Ali. Mr. Muhammad. 
Bajoria. Babu Baijnath. 
Eanerjea. Dr. P. N. . 
Chaliha, Mr. Kuladhar. I 

Chattopadhyaya, Mr. Amarendra ,I 

Nath. 
Chaudhury. Mr. Brojendra Narayan. I 
Chettiar. Mr. T. S. Avinuhilingam. , 
Chetty. Mr. Sami Vencatachelam. I 
Das, Mr. B. . 
Das. Palldit Nilakantha. 
Deshmukh. Mr. Govind V. 
Essak Sait. Mr. H. A. Sathar H. 
Gadgil, Mr. N. V. I 
Ghiasuddin, Mr. M. 
Ghulam Bhik Nairang, Sye;d. I 
Gupta, Mr. K. S. 
Hans Rai. Raizada. 'I 
Jedhe. Mr. K. M. 
Jogendra Singh. Sirdar. 

Joshi, . Mr. K 'M:' 
AailUh Behari Lal, Babu. 
La'hiriChaudhury,Mr. D. K. 
, .L.alohand Navalra1.. Mr. 
.Mllngal, S~n  'Sardar. 
!lisra. Pandit Shambhu Dayal. 
Mudaliar, Mr. C. N. Muthuranga. 
Murtuza Sahib Bahadur, Maulvi 
Syed. 

Pande, Mr. Badri Dutt. 
Parma Nand, Bhai.· 
Raghubir Narayan Singh, Chou.ihri. 
Raa, Mr. Thirumala. ' 
Sabena, MT. Mohan Lal. 
n alla~  Mr. K. 
Shaukat _-\Ii, . Maulana .. 
8heodas9 Daga. Seth. 
8ikandar Ali Choudhury. Maldvi. 
tHngh. Mr. Gauri Shankar. 
S n~  Mr. Ram Narayan. 
Sinha, Mr. Satya Narayan. 
SOlD, Mr. 'Suryy8 Kumar. 
tlri Prakua, ~  

Subedar ,. ¥r. Manu. 
Umar Aly Shah, Mr. 
Varma. Mr. B. B. . 
Yamin Khan, Sir' Muhammad. 

NOES-45. 

Abdul Hamid, Khan Bahadur Bir. 
Ahmad Nawaz Khan, Major Nawab 
Sir. 

Aikman. Mr. A. 
Ayyar, Mr. N. lIl. . 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. I 
Boyle. Mr. 3. D. II 
Buss. Mr. L. C. 
Chanda, Mr .. A. "K. I 
Chapman-Mol'timer, Mr. T. I 
Clow, Mr. A. G. 
Conran-Smith, Mr. E. 
'Dalal, Dr. R. D. 1

1
, 

Dalpat Singh"Sardar Bahadur 
Captain. 1 , 

Dow. Mr. H. 
D'Souza. Mr. F. , 
FazI-i-Haq Piracha, Khan Bahadur 
Shaikh. 

Fazl-i-Ilahi. Khan Sahib Shaikh. 
Gidney, -Co~on l S  Henry. 
GriffithR .. Mr. P. J.. . . 
Grigg, The HOlioura\,le Sir James. \' 
James, Mr.· F., E., i 

The motion was adopt-ed. 

J'awahar Singh, Sardar Bahadar 
Bardar Sir. 

Kamaluddin Ahmed. Shamaul-Ulema. 
KU8halpaI Singh. Raja Bahadur. 
Lloyd, MI'. A. H. . 
Mackeown, Mr. J. A. 
Mani, Mr. R. S. 
Metcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Ogilvie, Mr. C. M. G. 
Rahman. a ~- l  .. 1~~  ~  
Scott. Mr. J. Ramsay. 
Seon, Rai Bahadur N. C. 
Sher Muhammad Khan, Captain 
Sardar Sir. . 

Sireal', The ;Honourable Sir 
Nripendra. 

ShivaraJ. Rao Sahib' N. 
'Sla., Mr. M. 
~ -0ol on l H.· C. 
S ll l~1 Mr. G. H. 
Stalg; Mr. B. M. 
S~~a  The lIo,oourable ,E:!ir ~ om  
Smidarll.til. ~ v.. l ~  . ',. 
'thorne, Mr. J. A. 
Walker, ~  (t D. ; 



S I ~ RE ESTABLISHMENT OF A UNIVERSITY AT 
PESHAWAR. 

JIr. Abdul Qaiyum (North-West Frontier Province: General): S ~ 
I beg to move: 

"That this 1\BBembly recommends to the Governor General in Council that a 
U llivt'rsity ~ d d by the ~ al Government be at once set up. at Peshawar for 
the Settled Dllt,rlcts and the Tribal Areas of the North-West Frontier Province." 

I think the word "financed" is a misprint and I wouJd substitute the-
word "subsidized" for it in the Resolution. So far we have been told 
that only solution for the frontier probleIns, which has come from the-
side of the Government and which hall been acted on by the Govern--
ment, is tbe ~ an d forward policy to which they have consistentlv 
adhered ever since the British cam; in contact with the tribes anel 
people of the Frontier Province. We hRve also been told that there 'is. 
no other solutioll for this very vexed problem and that the onl~- WR.'- to· 
straighten out mRtters on the frontier is hy sending annual expeditions, 
tiy \'ainillg bombs Qll the people aud boY carrying on various activities: 
of a very doubtful natIll'e and of very doubtful value froDt the Indian· 
point of view, through the agency of the political agentll. We bave also 
b.een told tha.t there is absolutel;y QO other solution ~  this problem; 
and in mo.ving thill Resolution I want to sbow to this House and to the 
country at large that there are other and more humane' methods fol" 
dealing with the frontier prQbleDl thall ~ fotWllord policy which has been 
hitherto pursued by the British Government. They hve been trying the-
forward policy in the frontier, they have been sending out &nRual expedi-
tions; and' they have been wasting crores of rupees colleetedfrom the-
Indian taxpayers on frontier expeditions in attempting to pacify and' 
control the tribes there; but the GovemmeDt will have to admit that all 
their expeditionRry forces and all the monies whieh they bave been' 
hitherto spending have not brought any good either to the people of the-
froDlier or to the people -81 large in this oountry; and that tDe problem 
still remains unsolTed. TIte Mly way toO solve the tront*' pnlhlem is by 
flducating the people, hy improving th6\ir e0QQ0mie eoaditiEmi!; a.Bd 1 caa 
assure this House and t.he people of my counb;v tbat this sOll.utiun _ will 
cost much less than _he amount annually speBt in sending ~  e-xpedi-

on ~  forceR into the lands of the unfortunate tribes. 

The necessity for a unitary residential UniV6l'8it;y in the frontier is' 
very great indeed. Alld it has been aoo p ~  &ven in ~ pl  by. the· 
various officials of the Governmf;lnt of India. In the froatler, you haTe' 
the tribal area aDd the settled districts; and it is a well known fact 
that the tribal area and the settled districts constitute one unit: there· 
rna,: be an artificial line dividing the settled districts from the tribal" 
area hut the fact remains that the people 00 both sides 61 thiB ~ a  
line 'speak the SRme }aRguage, follow the same religioo and ~lon  to o~  
and the same stock. In fact. a8 Bas been very aptly descftbed by ORe 
of the conservative statesmen of the frontier, that iD the Froniier-
Province the tribal area and the settled d ~  Are like the ~ a~  
of one a~d the lIame eagle Bna that t'heycimllot be divided by artificial' 

means. 
'T'lle l'eason wh", the people 01 the Frontier a~d  the tn'bes should-~  

tlduC'Rted is 'lerV obvious. The people of the frontIer are not at an afraid' 
" ( 665. ) E 
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[l\lr. Abdul Qaiyum.] , 
of education and it is well known that in spite of the fact that education 
has made considerable headway in the settled districts, the 'people in· the 
settled districts have not become weaklings and have, not lost their 
nationalist instinct and are the strongest supporters of t·he nationalist 
movement in 'India. They are believers in the' IDost prQgressive institu-
tion, vis., the Indian Nationi'll Congress, and they have always given the 
most n al ~d and o ~ n  support to that body. So we are not 
in the least afraid that if this Rvstem of p,ducationis extended to the tribal 
area. it will in any way affect the stamina of those people or weaken 
them in their resistance to the onward march of British imperalism. 
Even from the BrItish point of view I can say-and I have got authority 
in support of my contention- t,hat, there' are many British educationists 
who believe that the only solution of the frontier problem lieR in impart-
ing education to the tribal people. 1n this connection I may quote an 
extract from t'he remarks of an eIilinp,nt educationist' on the frontier-no 
less a person than the head of tne most important college in the frontier. 
the IRlamia Coll ~  Mr. Holdsworth. an EngIiRhman. who is the head 
of ;this institution. 'commands the respect not only'. of the people of the 
settled districts. but also of ~ p opl  in the tribal areas. The respect 
th",t he commands indicates that it is educationists who are wanted on 
the Frontier and not people who helieve in the 'cult of hombs a.nd bullets. 
and that people stilI respect the former in spit·e of difference!! in race 
and l ~on  ' This is what Mr. Holdsworth writes: ... '., '". 

"A. system of erpnized foreatry in TirahmiJtht dve the vexed p,roblem of the 
water supply. A development of Q1l4rriea, for ~ l  coal an~ even 011. might, brill!! 
great prosperitr to Tirah. Imnroved methods of ~p breedinlr miltht alter the 
whole olltlook In Waziristan. But the tribesmen must, be 'educated tim 80 that the 
oan~ n theinse1:veS ma.y ask GoV81'llmentfdr help. Tribal It'lldents must IlO back to 

tribal villall'!s and preach a. moretolel'lUlt v;U.w of Islam, a more go-ahead vil'w of 
economics and agriculture ... 

This is not all. 'The same authority writing about· the Frontier 
students who' come from tribal areas has remarked in similar str&in.-and 
he has got considerable exoerience of the tribal students because he is 
in most intimate touch with tbem.-because B very large numher of trihal 
students are educated in the Islamia College in Pel!lhawar. This is what 
he writes: 

"I have always 'found them except.ionaTIv hard w01'kinll and T should think that 
they have a':reco1'll of !fOOd hl'BUh nnenuallH1 in tbewhole coHeeE'. Thev lead B 
eimnle life. thouqh, generallv cleanly dreRseti. whether ,they ~n  European or Pathan 
clothes. From the point of view of discipline. they are m,uoo more Bmenahll' than 
those from administered areas, though ~  is nothing semII' 'about their Itttitude to 
discipline. .. '., ' 

Now. Sir. this is what au eminent authorit.vwrites about the problems 
of educatine' tbe tribal people. Sir, it is a well-known fMt that in the 
Frontlet' ; Province averv laNe number ,of tribal studllnh! are beirul 
edul'oteil int·he Islamia Collee'e. and t,heir numher is increasing every. 
vear. Rut the Frontier Province has its oWn ]imit.ations. The on ~  
o~ mm n  as a. result. of .the suhvention which thev receive hltve to 

carrv out manv duties which includE' extensive work in the trihRl helt .. 
It is o)so. a well-known fact that the Director of Agriculture in the on~ 
tier Province1l.nd .other heads of departments have to work in thE' trihal 
areA. and the money which thev Rnend is derived out of the provinrilll 
revenues. Further, it is Also An ac1mitten fact that mORt of thE' Deputy 
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·Cuumussioners have ~ work as political agents, and SODle of the eatab-
lishments under them deal mainly with work connected with the tribal 
:belt. And it ~nno  be denied l ~  the hospitals in the Frontier Province 
,are being increasingb' used by patients from the tribal areas,-and t/leir 
-number. is increasing tremendously in the Frontier hospitals. Similarly, 
:in the matter of Frontier jails, it cannot be denied that in times of 
,trouble when ~  political authorities are at lpggerheads with the tribes, 
: the. frontier jails 'haWl to receive a ~  large. number of hostages and 
-prisoners, and they a~ to feed them and keep them. All these 
"things require a conSid.er.ableamount of money; and this money ('omes 
out of the Frontier provincial budget. There is no doubt that a. part of 
.it i& subsidized. 'but there is no. denying the fact that the tribal people 
; are beiqg educated at the expease of 1-he people in the settled districts, 
and that there. are many other services which are paid for by the people 
in the settled districts for tbe bene;fit of the people in the tribal areas. 

Sir, some time ago the question of a l n ~ University at Peshawar 
waIf considered b,v the Gov:ernment of India .in conjunction with the 
Minister of Education of the· N.W.F.· Province, and·I think Sir George· 
Anderson took a lead in this matter. There waif a lot of correspondence 
at that time with the educational authorities in the Frontier Province. 
tmd' a scheme: was· drawn up for the establishment of· a Unive.rsity a.t 
Peshawar. It was at that time believed that .the University at ;Peshaw8l' 
,should be of a unitlll"y· residential type, that it should not. suffer from 
any denominational tinge, and that it should be entirely non-denomina-
-tional in character, It cannot be denied that at present . the Islamia. 
·-College at Peshawar, even though the word UIslamis" occurs before the 
word "College", is in fact a national College, ana its 'doors are wide open 

-to Hindu and Sikh students alike, and their number is large considering 
their population ratio. The non-Muslim students enjoy the same 
privileges which their Muslim .brethren enjoy, and they all Jive in perfect 

'-cOqcord and amity in the same hoatel. The idea was that this 
Islamia College and, the Edwards College in Peshawar should be con-
verted into a residential non·denominatiomu university, and it, was 

'est,imated that the cost of such a university would be 6 lakhs non-recur-
ri1lg spreao. over it period of 3 years, and that the recurring expenditure 
would only amount to 21 lakhs. Now, Sir, taking into consideration the 
fact that a University is a very expensive affair, the estimate which was 
then made for this particular University leans on the side of moderation, 
-6 lakhs for 3, years non-recurring and 2! lakhs recurring,-and this is 
not a large figure; but the argument advanced by the Government benches 
was that even though the idea of a University in the FroI'tier province 
is a very good one, still they cannot finO. money for subsiding the 
institution. 

Now, it cannot be denied that even after 'years ()f 'contact with 
the, tribes and even after vears of some sort of administration in 
Baluchistan there does not exist even a single univers;tv or colle!!'e in 
these areas.'. Sir, a very large number of students o~ Baluchistan 
eome to the Frontier Province and join the Islamia College and continue 
their studies t.here. It will also not be denied, I hope, that the number of 
students who join this colle!!'e in Peshawar from such places as the tribal 
belt, the Frontier States of Chitral, Dir and Swat is increasing year after 
year.' It will be equally admitted that the Government, of India is respon-
~ l  for the :education· ;8nG- for :the economic improvement of the p opl~ 

.' ,'.'- ."". .'2 
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in the tribal be)t, but the ftlct remains that so fill' the Government of 
India have been only tink.:-ring with the problem, una they have not done· 
anything towards adopting any effective steps for educating the people. 
It will also be admitted t·hat the population of the tribal areas and of the-
settled districts is about the same, nmll l~  ,2l millions-five millions in all. 
No'w. whllt has the Government of India done so far in financing educa-
tion in the Frontier Province? Is 'it not their mIt,\' to give the best and' 
toe highf;st form of education to the people. in the tribal areas, and if 
such a University were set up in Peshawar it wouM also be able to 
supply the needs of the ,,:.hole of the Frontier Province. Sir, the people 
of the tribal areas speak the same language, and 'have the BRme cultnre-
as that of the peoPle of the Frontier Province. Now the question of 
Illoney of course is an important dne. There is no doubt that the-
Frontier Government will ;be quite willing to advance a part of the 
money required to ~  up a n n ~  the Frontier Government is. 
certainly not in a position t.o meet the :entire cost which would be incurred' 
in se1rt;ing up a residential university Of·the type contemplated. Now. 
Sir. the Students from tlte tribal areas 'and Balnchistan come and studv 
in this college, Rnd t.here :is.therefore, absolutely no reason why ~ 
Government of India 8'hould 'not subsidize this University by meeting at 
least a part of the. cost whieh is n-eooasaryfor setting up a Universit.y, 
and thus satisfy a lOng 1 n~ d of the people of the F1'ontier Province. 

It is R weIlknowD fact th,aJ in· regard to the question of money, when' 
there is a war or some frontier campaign, the Government of India do-
not hesitate to spend crores and crores of rupees on expeditions. It 
was admitted by the Defence ·Secretary not. very long asP on the floot 
of this House that the campaign in W Rziristan which began on the 25th 
November, 1986, had not officially ended, and that up to the end of 
1937 an additional expendi.ture of. 1 crore 94 'lakhs had been incurred in 
prosecuting this campaign on the Frontier. Now, we all know the results 
of these'· campaigns, and I can say without ~a  of contradiction that 
in spite of all' the propaganda so far done to show that we have e:rlendecI' 
the protected areas, that we have ~ l  so many more miles of metalled roads 
and so forth, the conditions in WR7.iristan a.re even more disturbed todav 
than they were before this colossal expenditure was incurred. Now. in· 
spite of these crores of rupees which are ·being spent on the tribal area, 
the results compared with the colossal expenditure are absolutely 
negligibie. This is not the first campaign of thisldnd. I can say, with-
out fear of contradiction, that practicall;v every year or every other year' 
an expeditionary force is sent to wage war against one or other of the 
tribes. One vear, it is the Mohmand area which is involved-, next vear 
it is Waziristan. the third. year it is probably some other tribe, in" the 
fourth year it is probAbly the :nnittatiis who are at ~ aa  with the 
Government. It is not. an abnormal expenditure whien is being incurred' 
~  . the . p m~~n  in. dealing with these tribes. I CRn .safely say ~  
this o-~an d additional expenditure :is the normal expen<1iture incurred' 
by the Government yem' in and_ year out in the pi'Oae('ution of that 
forward polic,,· in which the,\' believE' and' to which the,\, have so con-
sistently adhered. 

An EngJisheducatiomst on tlte ·Frontier . submitW a l'eport. some-
tmJ.e;ago; 'abOut the 'Bettinll uP' of 1t Frbntier ;UniverBity. I san ~ oo  

from'-'tite opinion of the Principal of the Islamia Col1 ~  He 8a,\-8:' 
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• 'Such ~ university. would be a nit tional and Imperial asset". 1 do not 
:agree wlth eyerythmg that he says, because he und I look at this pro-
b!em from. ddferent aug.les. He ~oo  at it from the Imperial point of 
vlew-the msurance agalllst peace and the so-called pacification that wilt· 
10110w in its wake. I look at it from a different point of view. I want these 
;people to become more independent, even more nationalist. than they 
.are, even stronger than they are, to opPl,)se this imperialism whic.h is 
threatening their liberty. The Principal says: 

"Such a university would be a national and Imperial asset. Enough money has been 
spent on some recent Frontier operations to pay twice over for the establishUWlt of a 
.first clan .UDivMsity on the Frontier. That money had to be spent because the law 
was brokeJJ. But what are the factors that make for dillObedience of law across the 
border., Snrely ignorance and superstitlon. It is not the fault of the tribes' tItat 
,they are igno'rant and superstitious. Only when: the tribesmen have learnt by experience 
that a university of this kind can give them that the law is their friend and not their 
enemy will it be possible to say that the problem of the North-West Frontier has been 
,solved. If the Frontier University can help to do this work it will' no longer be 
,pouible to eay that education is an unremunerative department. Rather will it be' 
.regarded as an insurance policy for peace." . 

I am supported in my contention by an eulinent British educational 
:authorit:\-who is in touch with these tribal students and the studenb. 
fro:a. the settled area and who has spent quite a long time iIi that pro-
vince and is weU' conversant with the specialprohlems that 'exist there, 
He also believ.es that the only 'two ways qf solving their problem a.re fP'stly 
.by giving them the best possible type of education and secondly by jmpro\r. 
iug their economic condition. I was talking of the colossal amount.s of 
money which are being spent by the Government of India on the frontier, 
:and as an additional instance I will cite another' matter which recentlY 
'Qccurred. 

Before the introduction of Provincial Autonomy. I think the House' is 
well aware that the Governor of the Frontier Province had to deal with' 
thp, tribal belt and also with the p o l ~  of the settled districts 'lYhie\!. 
.are now in the hands of popular l n ~ That Governor was quite 

ap~ l  of dealing with the problems of the settled districts and: also 
with the prohlems of the tribes without the aid of a resident or Ii special 
1'e;;:dent for the tribal belt. But. after the int.roduction of Proyincial 
Autonomy when all these SUbjects. ."is., law and order Rnd jails and" aU 
the rest of it, were handed over to popular Ministers and the Governor's 
'Wcrk became absolutely negligible as far as the Governor's provinces, was 
n.cncerned, a new post was created in the Frontier Province, na.mely, of a 
Rel'ldenb. to deal with the tribal areas. I believe the gentleman who is 
performing that duty draws a salary of Rs. 4.000 or Rs. 5,000 a m9.J?th 
find he has got a staff also, which costs a good bit to t.he taxpayers of 
t·hi;; country. I think if we knock out a few of such officers and ~  

vf the meaningless and foolish campaigns which are waged on t.he Fron-
tier, it is quite possible for this Government to subsidise not only O.lW IIni-
verl"ity but several universities of this typEl. 

But the fact remains that the Government of India is absolutelvun-
"ceponsive to all constructive and useful schemes whieh emanate' from, 
the pEi9ple. They belieye in certain pOlicies and adhere to them l'egard-
leBA of the cost. I am not at all surprised that this is the attitude of the 
{lo-V,;;,..umentof India. It is an irresponsible Government which is out of 
touch with the people and it cannot be expected to act in a manner different 
from t.hat in which they are acting. They are absolutely dead to t.he 
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clumour of the people. The,Y belie\"e in their forward policy and they are' 
not ashamed of spending crores of rupees which come out of the pockets: 
of IIur people on foolish campaigns o~ the Frontier. They will have ~o 
antlwer some day to the people of ~  country for the colossal. a ~ of 
their money. Crores of rupees are bemg thrown away on the tnb9.1 ll~  
Thl'y think perhaps that this is all necessary for ~ p po ~ o.f Impenal-
Britain. Perhaps it is absolutely necessary for Bntlsh Imp ~al m  Per·· 
hapll this money must be spent in order t.() afford proper trammg ground 
for British troops. so that they may be absolutely fit and ready to take 
the field when n first class war brenks out. They think nothing of shoot· 
ing the tribesmen and of bombing them from the air-people whom the,\ 
have kept d l l~  illiterate in spite of long years of cont.act "'itb t.hem .. 
They can afford to shed crocodile tears fol' the bombing of the Abyssinia.n!;. 
by the Italians and of the bombing of the Chinese by the Japanese. But 
they do not mind bombing the men in the tribal a ~a  and of throwing' 
sonle hand bills from the air, which the people do not understand. An: 
airman comes and tells them that he hRS thrown so many notices from th..-
air and finished one or two villages and they are quite satisfied. 

J have prov,ed that this plea of lack of money has absolutel." no founda-· 
tion and they can find the money fol' starting this university. If they will 
not subsidize the whole of this university scheme, the." are at. least. morall:,' 
bound to subsidize a part of it, because under t,he Government of Ind a~ 
Aet of 1935, they still remain responsible for the government of the tribal 
a l~ and ~  a.re also responsible for the government of al al~  
which is being treated as a Chief Commissioner's province. If a univer-
sit:; is ",et up which caters not onl~  for the settled districts of the Fron-
tier but also fol' the tribal belt and Hnluchistan. the Government is moralh 
bound to subsidize the scheme and it cannot take shelter behind the argu--
ment that ~  is absolutely no money for subsidizing this venturf:. In' 
support of my contention, I can quote the remarks of Sir George Anderson,. 
the Educational Commissionel' with the Government of India. wllo wrote' 
to Sir Abdul Qaiyulll. the then lIinister of Education in the 'Frontier. 
et·ronv1y advocating the estnblishment of a university of the type which I 
am now advocating before this Honourable House. I shall read a few 
extraots from that letter of Sir George Anderson and if after a n~ 
those extra.cts the Goyernment of India still remain unconvinced. I can' 
only conclude that they Ilre dead to all appeals to reason and conl:!cience' 
an!l ~~  they do n~  want to change their decision. (Interruption). I am 
not ~ ln  way. SIr George Anderson RddresRed this letter from Simla in 

n~  1933, to the Government of t.he North-West Frontier Proyince and 
it has been published and it is a well-known document. He says: 

I~ a m~ to me inevitable that BOOneI' or later a unitary university wili have to be 
establWled lD Peshawar. 

The University (any new one) would be well advised to C!Oncentrate its enel'giefl. 
and resources on a few Departments of study. especially more of a professional 
type &D.d sh?uld not attempt to traverse the whole field of uninrsitv education. Thf> 
new DDlverslty should not be started on a grandidse scale. • 

If this is bome in mind, the cost of such • amveraity in Peshawar would not be as' 
great all mitz:ht be contemplated." 

Now, the 'reasons why it is absolutely necessary to have 8 universitv for-
the Frontier Province are the following, and the reasons are quite obvious. 
They are not only reasons which are ideal, but there are .other practiC'Rl 
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considerations which have forced the people of the frontier and the tribal 
areas to demand that a university should be set up fOl' them. Xow, 
there is no doubt that the people of the frontier and of the tribal areas 
ccnsllitute a unit altogether different from the people of the Punjab. The 
University of Lahore is under the jurisdiction of the Government of the 
Punjab but the colleges of the Frontier Province are affiliated to that 
University at present. We have of course our own problems and our own 
spE'ciw. qualities which require development, and there are special needs 
of ours in addition. It is a well-known fact that recently the University 
of Lahore has concentrated all the higher forms of education at Lahore 
!In.l the students of the Frontier Province-and when I say students of 
thf·. frontier I include the students of the tribal belt, who are being 
educated in very large numbers in Peshawar-have to p~  large sums in 
registration fees and for purposes of admission, even though they do not 
get finy benefit from the specialised type of education, which is being 
imparted at Lahore. Then it is impossible for a progressive Government 
like that of the Frontier Province to change the school curriculum, and 
they are absolutely helpless in the matter as their boys and girls are 1l.1I 
fOJ'ced to sit for the Punjab matriculation examination and thus they 
C':mlJot bring about any change. Then discriminatory tariffs are being fl., it,d by the educational institutions outside the Frontier Province. Take 
one institution say, the Lyallpur Agricultural College. There the frontier 
student!". are not only forced to pay double the amount of the ordinar,} 
fefl, but every student has to pay. Rs. 800 per annum if he wants to be 
admitted to that college and this- sum of money has to be borne by the 
Government concerned. Now, it is a well-lmOll"n fact t.hat ~  is a 
first-claes Tesidential college at Peshawar which imparts education up to 
the M. A. standard in Mathematics, Persian and English, and which 
impartr. educatiot;J up to the B.Sc. stand8l"d in Zoology rmd Botany .... 

l'4r. Deputy President (Mr. Akhil Chandra ·Datta): The Honourable 
Member has only one minute more. 

Ifr. Abdul Qaiyum.: I shall take only two minutes, Sir. And there 
is an agricultural college affiliated to this institution. Now, it is quite; 
easy to convert this college into a sort of university which will cater not 
only for the people in the settled districts but for all the people in the 
tribal areas as well as for the people in Baluchistan. Se .far the Gov-
ermmmt of India have not even established an intermediate college for 
the people of Baluchistan. I submit that the cost of such a university 
is not prohibitive and I appeal to the Government of India to subsidize at 
lel:l!lt in part the finances of such a university, because it :would be impos-
sible for the Provincial Government to meet the entire cost. Under the 
<:ircumstances, as all the frontier officials have to divide their time between 
the spttled d ~ And the wisettled areas and because part of our d~  
is certainly being spe-nt upon tribal areas, I submit the Government of 
India is bound morally to sllb1lidize this univeTSitv. \Vith these words. 
Sir, I conclude my speech. . 

Mr. Deputy President (Mr. Akhil Chandra Datta): Resolution moved: 

"That this Assembly recommends to the Governor General. in Council that a 
Unh·ersity subsidized bv the Federal Government be at once set up at Peshawar fol' 
'he Settled Districts anil the Tribal Areas of the North·West Frontier Province." 
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S'Jme Honourable .emberS: I, wove that the question be now {)ut. 

Sir Abdul Salim Ghumavi (Dacca cum Mymensingh: Muhammadan 
Rurslj: ~I  Deputy President, the Resolution as worded in the printed 
List of Business sought that the "Federal Government" should "finance" 
i.his proposed university, which made me take an attitude of hostility to the 
Resolution. The substitution of the word "subsidizing" for "financing" 
has somewhat altered the complexion of things and consequent,ly of my 
.attitude towards it. The Federal Government's money should not have 
been available to the North-West Frontier Province only but it should be 
:available to all ~ Provinces. Now, as the Honourable the Mowr has sub-
stituted the word "subsidized", he has our sympathy. He has every right 
t() ask the Central Government for assistance. A further difficult v has 
heen created by the use of the words "Federal Government" as tha£ Gov-
·ernment has not come into existence vet and in that case he has to wait 
tnt that Government comes into existence. This House is not a Federal 
House and, therefore, his TIesoIl.ltlcin cannot be discussed ih thi'S House 
:Qnd T doubt if this House can ~  cognizance of this Resolution at this 
moment ailds-hould pass a pious Resolution of this character. l\Iy Hon-
o\lrable friend the Mover of this Resolution is fI member Qf th", ConglE-ss. 
DDee he admit, that he wants Federation? 

._ Abdul"- Qailum: Sir, on a point ot explanation. I shb{llcl be pre-
pared to substitute the wol'd "Central" for the word "Federal", if he so 

·desirt's. 

Sir Abdul lIanm Ghumavi: That is a different matter. lour Party 
a~ opposed Federation day' in and day out,-;yuur Pa,rty 'has put this 

,subject before the whole Qf India and have said that they will fight tooth 
:an:! nail against Federation. (IntelTuptiofI.) I am not giving way. 

Therefore, Sir, my first point is that this Resolution is out 01 order. 
We cannot discuss this Resolution as it is printed in the List of Business. 
Y",e I;U'e now discussing what is exactly on the paper. The Mover has 
fdioeady m,ade one change, namely, "financing" to "subsidizing", and' the, 
:f!eh9w:able Member must not be allowed to make changes as and when it 
:SUIts him . 

.An Bonoaratile Jiember: Are you raising a point of order? 

Sir Abdul ~ GbUlnavi: Yes . 

. Ill; Depmy Pnsident (Mr. Akhil Chandra Datta): .I am afraid it is 
now too late to raise a. point of order. 

Sir Abdul BaUm ahumaYi: I want to raise this point that this House 
is not competent to go into this Resolution 8S my Honourable friend bas 
n:a&de ~ perfeetly clear in the List of Business by the wording of his 
ResolutIOn that he wants the }'ederal Government and nof, this GO\'eitl-
ment to subsidize the university to be immediately established at Pesha-

~  . .. . 

The JloJaOurable air JfrijMtadra Slrcar (Law Member): Han' "'e not 
'g:>t at, ~  moment a combination of the British Indian provincei'? I am 
onl ~ d n  ~ o  this question: I am not expressing an opinion. 



ESTABLISHMENT OJ'· A I;NIVERSIT¥ AT S ~ WAR. 673 

Sir Abdul Balim Ghanavi: There is a Federal Court, but the Fed£ra-
iioll has not yet come into existence. But let me make it perfectly 
-clear that I am not opposed to my friend having 3univeI'fJity at ~ a al  
Hut what, I say is this that if it is his int.ention t,hat the Federal GOY-

,p'1tment should subsidise the university 

Congress Kembers: No, that is n~  his intention, 

Sir Abdul Balim Ghusnavi: Then, Jet him move 11llother Hesolution: 
He may mean so many things but we have to deal with the Resolution 
'before us. 

Mr. Deputy President (.Nk Akhil Chandra ~ a  'l'he Honourable 
:'.Iember had better spe&k on the merits of this Resolution. 

Sir Abdul Balim ~  As I soid, )Ir. Deputy. President,., the 
Rouse cannot deal with the .Resolution as it is wo;rded. This Ho'use 
has no right to deal with this Resolution because it is neither a Federal 
House nor is the Government is Federal Government. . ... 

Kr. II. AlaI Ali (Delhi: General): Is it a reflection on the discretion 
of the President who admitted -this Resolution ? 

Sir Abdul Ballm Ghumavi: Certainl.}, not. Look at the point of order 
which my Honourable friend has raised. What has it got to do with 
.the President? 

1Ir. II. Alaf A1i:He has admitted it. 

'Sir Abdul Balim Ghuznavi: That has enabled us to discuss the Resolu-
tioll and to say that it is out of order and that this House is not omp ~ n  
to deal with it. That is what he has allowed us to do. 

Mr. Deputy President (Mr. AkhiJ Chandra Datta): Order, Order. Is it 
11ecessarv to remind the Honourable Member that it is not for him but 
Jor ll1~ od  else to declare whether it is in order or not. 

Sir Abdul Balim Ghumavi: Thaflk you, Sir. So far as the ambition 
·-of the Honourable Member to have a university at Peshawar is concerned, 
we have every symp&thy with it. . 

,Oongress lIemb8lll: Lip sympathy 1 

'Sir .,Abdul Balim Ghumavi: Not t.he lip sympat.hy of ~ kind which 
ll~  Honourable friends show but real sympathy, but I cannot support 

,the R·esolution in the form in whic·h it has been put before us. I am not 
,[l. believer in having a number of uniyersities. I do not ~  that these 
-universit.ies have helped us at all, especially the higher education. There 
.1l1'e already a number of universities in India and what we should do is to 
'bring ~ to perfection. There is a university at Lahore which is less 
,than 3 hours run from Peshawar. Let my Honourable ~ nd be satisfied 
with that university for the time being and when the Fed.eral Assembly 
.t:I,nd the Federal Government come into existence, he can then bring his 
Resolution before them. But if he wants to have a n ~  just now 
';llld wauts this House to do something in the matter, then I w,ill invite his 
-/tt,tention to t,he proverb "God helps those who help themselves". First 
'lind out a portion of the money :'o'ourself in )'our own province . 
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Oongreu )[emben: There is some money al ad~  there. 

Sir Abdul Balim Ghumavi: Who has SBid that? What the Honourable, 
Member said was that he wants a portion of it to be subsidized, but he· 
did not say a word about the amount which they have collected. Let him. 
"tart the university before he comes to this House with a beggar's bowl. 
Take the assistance of every MuSS8J.man in your province for theestab-
Iishment of that university and then come to this House. 

Mr. Abdul Qaiyum: God save us from the Mussalmans. 

Sir Abdul Balim Ghumavi: I am not at all surprised to hear this. 
remark from mv Honourable friend. I wish Dr. Khan Sahib had heard the 
l'emark that ~  been made now. 

Mr. Sri PrakaIIa (Allahabad and Jhansi Divisions; Non-Muhammadan. 
Rural): He was talking of the Bengali edition. 

Sir Abdul HaUm. Ghamavi: I am talking of the Peshawar and the· 
rJ. P. Edition. 

Mr ... AIaf .Ali: On a point of order, Sir. Is the Honourable gentle--
llIan making a second speech? I think he has already exhausted his· 
Lime. 

Some Honourable Jlemben: No, No. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) reRumecf 
the Chair.] 

Sir Abdul Balim Ghumavi: Whether I ha.ve exhausted mv time or not .. 
~ a matter for the Chair to decide. .. 

OoDgress )[embers: But we are exhausted. 

Sir Abdul Balim &humavi: You always get exhausted except when' 
you hear your own voices. It does not take you Jong to exhaust your-
selves. Only the other day when the Sarda A.ct was being discussed,. 
you soon got exhausted. But you must accustom yurselves to listen to· 
others. As I said, this is not the Federal House and what my Honourable-
friend has said is that he wants the Federal Assembly and the Federal 
Government to subsidize th9 universitv which he wants to be establish!Old 
at Peshawar. He should, therefore, wait till that body comes into· 
existence. This Resolution, therefore, is premature. 

Sir Aubrey Ketc&Ue (Secretary, External Affairs Department): Sir. m~ 
Honourable friend, who moved this Resolution, waxed extremely inaignant 
over Government's policy on the Frontier and said that they had no ideas' 
in the world beyond bombs and bullets which they rained upon the un-
fortunate inhapitants. I understand and I hope the House will have' 
understooa top that this is not an occasion or a time on which I can enter 
into a general discussion of Frontier policy. The Resolution is limited, 60-
far as I understand it, t{) a particular proposal for the establishment of a 
University, and all t.hat I eRn do is to try and clear up very brieftysome-
mis-statements of fact and some of the misapprehensions ,which I think 
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my Honourable friend has created. There is one small point of fact which 
"P. K. 

I would like to join issue with him at once upon and that is 
the instance of extravagance which he quoted against the-

Government of India in having appointed a Tribal Resident. If I heard' 
hi III correctly he said that the Tribal Resident was enjoying a salary of 
Rs. 4,000 or Rs. 5,000 with a large staff under him. Actuall:\", Sir, the 
post is paid Rs, 3,500, He has no staff at all except a stenographer and' 
two or three chaprasis and the post replaces an equally expensive post 
which is being abolished from the 1st April, a post which has been in 
existence for many years of a Resident in Waziristan, The Tribal Resident 
will do the duties of the Resident in Waziristan in addition to the other 
duties which will fall to him throughout the entire tribal area. That is 
merely a point of fact which I wish to clear up for the information of the· 
House. 

Let me now go on and try to remove the Idea which my Honourable-
friend the Mover holds and which he has tried to impart to this House thllt 
Govemment have been entirely indifferent to the educational needs of the-
people who live in the tribal "&rea. That, Sir, is not the case. Govern-
ment have attempted for many years to do· everything within the linlit&-
of the financial possibilities and other possibilities, which I shall mention' 
later on, to promote the cause of education in tribal areas. The present 
recurring expenditure, which has been incurred for some few years, is ill' 
the neighbourhood of one lakh on schools and of course beyond that there 
is non-recurring expenditure, of which I have not got the actual figures 
available. The number of schools which at present exist in the tribal al'eas 
on the Xorth-West Frontier Province is, in Waziristan, three middle-
schools and 16 primary; in the Malakand, one middle and 12 primary: in 
the Khyber, either six or seven primary schools; in the Khurram valley, 
one middle and 13 primary. For Baluchistan, I am afraid I have got no 
figures available because the Honourable Member who moved the Resolu-
tion did not give me warning that he intended to touch upon Baluchistan 
But so far as Baluchistan is concerned, I may inform the House that there 
has recentlv beell a careful examination of the educational needs of the 
Province, since the earthquake took place and destroyed practically all the 
bchools that existed there, and it is hoped that with generous aid from 
the Centre quite u reasonably /lood scheme wilI be evolved, which will give 
to the residentR of Baluchistan a real chanet: of improving Rnd incrensing 
their education. So much for what has been .done. 

There have in the past been various and much more ambitious schemes 
p ~ forward by the Local Administration. I mention this, because I had 
the honour of serving for some t,ime in the Provinee and these schemes 
were frequently put forward B.nd were blessed by the Government of India. 
but there were various difficulties which prevented their being carried out .. 
I wish to make it quite clear that the sole difficulty hM not been merel \ 
a fmnncifl.l one. There are other ~ l  ~nd ~n  .,f :he I ~  
which I lio not think is appreciated at all, is t.he existence in tribal areRS' 
of a large and powerful conservative party which ref.fmt any kind of Gov-
ernment, activity, even educational activity, in those areas of which we are 
not at. present in full control. From what I have said already you wiU 
notice that most of the primary schools exist in places such as the Malakand 
and Kurram. where Government have fairly complete control, al o ~  
they leave the tribes as far as possible to manage their own affairs. In 
such m'eHS Government are in a position to set up schools and the peoplE" 
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· appreciate their efforts in thilS dil·t:\ctiull. !hel'e ?re o~  areas ~  .as 
Tirah and Mohm8.11d country where the tl'lbes stIll desIre, as I am qUite 
sure my Honourable friend is aware, to preserve their isolation and not to 
.allow Government officers to come in or even Government schools to be 
established. In illustration of the attitude of the conservative party and 
.of the difficulties to which Government are exposed in these areas I may 
,quote the case of a school which was built some four years ago in Til'ah 
: at a place called ehora. The school was built ~d it was doing well, 
but a time of tribal excitement arose, in which t.he anti-Government con-

· servativc party became powerful and burnt the school. Well, Sir, you 
will understand that Government a,re not anxious to start schools at consi-

· derable expenditure and then have them burnt for no reason except that 
the fana.tical element in the tribe gets, for the moment, the upper hand. 
I quote that to show the absolute necessity of Government going slov\" in 
these matters and not TUshing through expansive schemes of education 
without the full support and 'assistance of the responsible elements in the 
tribe. Those elements must be so responsible that they are &hIe to control 
popular excitement at various times and to see that Government schools 

:are properly treated. 

There remains the question-":':'which my Honourable friend has also 
raised-of higher, educati9n. It is, not for me to discuss the educational 
value of University ahd college education, when only a very small ground 
work of primary education exists. But Government have not been un-
mindful of the needs for highE)r education among the residents of the tribal 
:area. We are at present spending something in the neighbourhood of 
Rs. 20,000 per annum in giving scholarship to boys of 1ihe tribal area in 
-order to enable them to secure in the North-West Frontier Province or 
:in other. p~ of British India, that' higher education which they cannot 
obtain aCtually inside the tribal area. To spend more on higher education, 
it seems to ine, would not be legitimate use of the Indian taxpayer's 
money since it must be remembered that the inhabitants of the tribal area 
hardly pay any taxes-they pay water rate in certain places where '\\'ater 
1s provided for them, but that is payment for a definite thing supplied ~ 
them. They do not pay any such taxes as would finance the educational, 
meaical and other facilities which Government have given them from time 
to time with a very fairly lavish hand. 

There is also another more practical ~ p m n  of interest to the 
'House, which we are attempting purely 8S a result of the operations which 
have been necessary in 'Vaziristan recently. During those operations a 
batallion was raised and placed under military discipline for t.he purpose of 
making certain roads. It has been agreed that for some time at IUlY rate 
that batallion shall be kept in being 'mder discipline in order to provide 
"technical education for R number of young men of the tribes in 'Waziristan 
in such things as the ('()nstruct,ion of l1 ld n~  road makmg ~nd so forth. 
All these will be actJvities which it is hoped that ~  will be able to 
practise thereafter and will help them to earn an honest livelihood.. There 
is an additional advantage of· this method of education and that is that 
while they are learning, they ,,;m be able to 8sf;list in t1;te construction of 
works whieh are of value to the Government and thereby save the Govern-
-ment a certain &mount of expendituTe. That,' Sit', T sUhmitis Ii far more 
-,useful way of a l n~ the problem of educRtion in the t.ribal arf'1I than the 
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one which the Honourable Memher proposed of setting up a university. I 
hope that whut r have .said is sufficient to convince the House that Gov-
erlllnent are by no means unsympathetic with the ideals which ha,'e 
prompted the Honouruble the Moyer to make this motion. They have 
great sympathy with those ideals. but they are bound to look at the practi-. 
{'RI I'euiities of the case and the difficulties which beset any such Rcheme. 
as he IlllS put forward; and it is for thlltreason alone tlWt I oppose the· 
motion. 

Dr. Sir alauddiD 4hma4 (rnited Proviu('es Southern Divisions: 
~I I madan ll.ural): Sir, J heard ~I  great attention the speeches; 
deli\'ered .()ntrus Uesolution, but I thought that most or the remarks made· 
by HQuourable Members really touch only the side issues and not the-
main problem itself. At onetime it was universally believed., after the. 
establishment of the London University in 1820, that the affiliating univer-
sities were most tWitable to ·c,oncentrate educat50nal activities to common· 
centl'i:'. On the moael of the London l.Tniversitv 'we estabhshed OUl' uniWl·-. 
sities of' Clllcuttu, Bomba:v and Madras in 1858. but suhsequentl.y the· 
London University ideal was changed as a result of the Hado,,-Report ana' 
t.he Cal('utta University Commission, which sat on the question of univer!l1t:: 
education and whose report is the last word on the subject, definitely 
condemned the affiliating universities and recommended that they should' 

ad a ~  be changed into teaching and residential universities wherever· 
possible. The Government of India llC'cepted the recommendations of the, 
CalcuttR- University Commission and 011 their model they immediately 
established a' university at Decca and a university at Delhi. They pa a ~d  
the Delhi University from the University of the Punjab only as a result of 
the recommendation of the Calcutta University Commission, because the,\' 
thought that Delhi had got sufficient educational activities which would' 
just,ify the establishment of a separate university. Several other provinces 
foIlowE'o the scheme. The U. P. Government established several univer-
sit,ies; the Madras Government also established several universities un the 
saine principle. So it is now the recognised policy of the Government of' 
India, in the absence of any other policy or authoritative statement by a 
committee or commission, that whereverpo!lsible these colleges shouM h€ 
developed graiIually into teaching and residential universities. Therefore, 
the main issue in this particular Resolution is whether m an ~ 

m-e such that the Frontier Province should have a uni:versitv of its m"D, 
and the colleges in Peshawar be separated from the Punjab n ~  in, 
the'ftme manner as the Delhi colleges were separBt.ed about 17 years aao. 
So the first contention is that "c('ordin!! to the rE'('ommen<1utions of the 
Cnl('utta n ~  Commission and also according to the opinion ').f 
Rew'rnl m('mbers of the Puninh lnQuir\' Committee \\'!:' ought toestl1blish 
R teaching and rE'sidential 1 ~  .it Peshawar; find that iF. :really the, 
main issue in ('onneC'tion with this Rellollltion. 

The second point which a ll~1I ont of this Uesollltioll is \I'ho should' 
finance it and .who shonlo legislatE' for it. About, legislation itself· T think 
the Government 'of India considl>red this question some time ago in con-
nection with the Patna university. 'The Punish Universitv eaters for more 
Hum one lIrovince. therefore it <1oes not reallv come under Education hut 
under corporation and therefore it is under the jurisdiction of Central-' 
Government and the Central Government should decide whether II seperllte 
noivenitv 'shonld ',be established for tbeli't.'ontier .,Prov.ince. 'Whether the 
1~I n 'Should be 'by 'this 1frollse or by the Provincial ~ l  is Il 
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constitut.ional problem and I do not wish to enter int·o its details. I think 
we will have to express our opinion and the proper legi!!lation ought to 
be undertaken by the Provincial Government. 

The ne"lCt question is Rbout finance Naturally, if it-is to. be tl univer-
sity of the Frontler ProviIlce "that Government should provide tunas for 
the uni versitv. But the plea put forward by the Honourable the Mover 
is that there' are ~ n  reasons which just!f.x h!YI.l}n o~~n  o~  
Government of India for funds and for a 81ibSl!ty; 'and' ~~ 18 -the - ~n  
which I wish to discuss. We are not 4iscussing now the forward pohcy 
or the backward pcilic:v of the Government of India';' we are not to d ~  
.the administration and expenditure orithe tribal area. But one thmg IS 
.certain, which mv Honourable friend, the Foreign Secretary, has also ad-
mitted, that the Government has noW undertaken to provide education to 

·t,he people of the frontier tribes and they are spenclitig about a lakh of 
·rupees for primary d ~ ~n  

AD Honourable •• mba .. : From .what fund? 

Dr. Sir ZlauddiD Ahmad: From funds. at the disposal of the Foreign 
· Secretary .. No\\" the .Frontier Govermnent will say that they do 110& derive 
; any revenue from these frontier tribes. If a UDiversity is establshed at 
Peshawar thE'!v will receive fair nw;nbt!r of students from t,he-sf' frontier 

- tribes who would be d ~a d in this particular lUliversity. Therefore, you 
will have to decide this question of a subsidy in either of these two ways. 

-Either the Government of India should' pay a sum of, Rs. 500 for the 
· education of each student which the Peshawar university may take from 
· the frontier tribes or they may compound this particular contribution by 
· giving fixed subsidy. We are not discussing about the J;nethod of subven-
tion; the subvention question may be postponed for the present. It may 
be either on the basis of the number of students or it may be in the form 

, of a block grant.. But that· is a minor issue which is not under discus-
,sion now. I think my Honourable friend, the Foreign Secretary, will 
agree that if they could manage to give higher education even to a limited 
number of students from the frontier tribes, they in tum will be in n 
position t-o establish schools in their tribal area. When you export your 
own teachers who have no sympathy with the feelings of the people, the 
people of the frontier tribes resent it. But if the schools are opened hy 
the efforts of teachers belonging to the same tribe and having the same 
sentiments Imel feelings, the spread of education will be very much fRcili-
~n a  There!pre, in order t? l'lpl'ead education and nl ~nm n  which 
IS pa~ of their duty and whICh they hnvp, already accepted and given ex-
pre9Sl0n to on the floor of the ·House. it is I think natural that we should 
trA.in R fairlv la ~ nnmber nf tt'RC'hprq who in their tuni msv be .!lhle to 
op~n schools in the tribal aress. Therefore. the ressons on account of 
~ IC~ thE) Honotu'abl.e the Mover of the Besolution bos tIe-manded a suhsidv 
lsth18 ,that thev Wln ~ -  for the students of the frontier. tribes o~ 
whom that Government IS getting no income whntever, nndit is the le<riti-
ln ~ duyv of :he (}ovemmf.lnt .of IndiA. to .. contribute for :this universit>v 
which WIll be Intended not nurely fOI' the people of the Frontier o n~~ 

· but AI80for the ~ opl  residing outside it. . 

Now, a1d~  the .Case of.Baluchistan. it. is. a very neglected provinee. 
· even the P&rbamentforgot It when it was ~n a d on the Govemmentof 
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India Act. So, if it is neglected by the Government of India also I should 
not be surprised at it. But at the same time we ought to remember that 
after all it forms pm of India, and the education of the people of Balu-
-ohistan is a problem which the Government of India ought to undertake. 
'The only univel'8lity· which will be nearest to the people of Baluchistan will 
be a university in the N. -W. F. P., and if a univenrity is' established there. 
I am sure that education ·in Baluchistan will spread more quickly. 

An JloDoarable .ember: It is very far. 

Dr. Sir ZlauddlD .Ahmad: My friend says Baluchlst&n is very far, but 
·certainly it is much nearer than Aligarh where we get a fairly large number 
of students from Baluchistan. I am sure that the number·of students 
from Baluchistan will increase if they find facilities for their education !n 
Peshawar itself. Therefore, one issue which I think the Government of 
India cannot challenge is that it is their duty to support 'the establishment 
'Of a. tea.chmg and residential university wherever it may be possible, and 
then they cannot deny that it· is their legitimate duty to support or to 
-give subsidy 'to students from Frontier tribes and from Baluchistan 
which are under their charge. This is really the main argument of the 
Mover of the Resolution. 

I do not. think that the question will be raised about th(· establish· 
ment of the univerRit.y, otherwise I would discuss it in greater detail. 
At one time 1" wrote a note mvself for late Sahebzsda, Sir Abdul 
QaiyurTl, in which I pointed out mv reasons for the immediate 
establishment of a University at Peshawar. The Islamia College and the 
Mission College 'may be the nucleus for a teaching university. I 
think the educational position of the N.-W. F. P. at preRent is mur:h 
more advanced than the educational position of Delhi in the year 1920 
when they estab1§shed a university here, and the Government of India 
have no reason to refuse the establishment of a universitv at Peshawar, 
where the m an~  are much riper and more ad a~ d thn!). they 
were in Delhi about eighteen years ago. 

The second point is that they ought to give subsidy. I have.. already 
given the arguments for it and I have one more argument. After all it 
is a province which has been created by Government for reasons more 
poliffical than economic. For this reason they are giving a subsidy to 
this particular province. and if they can increase the sub.sidy for ~  very 
good and laudable object I think it is reasonable and Just. WIth these 
words, I support the motion. 

JIr. 'BIdrt Dutt Panda (Rohilkund and Kumaon Divisions: Non-
ammad~n Rural): Sir, I lend my whole-hearted. p~ 1  to the. Re· 

solu14on so. ably moved by my friend from the on ~  ..h;ee provmces 
have been created by the Government of IndIa-Smd, Onssa and t}Ie 
Frontier. They are the children, I may say, of the o nm ~  of IndIa. 
and 80 it is up to them to feed, educate and clothe these chIldren Bl!d 
pmvide all the paraphernalia of a province. '1'hey must help them In 
every way to be self-supporting till they are fully grow-a up to manhood 
and can take care of themselves. 

Now, what is being done in tM Fronti6r P.rov.mce? .There is a. p o ~  
--one apple a day keeps the doctor away.; The, Government of IndIa 
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say one lakh u da.\' will keep the FMJir of Ipiaway. .That fellow is pp~  

and ll~ nd webuw' to speno nbont two crores Ul frightening thesE" 
people. Only recent(v. more than 2 erores have been spent. I am not 
talking of the years and years during "ilich mOney has beell spent on 
that unfortunate province in bom.bing and bulletingthem. in telTifying' 
them and in coercing them. I am a: resident of the hills, I love liberty, 
I love liberty-loving people .. 1 ha,ve very great mp~ ~o  ~  brave 
men, and I shall be happy If they oome under the nanner of liberty and 
the whole province is ~ d and pot mad,e into all PII!t.el'-yo\l are trying 
to make an Ulster of it. .. 

lIT. I'nIddeDt (The Honourable Sir Abdur Rahim): The Hononruhle 
:Member had' better confine himself to the Resolut.ion. 

lb. aadrl Butt .... % I wnnt all those . tribal areu.s in the frontier 
should be united into one province. The money that is p ~  on the 
Frontier Province is about two crores. but that spent on education ~ 

only 21l lakhs. Two crores are spent 011 tribal areas and Rii. 65 lakhs 
is spent in Baluchistan-we caBot aak questions as to how all this 
money 'is spent: all this-2 crores on the Frontier, 2 erores on tribal 
areaS und 65 lakhs on Baluchistan-makes about five crores. and I tbink 
there will be money enough f9r a university and for college$. but ~  
~n not. allow us to l ~ there: 1;10 ~~  is the real t.rouhle. These t.ribjll 
areas an~ the. on~  are practicallY peopled by the same race. Of 
course, t.hl,ly ~  ~~ ~  n ~ ll C~ o l  ~n land re$ented educa-
tion in 1885: Japan resented e4ucation when it was made free and cOIll-
pulsory. ~n every cWlntry p l ~ are p~pl  of the ~ p  of Babu ~a na  

~~ o a and Sir II l~  ~~  ~o ~ll  . ~ ~ n  that is no ~  
ap4 good.. In ~ ~  countn' YOQ WIll fW.d *orn,. m ~  flower, Ill' 

~  ~ ~ ~  a t\:tom. l ~ ~  ~ l thQrIls whicQ can be rellloyea 
anc\ ~~  h.ave t;o be o ~d  They ~~ our child,rep. they oug\it to bp 
protected. they are to be mpa ~~ w:itl! ~nd placed uT;lder 0~  Govern-
ment. If they are placed under one Khan Sahib---one of t.hose two· 
n@le o ~ 1  ~ be p a ~  ~ mw and his noble bl'O.ther· 
all~d tl1e on ~ Gandhi there will be no bom11iQg and no bulletin,g. If 
yo.u will. ~llo  him to go-vern for ~~ ti,w.e and the people to unite. 
thete 'wi,l,l be p ~  and mo.u..ey will be available {o.J; u Univel'sity Ilnd ~ l 

will receive his l ~ 8J.'q tboSf. of h.is p~p  I think a li\trong C II~  

ha.1J ~ maqe for a ln ~-

Kaulvi Muhammad Abdul Ghani (Tirhllt Division: Muhammadan): 
S ~  I dp not like to take Ql.uQh Q.{ the - al ~  m.e ~ ~  . Rouse ,Jld I 
akall.therefol'e •. be Vfn ~  in mx o l a o~  But ~ o~ I p o ~d 
to spea'4 0.J;l the ~l ol o l I ~  to say a tew worda ~ a d n  the 
remarks just ~ad  by my Honourl,l..ble ftiend, ~  llad.ri. Du.tt. Pande, 
against ~ of my b;i.eJil<l$. ltWe. S ~ ,f... H. 04 1oI ~na  a,no Balm all ~na  
Bajoria whom he has d ~ d ~ thorns. but r ~  to teU birn that 
o~ nI  rOIBes. come out o( ~~ ~nd are m\lch loved. 

The Resolution recommends fO!' the estRblishment. of II nnivel"Sitv lit 
Peshawar for the spread of higher education in the N·-W, F. l ~ n 
It is to be Been, ~  th,e provinCe ~  it. 



~1  

The first and foremost element f011 <the ,existence of such '8 seat of learn-
ing is the burning desire for learning among the sons of the soil and it 
~ I  only be d~ d by their' number in the institutions already in ~ 
~ ~  there; there R:e f0ll:r kinds of institutions. say,' primary, middle, 
high ~ ol1 ~ lC  ll~ up l\ universitv. nnd let us compare, Sir, the. 
condItIons .of these !eeders m .the ~ -  F. Province with thoBeof any 
o ~  provInce. haVing 8 UnIversIty. Let . UB t.ake the Delhi-Ajmer-. 

a ~ o - n  ~ ~ we are sitting and discussing the Resolution 
and~  has a ~ l ~ 1  ?f ~  own as: just 'pointed Qutby my Honour-
able friend, Dr. Sir Z18uddm Ahmsd. The latestfigureil which we can 
retv upon are'available for 1935 from the Education . Report of the 
('TOvernment of Indi'a.· , . 

• • f _ 

It will be admitted, no doubt. that, ~ only college at Peshawar in 
N.-W. F. Province has l n~  of pupils than the Delhi University 
oII~  but., I W§lltell you that swdents in other.stages in N.-W. F. 
Province a'!'e D;lore than those in Delhi-.Aimer-Merwara. There are 
15,278 pupils in the High stage in N.-W .. ~  against)3,830, in l ~ 
Aimer-Merwara say, 1.448 pupils more. There are 32,797 pupils ill the 
Middle "tage in N.-W. F. Province against 13,149 pupils in the same 

a~  in p p o n ~a  Hl648 l'utJils more .. Lastly. :vou will notice, 
Sir, that ~ are 42,506 pupils in the Primllrv stage in N.-W: 'F. Pro. 
vince against 87,148 pupils in Delhi province that is, 5,858 pupils more· 
Tbus 1 ~  the position as a whole we timl that the total numbe!" of 
pupils in various stages in N.·W.· F. Province is 91,500 8e-sinet 68.27S 
in DtlThi provincll, thus there are 23,222 p l p l ~ more In N.-W. F. Pr0-
vince' ... 

Similarly the number of schools .in all stages in N.-W· F. ~ o Il  ~ I  
far ~  than. those in the Delhi-Ajmer-Merwara, Province .. As 
regardll the education of girls the ~  F. p. ianot behind Delhi o~ 
,"",ce. The number· of trained teschers: 'is also a ~  in N.-W. F .. P . 

. ' I' ~ n~  iike to criticise here the' 'fOrward .policy· of the o nm ~  oi 
Tnd.i!\ as it is out of Hie scope of :the ~~Solll on nd ~ ~ on  h"t 
I call,not help ~ n  upon the, o ~ n  tpe tn-es,.slng need. 9f B 
u¢vemity in the. N.-W. F. p .. ~  r:hoPI'l will p o~ ~ o  ~a ~d 

~ n  iu the province nd ~ wiil be. ~ ~  ~a d  o ~  gste of Indl~ 
it;1 t,peir ;Frontier Province against: foreIgn 1~~~~lon  ~ an,d ~S the o ~ 
emment of India will be relieved much of theIr reRponsibtlity' of defend-
ingthe" CO¥DtrYagainst foreign'invasion.:'·· " .' . 

, TQ conclude my speech, I do' n~  1 ~  'with mv Honoutable' n~l  
the MoveI' oftbe Resolution. in sayina that the Government of India 
~nd mo ~  only over bombing SHa killingthie peoplethere.alll .tind 
thli.t they spend Rs. 19,56,830, out of.:as. ~ 4  791 spent over the. edv--
a~on in the'N".-W. F. Province and it amounts to 66-42 per cent. of 
the·total Eixperiditure. • Thus it oonnot hE; said . that the Government of 

dI ~ do nOt make at least some a~ m ~  !. ~pa ~  o~ nm n  
WifJ'''conPrldel' the pressinj!!'necessit:v hf;8. ·1InIvenutym,N.·W;;, F· P. !And 
1I ~  'the ~o l on  RiT, With tJlie8e',v,.'f)l!'dll'. I supYJOri; the 1 al ~~on  

Kr Brojendra Narayan Ohaudhury (RI1Tma al1 ~  cum. Shill6ng: 
• ad)' S' I have listened with W'eat attentlion to the 

~n~ ~~  ~ d n 'beh§it"Of the; ResOlutiOn ~ 4 dno Ia l  
~ Mover. P His demand is that a university should be set up afuonot 

~ 
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[Mr. Brojendra Narayan Ohaudhury.] 

at Peshawar. .In the major portion of his speech he discussed the 
question of educatlion in general and he spoke very slightly about uni-
versity education in particular. I am at one with him in saying th8.t 
sound general elementary education should be spread in tb:e _ Frontier 
Province in the tribal areas. As an argument for the establlshmentof 
a university, he pointed out the large expenditure in the defence. bwlget 
and said the cost of the university could come out "f it. He want;s 'us 
to believe that if a university were set up at Peshawar the people there 
Rnd in the tribal areas would all become peaceful and will not disturb the 
peace of the country by raids and so we will be saved a' lot of ~d  

ture in punitive expeditions. I am able to ~o wit,h him up ~o the 
extent of a sound general elementary educ&tion. Oertainly, sound ~l  

mentary edu·cation would train the minds of the people. It would. make 
them peaceful and God-fearing; but the main reason for the frontier raids. 
and t.he expeditions that follow are more economic, a6 has been admitted ~  
tbe Honourable the Mover himself. 

He spoke of students flocking to the college at Pesha.war from the tribal 
areas. I am very glad to hear it. I had alreadv the impression that after 
aU the tribal people are not 80 backward-at least the leading chiefs of 
that area· are highly cultured people. But it does not appear from the 
figure of Rs. 20,000 at Rs. 800 per student mentioned by the ono a l~ 

the Government Member-scholarships paid to the students to read. in 
these colleges-that the number' of students is very large. If my Hon-
ourable friend means that the Oentral Government should n o a~  higher 
p-ducation in the Frontier Province, there is already a college and a very 
good college at Peshawar. If he wishes to make out a case for a university. 
he bas to satisfy this House why the college should be converted into a 
university. -The learned Knight, Dr. Sir Ziauddin Ahmad, did make some 
attempt to make out a case for a universit,y and cited certain authorities 
to show that every college in India should be turned into a residential 
university. Without on o n~ this academic standpoint as a prac-
tical man I am not ready to go 80 far now. Thoug-h I am very sympathetic 
tcw8rdS the needs of higher education in the Frontier Province I am sorry 
I cannot support this Resolution because I am not convinced ~  the imme-
diate necessity-the Resolution says "at once "--of the establishment of a 
university. If we were to support this demand, I am quite sure tomC?rrDw 
several such demands with better casel'1 will be before us. What aboui 
Assam? (An. Hon.ourable Member: "Why not?"). The interruptions 
from my own Benches provokes me to sav: "Study the Wardha ~ 
~ d ~ on  Does not that scheme say a~ we the people of the upper 
c.asses m c?arge of the .governments here n~ m ~  provinces are spending 
more on hIgher educatIOn than we are Justified 111 sl)endinlr . out of the 
pockets of the poor people?" That is laid down in o ~ a m  
I will give a. ,!arning to friends on-this side. We are already spending 
t'?o much on hIgher education, and it is high time for us to consider wbe-
~ d ~  should spend any more money ott higher education out of public 

,·'''S .1M 

~  ';:, II ••• '_1 (N0miQated NOQ.Otft"'Il); iir, ~~ ~m~ ~ 
-I.,)? ~ l  .'l rf ... 

',t 
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J[aulvi ~  aa ~ d Ohaud:hUlJ. (Assam: Muhammadan): Sir, I rise 

to support this ResolutlOn. We In this country are 80 backward in educa-
ti.OIl om p~ d to other. ~ n  of the world that any scheme which 
81mB a.t giVIng better foolhtles for education should be welcomed by all well 
wiBhers. of ~ ~o n  When we remember that 90 per cent. of our 
populatlOn ~ dhterate, and when we compare the illiteracy prevailing in 
other countnes, we find that our illiteracy stands at a point which cannot 

~a n at a and ~ ll any lo~  When we compare the literacy figures 
With other progressive countries of the world, we find tha.t in place of 8 
III India, it is 96 in Japan, 9'J in England and 99 in Germany and America. 
Such being the case, we cannot remain at a standstill 80 far as the edu-
cational progress is concerned: According to statistics, we find that we 
htwe one educa.tional institution for every 1,300 of our people, and until 
our educational institutions increase to thirteen times, we cannot remain 
satiRfied with our educational progress. Now, so far as the North-West, 
F ron tier Province is concerned, it has got its own history . Dr. Sir 
Ziauddin Ahmad said that this pr?vince hus been created solely for official 
pUll>oses by the Government of India. Sir, I may go a little further and 
say that the conditions in the North-West Frontier Province are altogether 
d:tlerent from those previliling in India. A& soon as one crosses the Kabui 
river, one would feel as if he was going to a quite different country. The 
pe\lple of those parts are different, their traditions and culture are differen" 
tbeir mode of thinking is different. I can point out to the representative 
of the North-West Frontier Province in this House and say that in com-
parison with him, the other representatives in this House look like mere 
pigmies. They eat a different kind of food, ill fact there are vast differences 
between those people and the people inhabiting this side of India. But it 
has been very wisely decided that there should be a university at Peshawar. 
With due deference to my friend, Sir Abdul ililim Ghuznavi, I would sub-
mit that even if the headquarters of the Punjab university was within 3 
'miles of the Kabul river, I would have supported the idea of starting a 
UDiversity at Peshawar, because the Frontier Province has no comparison 
witb'the rest of India. 

The, Honourable the Mover of the Resolution has quoted the opinions 
(rf some educational authorities of that province regarding the establish-
'mentofa residential type of university at Peshawar, and the only t.hing is, 
''[ firid,they require a sum of Rs. 21 lakhs recurring expenditure for the 
·estublishment of a university there. Sir, this is a very insignificant 
~ n n  In this country our Government is spending on an average only 
a. rupee per head for the education of the people. The Honourable the 
J.'oreign Secretary said that they are spending a lllkh for the education of 
tbe 'people of the tribal area in the Frontier Province annually. Now, let 
us calculate and see what it comes to. The population of the area is 21 
million or 25 lakhs and t.he\' are spending a lakh annually for the educa-
tion of thet,J,e 25 .lakhs of people; that is, they are spendbg about three pice 
p<:r head on education i.n that' part of the country. Is this an adequate 
amount? Even if we compare the amount spent on aducation in British 
:Wdiatl provinces, this, figure is very. low. As I a~  ~a d  Sir, in British 
Indian provinces, the average expendIture on education IS a rupee per head, 
while in the tribal area it is 3 pice per head. Therefore, I think the Gov-
ernment can easily raise this figure of 3 pice to one rupee, and there can be 
lIO dearth of money for doing it. 
" Then my friend, Sir Abdul Halim' Ghuznavi, said that we must first 
on~  'some money' and then come to Government for help. I think the 

•• 
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t Maulvi Abdul' ltasheed' C a d ll 1~ Il  '-<: ;, , .. 

l ~~ o ~  is contributing ,not ItlSS than its. 50,000 a. ~  by wily 
of students examination fees to ,the Punjab University. As sQOn ',a8 U 
~  is established, tnis amount wiJ! be ,available to' that university , 
ano :the ,Uovernment can easily come forward and m,eet the balance. There 
ill ,I\Dother point in this connection. The Honourable the Foreign Secretary 
has stated that they are providing Rs., 20,000 a year to enable triUilI 
-iltuuents to go outside the Province for higher education. If this 20,000 
is &dded to the 50,000 that is contributed ~ o ll  the fees of the exa-
roinee$, which are given to thel'unjab University, it becomes ... good sum 
to start So university. I think the Mover of the Resolution has made II. 
very good case for. establishing a university and 1 wholeheartedly support 
if!. , 

1rr. A. E. (Jhanda (Bengal: NominateiOfficial): Sir, 1 must' ~n l  
that I am left iery bewildered by the discussion that has gone! on in this 
Honourable House. Most 'of the speakers have been discussing at ~  

length the financial implications of ,having, a university in the frontier and 
ha.ve tried to discuss and devise means for finding the money for estab-
liahing the university. Hardly anybody has put forward a case for a ~  

a university in the frontier at all. The last, speaker spoke about the 
frontier people eating different food from the Punjabees, wearing different 
clothes and being taller than he is, and therefore he thought that the 
frontier should have a university .. *s Ii school master, however, I feel: 
that this argument leaves me very cold., The fact of the matter istliat 
what is much nlore iinportant in Inilia today is to liquidate the ~ n  
dous ' illiteracy -which prevails aJI over the country. lt is this problem 
only which faces the d a on ~  to,dayand' not the luxury ofhav:ill8 a 
difierent university in each provInce.' Som.ebOdy' said, that the' Govern-
ment of' India had created new p o ll ~-I think this Honourable 
Member came from the hills and the mist of the hills must hnve ,crept 
roto his milld and befogged the argun16nts which he, put. forward; he 
said that because the Government of India founded new provinces, ~ 

fore, they must create separate universities there . also. :wpat. has 
happened is this. In the proVince of Bihar, they had. the luxury ,pf a 
separate university on account of, the insistent. demand of the ,people of 
Bihar ,to be separated from l ~ University of.Oalcutta and thel: ~p md 
todaxthe noble sum of 1'6 per cent.of ,the ~ al Government p~~  
on d a o~  ,on 'pr,hnary educatiou',while nearly '26 per cent of ~ o ll  
o~ I ~n  p n4 ~lll  ori .. d a~ o  ~ ~ ~~ for university p~  
(An Hqnourable Alember: ,QuestIon.). Only 1'6 per cent of th,e. to,tal 
~d a onal  expenditjlre .9£, the f)'tate ~ p I l  'for the education, of the 
villager of whom .we talk so n ll~  no ~4a  ' 

1JIr. •• II. JOIbi: Do' you know' ~a  is the amount spent ~  ',the 
Government of India on Centrally dm~ d Areas? ' , '." ' 

~  A. x .. ~ nda  lam not d l1 ~~~~  the C n ll ~ ~ 

',' , \ ',", : .... :. " . :,.,:: i: 
Mi ••• : •• Joi4i:,You should., ;, 
; , . :. i , .' . " ~ , , • . , • ; , . , 

,-
I' ~  ; 

~ ; .' ), 

. M;r. ~  ~  C~4a  I ~~~  ~ n  l ~ ~~ ~ 1 I a ~ ~  ~  
~ ~~ 1 a l I  C ~~ lp  :fW ~ ~d ~I ~I ~ ndl~  . ~In p ~  
t· II.m 'afraid it reqUires a hUle patience to go through these educational 

b: " 
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~ a  I mpa ~  ":Viththe Hon.O\:lJable Meinberir oi1'PoM1ie;lf t/ley 
hod these rather ~dd nn  •. because ~  does require a pt1ile background 
00 ulld6l'B.and the figures whlch are gIven there. (lnterruptioll8.)·' . 

JIr. PreetdeDt. {Tite Honourable 8i.r Abdur a m ~ l  Honourable 
~  must not be interrupted . 

• r., ... It .. ObaDda: 1 don't mind, Sir. W/len their argument is weak •• 
they. rely on l11terruptions for making their points. 1 was told that when 
your case is ~  you must . abuse your oppon n ~o  won't allow ~n  
libuse ~  80 they try to mterrupt me Wid ruuea point. In Bengal, 
the province from which 1 come, tbe figures, are equally b$d.. We spend 
II. great delll more of our money for university education, 80 that very 
little is left for the education of the masses. 1 should have tnought, 
::;ir, that the Honourable Member, who comes from the Frontier l'ro-
vince and, therefore, is .. m,ore in Uouch -with, . the realities of the frontier, 
would have come forward and press here, if necessary, for more money 
from the Ce.tltre (1 do not know ~ ~ ~~l  ~ ~ iU forgiving 

.Ii proper ar,ld true education to the ordinary peop!e and no~ d-emand a 
, University to produce a l/U"ger number' of n mp~o d and n mplo a l~ 
young men. 'l'his is after all what, the universitIes are doing. 

He said ,that they J:Jad an excellent college in Peshawar, called the 
: I1Ilamia Uo!1ege. Why spoil that excellent ol~ and make' it an inetii-
'Clent university? We have had experien,ce of a certain number of inefficient 

, uDlverslties which are croppmg up on all sides. (An Horwurabl8 Mem-
bel': "What are they?") ltwould be invidious to speak about the uni-
versit.ies which are inefficient. Of late, there has been a demand from 
orissa for ~ n  the luxury of a university. In Assam, I believe there 
is a demand for having two universities, one for the Surma Valley and 

'1411other fOr the Assam Valley, so that ydo don't know where to :stop. 
What 1 really wanted to emphllsize is that the crying educational need 

.. today is to devise an adequate scheme for the training of the ordinary 
. ~l1a  8lld to give him an education that wiJI' be more in' keeping with 
'the surroundings in which ,he is brought up and the surroundings to 
ftich he will go back ra'ther than give him a fictitious university educa-
tion which leads him nOWhere and which is not in touch with tIre realities 
'of 'tbe' country.,: You cannot have a system of education which has no 
roots. lf yoU: bring a plant from the nursery, with. an ~a n ball_round 
it and if you don't dig, deep and Jay it properly, It WIll ha.ve·a· kin.d·of 
life for a time and then it will wither away. The pllUlt oithe educatIonal 
tree must be well laid, with its roots deep in the soil, and'tnat',iif why, 
I don't think, it will be well laid in the frontier, till suitable atm;osphere 
of d ~a~ on is ll d~d ~ ~  ~  o~~~a~l~  m ~ I o~  ~o ~ 
the want' of educatIOn 10 hIS parts. It seems to, me that 18 t.ne stl"ongest 
argument that he has advanced a~a n  havrng a un:'versity,' and: for 
having a net york of pro,Perly devlse.d, schools, ~o ~~  tJJe ~~  
vi'lhlgers may be given a good educatIOn., He o ~ WIth "great gusto 
a letter from Sir George Anderson. I'have not 'seen tne l ~  ,'but from 
What he read out 1 do not 'think that' Sir ~o  Ar.derson many' way 

, supported the scheme of a university in ,Peshawar . . '. ' "\, 
' __ . Abdul n.; .... _: He did support. a, scheme for, a university in 
.-& y,ay - h db· th GO'fel'lli!Mlnt ~ ~  "I think you,?snfind' tat. o l1~ n  ere 10 e 

of !India. ;It ~  Writtel1 i ln June; 1933. 1","", 
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1Ir. A. K. OhaDda: I stand. conected, but the let.ter as he read. out 
seemed lp cionvey to my mind. that what the ~  said was: if l'eshawar 
does have a university It should be of the n ~  type and tJuw should 
be no duplication of the work which is being done elsewhere, but that 
it should concentrate on giving practical technical d a o l ~  Bat that 
does not seem to me the proper function of a university. The principal 
function of a university is to give a good, general, all·round education. 
If the Honourable Member had coml;! forward here for m..viiAg··S: good 

agricultural college "in his own province or having a. good 
Ii P.Il. teohnical college in his province, be would have had all my 

sympathy, but when he comes o ~ with a scheme for fraving a univer· 
sity in the tribal area, I am afraid I must oppose it. 

STATEMEN'l'· OF BUSINESS. 

fte Jlon01llableSJr lIripadra SJrcar (Leader of the House): Sir, will 
you allow me to nlake a statpment? We have been pressed with'a reque,;t 
that we may not meet on 1<'riday next. Sir, if we .do not meet on 
Friday next, the only days remaining available for ordinary officiaJ business 
before the !t'inance BiJl is diaposed of w41 be 1<'riday the 25th ~ a  

and Tuesday the lst of March. We consider it essential that the Stamp 
Bill, which was introduced yesterday, should be disposed of not later 
than Friday, the 25th February, and that the Tea Control Bill, on which. 
the Select Committee's Report was presented last week, should be dis· 
posed of not later than the 1st March. If we can; be rea8011ably assured 
by the Parties that in the event of the House not ~ on Friday next, 
all stages of the Stamp Bill will be disposed of on the 25th February 
and tpat the Tea Control .Bill, if not concluded on that da'y, will be 
d,iSposed of. on Tuesday tile 1st March. we will not object. to the .Qen-
cellation of the meeting fixed for Frjday next. I may tell the . ao~  

. that as a matter of fact today we have. received ~m l1 n  like forty-ope 
notices of am ndm n~ to the ~a Control Bill; some have om~ from the 
Cangress Group, and as regarding othera, I think, my friend, a l ~ 4bd.ur 
Rasheed Chnudhury, is responsible for more tban a dozen. So that ,is 
our po ~on  We will not object to Friday being .taken off ,pI:oviped .we 
can get some kind of 8BB\lfance from the Parties here that we can 
finisJl .  . •.• . . 

~ President (The HonQurableSir Abdur Rahim): I'; do not kDow 
who will be prepared to give .that sort of assurance. . . . 

. The Honourable SIr K1'lpendr&Sirc&r: If not. then my position is, 
.. Sir, that I cannot agree. 

. lIr .•. Asaf .Ali (Delhi: General): Sir, in so far as the, ~ ~ on of 
assurances is concerned. all 1. can say is that the Stamp BilI iss. non-
contentious. measure, and my. Part, at any rate is not ,going to, delay 
the business of the House 80 far as that .is. concerned; and as re"8rds 
the other Bill, well, if there are so many amendments-we' shall 'try to 
,cut <\own ours,-we can give ypuan assurance tqat wfA;will;,Jttt .,!)Wleces-

.: ,wily prolong the n~S  of the AsseDlbly even on that; ~  ~ ~~l  

cannot speak on behalf of the otkeJ Partie •. , It it! for them to ~~  
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Ill. President (The ono a ~  Sir Abdur Rahim): I do not think 
it, is possible to get assurances of that charaoter from Members generally. 

The Honourable Sir lIripendra Sircar: Sir, I do not expect an absolute 
guarantee, but if the sort of guarantee that l.Qy friend, Mr. Asaf Ali, has 
given me is also forthcoming from the other Parties, I should be quite 
satisfied. 

Sir ](uhammad. Y&min Khan (Agra Division: Muhammadan Rural): 
We do not want to stand in tIle way of this business being got 
through ..... 

Ill. President (The Honourable Sir Abdur Rahim): That is too vague. 
When the Leader of the House says that certain Government business 
must be finished within certain time-and I am n0t satisfied from what 
has been said that there can be any such guaranteil-the present arrange-
ment must stand. The Assembly stands adjourned tiJl 11 o'clock 
tomorrow. 

The Assembly then adjourned tIll Eieven of the Clock on Wednesday, 
the 16th February, 1988. 
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